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LOK SABHA DEBATES

LOK SABHA

Wedne.rday May 10, 1972 [Vaisakha 20,
1894 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

EMERGENCY PLAN OF NATIONAL COMMITTEE
ON ScCIENCE AND TECHNOLOGY FOR THE
DEVELOPMENT OF MACHINE TooOLS

.‘761. SHRI B.K. DASCHOWDHURY:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) Whether any emergency plan for
development of machine tools has been
drawn up by the National Committee on
Science & Technology; and

(b) if so, the broad outlines thereof and
the progress achieved in this regard?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM); (a) Yes, Sir,

(b) The Emergency plan for development
of machine tools aims at indigenous deve-
lopment of about 50 types of machine
tools, imported at present, so as to achieve
self-reliance within a period of 3 to 5

years.

SHRI B.K. DASCHOWDHURY: In
the case of attaining self-sufficiency and self-
relianee in the matters of machine tools,
I find from the hon Minister’s statement
that only 50 types of machine tools have
been taken up for immediate production.
I would like to know from the hon, Minister
whether the Government have any plan to:
select some more machine tools also Wthh
are not being imported now.

SHRI C. - SUBRAMANIAM : I wantto
make it clear that these fifty tpes have been
taken up for development. That does not
necessarily mean that we will go into pro-
duction of all these types. We will have to
make an assessment after development.

As far as other machine tools are con-
cerned which we are not importing to-day
but which have been developed in other
countries and which are being used, that will
form part of a long term plan and perhaps -
it will form part of the Fifth Plan, if neces-
sary.

i

SHRI B.K. DASCHOWDHURY:' In
the report on the Secience and Technology
Plan it has been said that on an emergent
basis a plan has already been selected to
manufacture fifty types of machine tools and
for that, a few organisations like the Central
Machine ' Tools Institute and the Hindustan
Machine Tools have already been asked to
go into production. These two institutions
are producing concerns and they have
asked for finance. The Central Machine
Tools Institufe wanted Rs. 4.8 crores and
HMT wanted Rs. 2.35 crores. _ Have the
Government sanctioned these amounts for
immediate  production of these imported
types of machine tools? :

SHRI C. SUBRAMANIAM: Again, I
want to correct the hon. Member. It is not
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for production, but it is for the developing
of theso machine tools, and tho CMTI and
HMT are the main organizations which will
be conocarned with this development. But,
there are other organisations also, both in
the Public sector and in the private sector
and we aro trying to find out who would
be able to do what and on that basis, try to
find out what would be the cost of this deve-
lopment and we would provide the cost of
development to the various institutions that
we select for the developmental purposes.

SHRI B.K. DASCHOWDHURY: Have
the funds been sanctioned by the Govern-
ment ?

SHRI C. SUBRAMANIAM: It is undar
negotiations,

SURRENDER OF ArMs BY FORMER RULERS

+
»762. SHRI PAMPAN GOWDA:
SHRI INDRAJIT GUPTA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have issued
orders to the former Rulers to surrender
their arms; and

{(b) if s0, the names of such former Rulers
who have surrendered their arms State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) No,
Sir. The State Governments have been
requested to ask the former Rulers and the
members of their families to furnish a com-
plete inventory of allthe armsin their posses-
sion categorywise and to advise them that
they should not dispose of them by sale,
gift or otherwise.

(1) Question does not arise.

SHRI PAMPAN GOWDA : Have the
State Governiments informed you that they
have received any information from the
former rulers ? If so, what are the number of
arms that they have got ?

SHRI RAM NIWAS MIRDHA : Till
now only 76 former rulers have given a list of
&rms that they have,
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‘We bave given the State Government the
deadline of 10th April, 1972 for furnishing
these returns but they have not yet given,
excopt in the case of the 76 former  rulers.
We are reminding the Statoc Governments
to expedite the inventories and send them to
us at the earliest.

SHRI INDRAJT GUPTA: These arms
were held by the former rulers as part of
the princely privileges. I believe no licences
were required for them either. Now that
those pmvileges have been done away with,
the status of the rules is no longer diffe-
rent from that of any other ordinary citizen
of the country, That being so, I would
like to ask the Ministar why they are
satisfying themselves by just asking fot the
inventory, knowing that these are all
unlicensed arms. Why can’t they ask
them to surrender their arms as in the
case of any other ordinary citizen? It is
said in the statement that they have been
advised not to dispose of the arms by sale
or gift, etc. It 1s only an adwice; there is
no check or comtrol. How can they
ensure that in the meantime they will not
arbitrarily dispose of part of their arms?

SHRI RAM NIWAS MIRDHA : The
question of surrender of arms does not anse
because they might apply for regular licence
for all or part of the arms they have.
What we have done for the present is this,
namely, to ask them to give us a list of the
arms that they have and then it will be
decided which arms they could retain and
what sort of licence they should get and
how we should regularise the possession of
these arms. As regards sale or gift, as is
well-known, they are prohibited from
transfersing them by sale or gift, They
cannot do so because they are covered
under the Arms Act, They should take
regular licence. The possibility of any
large-scale sale without Government com-
ing to know does not therefore oxt,

SHRI INDRAJIT GUPTA : The first
part of my question is not answered, He
has merely repeated his earlier answer, My
specific question was this, So long as they
did not apply for or are not possessing
liconces, those are all unlienced arms in
their possession. And, since he has admit-
ted, the princely privileges no longer exist,
why should they not be treated as ordinary
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citizens and be asked to surrender their
arms?

SHRI RAM NIWAS MIRDHA : They
are troated as ordinary citizens. In the
meantime we are asking them about the
arms that they have, To ask them to
straightway surrender their arms would
create a lot of difficulties and would not
serve any particular purpost. The arms
are known to us, and in other cases, it
would be known to us when this particular
list comes to us and therefore possibility of
any clandestine sale or transfer doesnot
arise and wo have taken the necessary pre-
cautions, That is why we will take up the
question of giving regular licences after the
inventories are got. Therefore, thereis no
question of their selling itin a clancestine
manner,

SHRI INDRAJIT GUPTA : 1 seek your
protaction, Sir Am I to take it from the
reply that if any other ordinary citizen has
unlicensed arms in his possession he will not
be asked to surrender them or are they going
to ask for an inventory?

SHRI RAM NIWAS MIRDHA : Even
Under the Arms Act there is & provision
saying that the Contral Government caa
allow a certain class of peopleto hold arms.
Even now they are holding arms and it is
known and it is not illegal; it is not as
if they are having them in contravention
of the Arms Act. So now what we are
doing is to ask them to declare that, We
will take regular stops on the question of issue
of licences and if so to what extent, otc.

SHRI PILOO MODY : They are not

satisfled because you have not tortured them.

SHRI TARUN GOGGI: What are the
class of people whom Government allows to
possess arms without licence?

MR, SPEAKER : That
question.

it orefig wrowaw g ¢ T AT o
¥ qre aga & s wYeTd § xw A
# farerze wrd e aga ¥ wvix wod
Yok Gw feld § 7 afe of, Y W
o ot § 7

is a separate
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MR. SPEAKER : It is a very general
question which he has asked.

SHRI NARSINGH NARAIN PANDEY:
The hon. Minister has already replied, and
according to his reply, I am asking this
question.

SHRI DINEN BHATTACHARYYA : May
I know whether Government have in their
possession the total number of arms that are
still in tho posscssion of these rajas and
maharajas?

SHRI JAGANNATHRAO JOSHI: And
Naxalites,

SHRI RAM NIWAS MIRDHA : As
regards the total number of arms that are
with ex-rulers, we can give the definite in-
formation only when inventories from the
various States have been received.

SHRI DINEN BHATTACHARYYA : In
the meantime, in a clandestine manner
they sell it and pass it on tothe others, That
is being done every day. So, how can it
remain with them and how can they be
caught?

SHRI RAM NIWAS MIRDHA : It is
not cofrect to say that it is being done every
day. The State Governments are very
vigilant, and they have not reported tp us
any instance where clandestine sale has
taken place or there is large-scale evasion.

PatroLLING OF INDO-BanoLaDESH BoORDER
BY BS.F.

*763. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of HOME
AFFAIRS be pleased to state whether the
Border Securtiy Force are still patrolling the
Indo-Bangladeth border or they have been
withdrawn 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) : The sccurity and policing
of the Indo-Bangla Desh border continues
to be the responsibility of the B.S.F. They
take out patrols whenever necessary for the
effective performance of their duties.

SHRI PRIYA RANJAN DAS MUNSI:
The task of the Border Seeurity Fofce whee
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Pakistan was in power in Bangla Desh
when it was called Bast Pakistan was quite
different, namely to dafend our country.
But now the task is quite different since
Bangla Deah is a free country. May I
know whether it is a fact that certain arms
which are being found in the borders, and
which were left by the Mukti Bahini or the
Indian Army or anybody else during the
war are being completely recovered by the
Border Security Force or whether they have
have been deputed to put a check on il-
logal trade being carried on by anti-social
elements here and there on the Indo-Bangla
Dosh border ?

SHRI K. C. PANT : It is within the
charater of the Border Secutity Forcs to
control the smuggling of arms and other
goods and other illegal activities. That is
one of the normal functions of the Border
Security Force wherever it is stationed.
The Border Security Force has recorvered
or seized a number of arms on the border,
and a number of smugglers have been
arrested since the liberation of Bangla Desh.

off gew W WA : HH Wy §
wererrar fie Hie GO 29 ¥ $9 T
WIITT FIA AT &) TR AT FS
AT %Y WY QR | AT AT §
fe Tord W IR FW AR FRT
wrew & § av e 3w & &R gaa
forr sy rrar § ag fem 3wl & gfaare
awe § i< ag e wg few 3w & werg
g7

oY P WA QW X ATAR
woer 7z o W § v frw o
¥ glaar< 9% 77 &1 ag 303 VIR,
7.62 TAHe, fared, freew,
QEYANTY, T, AAeE, ety
ot g g w A

ot gow W woum : &g frw o ¥
&

sipmwrqw :fevdws § ag
e et e § wfy g o apft gy
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303 TAHE, 7.62 TATEH, &
¥g 9g Y A AT E |

a¢ 3g fow AW & oorerd § qg A
wH Rar i g

it gt oy wor ;99 ¥ frar A
& ar sy e )

AR WEWT : I T Fey oA ¥
awrg @ Faar fear § o 5w wr Ao
Tg O T § 5 e weer 9w ¢

AT g Q| It was beyond tho scope
of the main question, but it arises out of
the hon. Ministers answer.

SHRI SUBODH IHANSDA: May I
know whether these arms wore capturcd from
smugglers or from the anti-social slements?

ot PN WX O ;e AT AHAT
A ferar At @ ara wrred AR G e
gfedea § s T § ? Zcowe Sy
T & N9 & | S W At OE /e
ufeiza & § | FTEd w19 98 14 |
#1 wEAY & agig e, wEd A
e § g fawr ¥ WE 547
wWeE 9%E

SHRI SAMAR GUHA : May I know
whether the smugglers who have been hauled
up by the BSF were found to have been in
collusion with political clements who try

to posscss arms from Bangla Desh? If so,
will Government identify those clements?

SHRIK. C.PANT: | have no information
of their being in collusion with political
elements.  They are persons who try to
smuggle ordinary items of consumption
like mustard oil, kerosene oil, soap,
cigarettes, birds etc. They are criminal
clements and have to be dealt with firmly.

MEASURES FOR IMPROVEMENT OF ADMINIS-
TRATIVE MACHINERY

*764, SHRI ARJUN SETHI: Will the
Minister of HOME AFFAIRS be pleased
to state;
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(a) whether Government have decided
rocently to implement the recommendation
of the Administrative Reforms Commis-
sion asa result of whch the Pirime Minister
will meet all Ministers individually or in
groups every month to discuss the progress,
implementation of policies and programmes
and measures for improving administrative
efficiency; and

(b) if Bo, when it would be in force and
whethor any guidelines have beon fixed for
such consultations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFARIS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) (a) Yes,
Sir. The recommendation made by the
Commssion has been accepted in principle.

(b) The Prime Minister meots Members
of the Council of Mimsters individually and
in groups as and when necessary, No
guidehines for this purpose are comsidered
nocessary.

SHRI DINESH CHANDRA
GOSWAMI: Isit a fact that some of the
important recommendations of the ARC
have not beon considered by the Cabinet
Sub-Committee because of various obs-
tacles put in the way by the bureaucracy?

MR. SPEAKER: It is beyond the scope
of tho question: ho may table the question
soparately.

SHRI DINESH CHANDRA
GOSWAMI: This is regarding admimstra-
tive service and he is prepared to anwer
it,

MR. SPEAKER : He may be prepared tv
answer, But I have also to watch.

Recorp of Evipence By Nerant Enqumy
CoMMIsSSION

*765. SHRI AMAR GUHA : Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the reports of Government
of India on alleged plane crash involving
Netaji has been or will be placed before
Khosla Commission inquiring into the
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circumstances relating to the disappearance
of Netaji Subhash Chandra Bose; and

(b) whether other official documents in
this connection will also be placed before
the Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) and (b). All records
available with the Government which the
Commission felt were relevant to theinquiry
have already been made available to them.

SHRI SAMAR GUHA : The patriotic
people of Incia have appreciated the
decision of the Prime Minister and Govera-
ment to hold asecono inquiryinto Netaji's
disappoarance, After 26 years of the re-
ported plane crash, examination of docu-
ments is more important than examination
of witnesses. As such, I want to know
whether Government suwe mosu have placed
before the Commission, or on request by the
Commission will place before them, the
following documents for scrutiny by themn:

(1) The Allied Powers’ war criminals
list to find out if Netaji's name is
there;

(2) Report of the British Government of
India on Inquiry about the reported
plane crash, particularly Intelli-
gonce Bureau's Report  (H-D)
submitted to the India Government
on 19-246 with its file No. C-5;

(3) Top secrot lotters written by the two
British Indian investigating off-
cers, Mr. Young and Mr. Wright,
letter No. are-No. SLO/CS/I
dated 1-3-45 on CICB to AD(J);

(4) Combined UK-US Military intel-
ligence report on Netaji and INA,

Main fils No. 10 Misc. INA,
237 INA subject : Subhas Chandra
Bose;

(5) UK-US Counter Intelligence Corps's
report GHQ AFPAC on Subhas
Boso dated 29 Sept, 1945;

(6) SACSEA Commission Report No. I

SHRI SHYAMNANDAN MISHRA:
Why was be not appointed a member of the
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Commission 7 He would have becn a useful
member of it,

SHRI SAMAR GUHA: (7) Communica-
tion between MacArthur and Louis Mount-
batten after surrender of Japan which re-
ported that “Bose has again escaped’;

(B) Japanese war documents on Netaji and
those seized by the UK-US military autho-
rity;

(9) ‘Japanese documents on Netaji and
INA now laying inthe National Archives
of India with the Historical Section of the
Defence Dept. and another fils described as
1945-47/Death of Bose/Home political
Section;

Then, (13) -the report of the INTERPRESS,
& military magazine published from West
Gesmany which claimed to have docu-
ments about Netaji Bose being alive in
1949, (14) The correspondence between
Netsji Bose and Jacob, Malik on the
jssue of giving asylumto in Russia;
and then thero was the Pravada
report on Netaji after the reported
plane crash, and sonfe other Russian repcrts
about Netaji also after the slleged plane
crash.

SHRI K. C. PANT : [ have already
said in my reply that all records available
with the Government and which the Com-
mission thinks are relevant to the enquiry
have already been made available to them.
About this Commission of Inquiry which is
going into this matter, under the rules of
procedure of the House also, I do not know
if I can be aked to give details of the docu-
ments witnesses and so an before the Com-
mission. It is for the Commission to consi-
der this matter. If they feelit is nocessary
for them to obtain the documents, we can
help and certainly we will obtainthem. As
1 said, we have already made available 10
them the documents which they asked us
for. If the Commission asks us we shall
do what we canto help them for each docu-
ment.

. SHRI SAMAR GUHA : May I know
whether one of the main reasons for the
second inguiry was that the Shahngwaz
Committee failed to inspect the sité of the
teported plane crash at Taihoku and
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examine the documents in the archives
of the Formosan Government relating
to the reported plane crash and, if sp,
whether the Government of India have
refused permission to the Netaji Com-
mission, headed by Justice Khosla, to visit
Formosa for verification of the site of the
reported plane crash, examine the docu-
ments lying in the archives of the Formosan
Government and take evidence of the for-
mer Mayor of Taipeh, Mr. Huang, who
was present at Taihoku at the time of the
reported plane crash? He knows many
things. He is now President of the Ambas-
sador Hotel, and he is still alive. May I
know whether the Government is going to
give the Commission permission to wvisit
Formosa?

SHRI K. C. PANT : Sir, I do not agree
with the preface to the question. I would
not say that the Shahnawaz Committee had
failed or its findings were rejectedin anyway
because they did not visit Taiwan, This
new Commission was set up because there
was a demand for it both inside this House
and outside, and that is the reason why it
was set up,

Now, as for the Commission visiting
Formosa or Taiwan, the difficulty is that we
do not recognise that government, It is
learnt that the Taiwan Government wanls
a formal request from us; otherwise they
cannot extend the necessary facilities for the
Commission. That is not possible as we
do not recognise them. That is the main
difficulty.

SHRI SAMAR GUHA : May I know
whether it is not a fact that Mr Lal of the
STC is still there in Formosa? Officers of
the Indian Institute of Foreign Trade also
recently visited Formosa, as also the
Agricultura] Rescarch Officer. If that is
so~—-(Interruption)

MR. SPEAKER: The reply is very clear,

SHRI SAMAR GUHA : Unless the
Commission visits Formosa and makes an
inspection of the site, what is the use of
Inquiry ? Because there is a serious contro-
vorsy about the picture that was submitted
before the Commission at that place, to
the effect that at that place the plane crash
could pot have occurred. The whole
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picture of Taipch was completely different.
So, unless the place is visited it will be of no
use. The Government should not stand
in the way of the Commission visiting it.
Alroady, they are permittng so many officers
to visit Formosa. (Interruption)

SHRI K.C, PANT: I would like to set at
rest the hon. Member's mind on one
point, and that is, the Commission have so
far oxpressed no misgivings of any kina
(Interruption), that is inability to visit the
site of thecrach is coming in their way, in
any way, with their work or that without
that their enquiry will be incomplete. They
have no such misigings of any kind.

SHR1 SAMAR GUHA rose—
MR. SPEAKER : Order, order.

SHRI SAMAR GUHA : You must give
them pcrmussion -**

MR.SPEAKER :Ttwillnot go onreccord,
He is speaking without my permission.
Will you pleasa sit down?

SHRI SAMAR GUHA : It is a most
important point,

MR. SPEAKER : It is not a debate.
You have already availed yourself of the
opportunity to put many questions.

ot sew fagrdt wodat © g O
ez wff gf 5w whwwa ¥ aoe
& ferar § s ag wwifer anar sgw
# 3 FTETT T AN FT gHw w7
gl v g o walt wgRw & qereEr
fir wraTer & w9 gk pEeifaw ey
aft §, AN I AEAr ] T W
ot xE® oET gar 41 dfew afx g
wrefir et @8 3w &, foed arg
TR i T ol g
ghewer € 9@ @ Wy 9w
¥ @y § s qwaTe won weAtfion
a3 §, AR W e s
fa@ g Feroft €1 gefear wr s gl
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goeTC %1 foremr grm T e W ot
ag § fr fe wir aowre wfaan @
aon & fded 1 o ST g § e
TG TR ¥ S ew | foray & (ot
darre Y am A ¢ wieft wgveq T A% wgAv
¢ s fis gwr & wrrar iy xw el
gw 7 fow owd | w1 6w & Al
g g e wforem wgt o & wff v ?
ot TRy v fe ¢ & eV R
g Y T W g 7

MR, SPEAKER : He made the position

clear when Mr, Vajpayee asked him the
same question.

oft varovaw forsy : St g oY
ag w5t § fr ax e agi won

**Not recorded,
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WTEET § a1 S | 4g W favgw dead
arew gt g f afeew o @
AT | MTRT FTHIT F) T F wag AT
TR 1 & T =g e e oe
f seTT wew WA wEA § 7 For
vidting that place, would the Goverament
of India assist them or not?

MR. SPEAKER : He is raising the same
point.

SHRISHYAMNANDAN MISRA : His
reply does not satisfy us at all. The
question is whether the Government of
India is prepared to assist the Commissio.
in visiting that place? Hc should say: Yes
or no,

oft gowr wx o @ N T W W
v o, 7§ qaen foar 1 F g ard-
fal & aft strar avgar fie s el
&z % figwres 7 fiFm o @t 99 &Y
wrie frgdee Wolt o awdY § ar 7
# ¢@ %1 9amE 33 & fad wifeadz wgl
¥ | geAe arhard fafat § £ awer
a1
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Paptk MiLL AT KUMARGHAT (TRIPURA)

*767. SHRI DASARATHA DEB : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

(a) whether Government received any
representation from the Government of
Tripura for setting up a Paper Mill at
Kumarghat in Tripura:

(b) if 50, the reaction of the Central Go-
vernment thereto; and

(c) the total initial expenditure estimated
to be incurred for setting up the Paper-
Mill ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRISIDDHESHWAR PRASAD)
(a) Yes, Sir. A reguest was received from
the Tripura Administration in August 1963
for the establishment of a 100 tonne per
day pulp/paper millin Tripura in the Public
Sector.

(b) According to a study undertaken by
the Public financial Institutions with a view
to assessing potential industrial projects,
there iso immediate prospect for starting a
paper mill in Tripura, unlessit is preceded
by a scientific programme of forest reganers-
tion. Further, due to transport bottlenacks,
transportation difficultirs in regard to chlo=
rine and other chemicals to the Plant and
of finished products to markets outside the
State will make for high cost of production
and little or no return of capital,



1" oral Answers

(c) Does not arise.

SHRI DASARATHA DEB : May I
know if it is a fact that at one stage it was
decided that such a paper mill was to be set
up there and some private industrialists
have alsoapplied for getting a licence for
sotting up the paper industry but, ultimately
that party has not been given any licence and
that mill which was to be set up in Tripura
has been shifted elsewhere, perhaps
Aarunachal Pradesh? If so, what is the reason
for that? Firstly, why is it that government
are not willing to set up a paper mill7If they
donot want to do it, why are they not
giving a licence to private industrialists to
set up & peper mill?

SHRI SIDDHESWAR PRASAD, : It is
not a fact that a peper mill, which was
originally scheduled to be set up in Tripura
has becn shifted elsewhere; nor 1s it a fact
that it was decided to sct up a paper millin
Tripura, Studies arc going on about avail-
abulity of raw materials and other aspects and
after the report of the study is received a
decision will be taken.

SHRI DASARATHA DEB : Bamboo
which is the raw material for producing
paper, is abundant in Tripura. So, what was
the machinism through which the study
was made about the availability of raw
material?

SHRI SIDDHESHWAR PRASAD : 1
have not said anything about the availa-
bility of raw material. 1 have only said
that after a scientific study of the availability
of raw materials final decision in the matter
would be taken.
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TRAINING OF DETECTIVES IN INDIA

*769. SHRI NAWAL KISHORE
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whethcr Government of India have
invited some foreign detectives to impart
training to Indian delcctives;

(b) if so, whether these detectives have
suggested some improvements in the detec-
tion systepn of India; and

(c) whether there is any proposal under
the consideration of Government for hol-
ding a conference of world detectives in the
near future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) No, Sir.

(b) Does not arise.

(<) No, Sir.
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MR. SPEAKER : You asked about
foreign detectives and he has said, “No".

it waw fewite ot ;o ey
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MR. SPEAKER : He asked for informa«
tion about foreign detectives and the
Minister has said, “No". Now he is coming
forward with many other suggestions. He
can give separate notice about it,

SHRI DINEN BHATTACHARYYA : It
may be that the Government has not invitad
foreign detectives to give training to the
persons in our Intelligence Department.
But is it not a fact that some of the IAS
Officers and ICS officers are sent to England
to get training in Scotland Yard?

MR. SPEAKER : The main question
relates to their coming to our country
(Interruption) Inthis world anything can be
related by any logic. It 1s a wrong thing.

Next Question.

10 PAGE RESTRICTIONS ON INEWSPAPERS

-+
*770. SHRI B.S. BHAURA:
SHRIHARI KISHORE SINGH:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the National Union of Jour-
nalists in a Resolution adopted by its Natio-
nal Executive has described Governments®
action in restricting the number of pages to
be published in a newspaper to 10 as unila-
teral and arbitrary; and

(b) if so, Governmet's reaction thereto?
THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
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SATPATHY): (2) Government has seen
some press reports to that effect, ’

(b) Government does not agrec with the
views of the National Union of Journalists,
which has been formed recently. The
decision to impose a ceiling of 10 pages was
taken after full consideration of the matter
with a view to conserving foreign exchange.

SHRIMATI NANDINI SATPATHY : 1
have already said that we do not agree with
the views of this Union of Journalists which
bas been formed recently. We have got the
names of the people who are in this
Union. Itis for the hon. Member to infer
to which group they belong.

sft W fag oo & et e
gfama ¥ aOeTT ® amAr A
W war § fw § e &
fefaws ®1 @ fvar mar §1; ax
g, @ I { w1 wg @ g7

SHRIMATI NANDINI SATPATHY': At
this moment T do not have the full fucts
with me, but I can say this much that we
have got a number of letters from different
Associations—one isthe Indiun Language
Newspaper Association—and also soma
letters from working journalists and other
individuals supporting the stand of the
Government.

SHRI HARI KISHORE SINGH : In
view of the fact that this matter has created
a lot of misunderstanding in the country—
and some, quite deliberate also—will the
Government spell out clearly the basis on
which it has come to the conclusion of ten-
page ceiling for newspapers, and secondly,
may [ know whether the ceiling is sufficient
for national newspapers?

SHRIMATI NANDINI SATPATHY:
The main purpose of coming to this de-
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cision is conscrvation of foreign exchangs,
which I have alrcady mentioned. Once
there is some mateial for which we have to
have rationing, naturally, any system of
rationing must be equitable. So, under
these circumstances, we had to formulate
this policy.

SHRIPARIPOORNANAND PAINULI:
Do Government propose to encourage and
help small newspapers in the country, and
what are the concrete steps taken in this
rogard ?

SHRIMATI NANDINI SATPATHY: I
have already said that the mam purposc of
this policy is to conserve foreign exchange
and then, again, for equitable distribution.

SHR1 PARIPOORNANAND PAINULI:
1 wanted to know about small newspapers.
No answer has been given to that.

SHRIMATI NANDINI SATPATHY:
Helping small and medium newspapers  is
the pronounced policy of the Government
and, I think, it does nut need any repetition.

SHRI JYOTIRMOY BOSU: May I
know whether it 15 a fact that the working
journalists approhend reduction of establish-
ment, and, if so, what steps do Government
propose to take to prevent that?

SHRIMATI NANDINI SATPATHY:
Soms apprchensions were expressed which
camz to our notico but we think that thereis
no basis for that.

SHRIINDRAJIT GUPTA: In viewof
the fact that there is a possibility that some
newspaper employers may uso this as a
pretext to reduce their stall and also in view
of the fact that the decision is becoming
infructuvus by virtue of the fact that some
courts have begun to allow individual
newspapers to increase the number of pages
above ten, what prevents the Goverament
from resorting to the more direct and
simpler msthod which could achieve the
same end by imposing a price-page sche-
dule which no longor is legally vulnerable
in view of the Constitutional Amendment
which has been adopted? Why not they go
in for price-page scheduleinstead of this
method ?



25 Oral Answers

MR. SPEAKER : A suggestion for
action.
SHRI INDRAJIT GUPTA: Would it

not achieve the same end without creating
complication ?

MR. SPEAKER : Are you asking for
legal opinion or giving some suggestion?

SHRI INDRAJIT GUPTA: Have they
rejected the idca or are thoy considering it?
What is the difficulty? I want to know.

SHRIMATI NANDINI SATPATHY:
We have not rejected any idea so far...
(Interruptions) We will definitely look into
it,

ot viwe Tam fag: § a2 s
arga § fF ag oY qeof 9T dfew
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MR. SPEAKER: The question is about a
resolution adopted by the National Union
of Journalists that the Government’s action
is unilateral. FTAAT 9T §EAT ¥ 9T
wE

SHRI SURENDRA MOHANTY : Has
it coms to the notice of the Government
that a pull-out has bzen issued under the
Consumers’ Ssrviczc by some big news-
papers and, if so, will it not nullify the objec-
tive of the t=n page ceiling?

MR. SPEAKER: 1 could not follow it,
Have you followed?

SHRIMATI NANDINI SATPATHY : It
has come to the notice of the Government.
The averagoe of the ten page will be calcu-
Iated only at the end of the year and if any
action is necessary, we will think about it
#t that time,
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SHRI SURENDRA MOHANTY : That
was not my question. I asked whether the
Government’s attention has been drawn to
the pull-out issued under the Consumer
Senfica by some big newspapers which
nullifies the object of ten page ociling?

MR. SPEAKER: I also could not under-
stand the question. Will you please repeat
the question?

SHRI SURENDRA MOHANTY:
Whether the Government’s attention has
been drawn to the special pull-outs issued
under the guidance of Consumers® Service
which will nullify the very object of 10 page
schedule and, if so, what does the Govern-
ment propose to do ?

SHRIMATI NANDINI SATPATHY : I
think I have already replied to the question
which thc hon. Member has put.

MR. SPEAKER : I think he does not
understand, nor do you understand him,
nor do I understand,

We pass on to the next queston.

COLLABORATION  AGREEMENTS  BETWEEN
LasT EurOPEAN COUNTRIES AND PRIVATE
SLCTOR

*771, SHRI BIRENDER SINGH RAO:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether the number of collaboration
agreements signed in 1971  between the
East European countries and private sactor
in India were more than thatin 1969 and 1970;
and

(b) If so, the exteat of increasc ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY): (a) aad (b). Yes,
Sir. The number of foreign collaboration
proposals approved between East Buropean
countries and private sector parties in India
during 1971 was 10 as compared to 4
and 6 during the years 1969 and 1970

respectively.
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SHRI BIRENDER SINGH RAO: May
I know the reasons for this steep rise in
the number of industrial ocollaborations
between India and East European countries
and whether there has been any consequential
decline in such collaborations between India
and West Buropsan countries, particularly,
friendly countries like Britain and
France?

SHRI MOINUL HAQUE CHOU-
DHURY: One of the reasons for 1971 rise
is because of increass in numbers of letters
of intent issued to entreprencurs. I had given
information in the House already in this res-
pect and it will be seen that it is ncarly 3 times
that of 1969 and about twice that of 1970,
On the question whether there will be a
decline, I woald tell the hon. Member that
there is neither appreciable acceleration nor
deceleration in this matter in favour of
either one.

SHRI BIRENDRA SINGH RAO: My
question was not replied to. I asked whether
there was any consequential decline 1n
regard to such agrccments with certain
countries in Europe friendly to India.

SHRI MOINUL HAQUE CHOU-
DHURY: I have already replied. It was
about 3.5 par cent of such collaborations
goingto East European countries during the
peciod 1961 to 1968, It 1s now 4.44 to
4.92 per cent. Thare is a shight increasc in
favour of the Bast Europzan counirics. To
that extent there is a slight decrease of the
other countries, This  percentage will
show that,

SHRI S.N. MISHRA. : I want to know
whether any knowhow in respact of these
collaboration agrosmants was available in
India or whether it was available only
outside India.

SHRI MOINUL HAQUE CHOU-
DHURY : Technical collaboration is
specially allowed in certain fields only when
we arc sttisfied that such technical know-
how is not available in the country,

SHRI JAGANNATH RAO: In case of
collaboration between the east BEuropean
comatries and private sector, does the
Goevernment come in at any stage, whether
in reapect of permitting capital investment
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outside India and also in the matter of
repatriation of profits ?

SHRI MOINUL HAQUE CHOU-
DHURY: When collaboration agreements
are approved all these things are looked into,
whether equity participation would be
there, whether there would be royalty pay-
ment or lumpsum payment etc, All these
things are looked into. Gowvernment looks
into them and then only approves them.

ExpansioN AND LiceNsiNG oF Coca-CoLa
BOTTLING PLANTS

%772, SHRI K. S. CHAVDA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) the number of Coca-Cola bottling
plants licensed, regularised or expanded
during the last three years; and

(b) the total repatriation of money by
way of dividends, royalties and know-
how charges allowed during the said
period 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY): (a) During the
last threc years only 2 letters of intent have
been 1ssued in this regard. One was for
expansion issued on 6th October, 1970
and the other was for a new unit issued on
31st March, 1971,

(b) As all the bottling plants are owned
by Indian parties, the question of repatria-
tion of money by way of dividends, royal-
ties, know-how charges etc. by these com-
panies does not arise,

SHRI K.S. CHAVDA : Some years ago
Gandhiji's Secretary, Shri Kishorilal Mash-
ruvala requested Government not to allow
coca-cola, the habit-forming drink in our
country,

MR, SPEAKER : I don't allow this
question. You are going into medicinal
effects otc.

SHRI K. S. CHAVDA : The Americans
mado China opium-addicted. Why should
they make our country coca-cola addicted ?



2 Oral Answers

MR. SPEAKER : It is not relevant.

SHRT SHYAMNANDAN MISHRA: If
you do not allow coca-cola there cannoot
be other stronger drinks,

SHRI K. 8. CHAVDA : Why should
the country be allowed to become coca-
cola addicted, Sir?

MR. SPEAKER : The question must be
relevant,

SHRI K.S. CHAVDA : T am relevant,
but you are ruling it out. What can I do?

May I know whether Coca-cola powederis
allowed to be imported in the name of
exports, and if so, may 1 know whether
Government are going to make compul-
sory their exports through the Kandla free
trade zone ? Is this question specific or not,
Sir 7

SHRI MOINUL HAQUE CHOU-
DHURY: So far as this question is con-
cerned, it relates to the bottling plant
which is dealt with by my Ministry. So
far as the import. replienishment policy
in rogard to coca-colais concerned, it is
dealt with by the Foreign Trads Ministry.
As regards the question whether it will be
through Kandla or any other port, the hon.
Member is welcome to put that question to
that Ministry and they will be able to
answer it.

SHRI VASANT SATHE: Will the hon.
Ministor state whether tho indigenous
drinks and various small traders who produce
indigenous drinks are suffering adversely on
account of Coca-cola...

MR. SPEAKER: On account of the
bottling of it. The main questionis about
bottling.

SHRI VASANT SATHE : Afterall, it is
the bottling which leads to something else.

SHRI K. §. CHAVDA : The question is
regarding the expansion and licensing of
Coca-tola.

SHRI MOINUL HAQUE CHOU-
DHURY : So far as the two casi are
concerned which 1 have given in my reply, in
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these two cases, letters of intent were issued.
One is the case of the Kanpur Bottling Co.,
which was given letter of intent for
expansion on an application made in
October, 1970. I understand that till now
they have not got the licence.

MR. SPEAKER : That was not the hon.
Member's question.

SHRI MOINUL HAQUE CHOU-
DHURY: The other was the case of Shn
K.B. Narasappa, who was given a letter
of intent on 24th January, 1970, He has
also not been given licence. After that,
during the whole of 1971, no other party has
becn given any letter of intent or licence
because such representation had been made
to Government.

SHRI VASANT SATHE: He did not
answer my question at all. T seck your
protection, Sir, Even after you had said
that that was not my question, he has not
answered my question.

MR SPEAKER : Let the hon, Member
be content with that answer now. We have
to dosome more questions also.
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUREL
(PROF SHER SINGH) (a) Yes, Sir.

(b) Yos, Sir

(c) Thess schemes are already under ox-
ecution Indore-Bombay mircowave scheme
18 oxpected to be ready by 1974-75 and
Indore-Ahmedabad by 1975-76 The man
features of tho scheme aro -

(1) the links will be of the broad band
type with a potontial capacity of
1800 channels per radio channel

(1) Reliable commumcations will be
provided by direct circmits from
Indore to Bombay, Dhuha, Ratlam
and Ahmedabad and other centres
where traffic justifies
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Re=S¢ No 765~ RECORD oOF EVIDENCE
BY NCTAN ENQUIRY COMMISSION

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) 1just wanted to say something
about the question regarding the Netay
Inquiry Commusston In onc of my
replies, I had smd that the Commussion
had informally soundcd Government about
the posshility of its visiting Formosa [ have
Just made enquirtes and find that pror
to this informal sounding the Commission
had also sent a letter to the Government

WRITTEN ANSWERS TO QULSTIONS

Re-OpLNING OF CLOSED UNITS IN CALLUTTA
BY INDUSTRIALISTS

*766 SHRI SHRIKISHAN MODI wili
the Minister of INDUSTRIAT DLVELOP-
MENT be pleased to slate

(a) whether (rovernment are aware (hat
industoialists ate willing to re-open closed
units  and also 1o start new ventures in
Calcutta,

(b) whether Industiial Reconstruction
Corporation of India has given any financial
ard for opening these umits, and

(¢) 1f 50, the amount thereof?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY): (a) Yes, Sir.

(b) Yes, Sir,

(c) The total reconstruction assistance
sanctioned till 21-4-1972 by the Industrial
Reconstruction Corporation of India
smounted to Rs. 641,12 lakhs to 43 sick/
closed units in West Bengal, out of which
an amount of Rs. 185,93 lakhs had actually
been disbursed.
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PAY AND ALLOWANCE FOR 1968 STRIKE-
AFFECTED CENTRAL GOVERNMENT EMpLO~
YEES IN KERALA

*776. SHRI S.M. BANERJEE : Will
the Minister of COMMUNICATIONS bo
pleased to state;
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(a) whother on the basis of Supreme
Court judgment recemtly, the temporary
Central Government employees in Kerala,
who participated in 1968 strike, have been
paid full pay and allowances; and

(b) if 80, whether this is being extended
to other temporary Government employees
who took part in 1968 strike in other
States?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(®) and (b). Attenlion is invited to the
reply given by the Minister of State in the
Dopartment of personnel to Unstarred
Question No. 2623 on 12-4-72, As stated
therein, the judgment of the Supreme
Court in Civil Appeal No. 1706 (N) of
1971 dated 18-2-72 has been implemented.
Sumultaneously the judgments of the
Kerala High Court in respect of termina-
tion of services of temporary employees
are also being wmplemented, So far as
other temporary employces are concerned
the matter is being examinoed further by the
Department of Personnel in the light of
the discussions at the last Meeting of the
National Council set up under the Joint
Consultative Machinery which was held on
24-3-1972,

BuiLpiNG OF RESEARCH CENTRES TO HARNFSS
NucLEAR PowrR FOR AGRICULTURE

*777. SHRI 8. N. MISRA : Will the
Minister of ATOMIC ENERGY bo pleased
to state:

(a) the number of rescarch centres built
in Indiato harness nuclear power for use in
Agriculture; and

(b) the names of places where these have
besn built?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): (a) and
(b). Two centres have been set up—one at
the Bhabha Atomic Research Centre, Trom-
bay, and the other at the Nuclear Research
Laboratory, Indian Agricultyral Research
Tnstityte, New Delhi,
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MANUFACTURE OF CENTRELESS GRINDING
MacHINES WITH CzZeCH COLLABORATION

*778. SHRI P. GANGADEB:
SHRI C.T. DHANDAPANI:

Will the Minister of INDUSTRIAL
DEVELOPMENT bo pleased to state:

(a) whether the Czech firm of Skoda has
agreed to collaborate with Machine Tools
Corporation, a Public Sector unit in manu-
facturing Centreless Grinding Machines; and

(b) if so, the terms of the agreement and
when it is likely to be signed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY): (a) Yes, Sir.

(b) An agreement for the manufacture
of Centreless Grinding Mchines (type BB
10) was signed by the Machine Tool Cor-
poration of India with M/s Skodasxport of
Czochoslovakia on the 19th January 1972,

A proposal for the collaboration with
M/s Skodasxport for the manufacture of
Centreless Grinding Machines (type BB J6)
submitted by the Machine Tool Corpora-
tion of India, Ajmer is under examination.

The terms and conditions of the collabora-
tion arc in the nature of Commercial Con-
tracts and it is not considered appropriate
to divulge the details thoreof.

DLCENTRALISATION OF PLANNING

#779. SHRI §.C. SAMANTA:
SHRI RAJDEO SINGH:

Will the Minister of PLANNING be
pleased to state:

(a) the progress made in the direction of
decentralising planning and the time by
which it will be completed;

(b) by what time the Hackward Areas
Development Corporation and special cell
to deal with the special problams of hills
areas, are likely to start theif work ; and

(c) the over-all control or check by the
Central Government after the decentralisa-
tion 'of planning?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) Action has
been ipitiated in a foew states to set up
planning Boards on the lines suggested by the
Planning Commission. The process of
pursuading the remaining States to dothe
same is continuing. Itis proposed to offer
financial and other assistance to the States
to strengthen their planning machinery onthe
linos indicated by the Planning Com-
mission, in order that they may be able to
participate more fully inthe process of Plan
formulation. Some progress has been made
in the formulation of district plans in
selected districts on the basis of guidelines
issued in that behalf by the planming Com-
mission. Constant endeavours are being
made to expedite the processes mentioned
above for bringing about as large a measurc
of decentralisation in plan formulation as
posaible. It is hoped that the work will
be completed without undue delay but no
indication can be given of the time by
which it will be finished.

(b) It is not contemplated to set up a
Backward Areas Development Corporation.
Tho Special Cell to deal with the problems
of hill areas willbe set up shortly in the
Planning Commission. The work proposed
to be entrusted to this Special Cell is, how-
ever, already being done under the present
arrangemeats in the Planning Commission.

{c) The proposed decentralisation of plan
formulation is not designed to have any
effect on tho present Centre-State relation-
ships relating to Plan formulation and Plan
implementation. However with a view
to have better implementation of the pro-
jocts or programmes, steps are being taken to
ovolve an officient system, in consultation
with the State Governments.
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ASSISTANCF  RECHIVFD BY KERALA AND
CALICUT UNIVFRSITIES

5589 SHRI VAYALAR RAVI Wil
the Minister of PLANNING be pleased to
state

(a) the assistance received by the Kerala
and Calicut universities from the Ministry
of Planning under the financial assistance
programme of the Minstry to 1easearch
schemes during the last thiee years, and

(b) the assistance, 1f any, to be given 1n
1972-73 for this purposc?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (&) Grantn-ad
amounting to Rs 12,900/« was given to the
Univesity of Kerala for Socio-Economic
Research schemes during the last threc years

No such financial asistance was given to
Cahcut University

(b) A grant in-a1d of Rs 500/ 13 likely to
befisbursed 1n 1972-73 to Kerala Umversity
for an on-going researcch stheme
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SHorTAGE OF MoIok AND Truck TyREs

5591 SHRI MARIAND SINGH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state,

(n) whether there 1s an acute shortage of
motor and tractois tyres 1n the country,
and

(b) 1f o, the steps taken by Government
to soive this problem particularly for the
farmers of the backward arcas in the country.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHFSHWAR PRASAD):
(a)and (b). There is no shortage of Motor
and Tractor tyresinthe country except in
some odd sizes Setting up of Sufficient
additional capacity for the manufacture of
automobile tyres, inclusive of theso types of
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tyres, in the diffcrent regions of the country,
has been approved by Government to meet
future demands.

MaDEHYA PRADPSH'S SHARE IN THF ANNUAL
PLANS FOR STATES FOR 1972-73

5592, SHRI MARTAND SINGH: Will
the Minuster of PLANNING be pleased to
state the total outlay and share of Madhya
Pradesh State, District-wise, in the Annual
Plans for the States for 1972-73 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): Out of a tolal appro-
ved Annual outlay of Rs. 1601 75 crores for
the twenty-one States, the approved outlay
for Madhya Pradesh State Annual Plan
1972-73 amounts to Rs 109 crores Accor-
ding to the information furmshed by the
State Goveinmnnt, no district-wise alloca-
tions of the approved outlay arc available.
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Filsm FiNaNCE CoORPORATION'S FINANCIAL
ASSISTANCE

5596 SHRI PAMPAN GOWDA Wil
the Mimster of INFORMATION AND
BROADCASTING be pleased to state

(a) the names of the producers of films
re. Motion Pictures to whom financial asts-
tance has been provided by the Film Finance
Corporation during the year 1971-72, and

(b) the broad outlines of terms and con-
ditions of the assistance give in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARM BIR
SINHA) (a) and (b) Two Statements
contaimng the information are laid on the
Table of the House [Placed in Library See
No. LT-1998/72)
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STATES HAVING LowestT pER CAPITA
INcoMB

5597 SHRI VAYALAR RAVI Wil
the Minister of PLANNING be pleased to
state the reasons for five States having the
lowest per capita income in the country
and their respective per capita income at
current prices?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) The enclosed state-
ment 1ndicates the five States having the
lowest per capita incomes and their respective
per capita incomes for the year 1969-70
There are a vanety of reasons for the rela-
tive backwardness of these States, such as (1)
hstorical factors, (n) physico-geographical
conditions, () poor endowment 1n natural
resources, (1v) very high or very low density
of population, (v) lack ofinfra-structural
facihities, (vi) weak institutional structure,
ete

STATIMLNT

Lstimates of State net domestic product
at Curient prices

States . 1969-70
(Rupes)

Nagaland 328
Bihar 402
Rajasthan 478
Madhya Pradesh 495
Uttar Pradesh 497
All India 590

Source Central Statistical Organisation

Note These estimates are comparable
in terms of cuncepts, methodology
and source matenal used.

A R C's RECOMMENDATION FOR PROMOTION
oF SecrioN OFFICERS As UNDER SgCRE-
TARIES THROUGH EXAMINATION

5598 KUMARI KAMLA KUMARI:
Will the PRIME MINISTER be pleasod
to state

(a) whether the Admimstrative Reforms
Commussion have recommeonded that Sec-
tun Officers should be promoted tothe post
of Under Secretarios through examination,
and
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(b) ifso, the main features ofthe recom-
mendation on this subject and the decision
taken by the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
and (b). The administrative Reforms Com-
mission i.1its Report on Personnel Adminis-
tration have made the following recom-
mendation :-

**No.42(1): Half of tho vacancies avail-
able for promotion of Class II officers
toClass I including all-India Services may
be filled by the existing method and tho
other half on the basis of an examination.
Class II officers may be allowed to sit for
this examination, provided that they have
put in a prescribed minimum number of
years of service, say, five, and have not
been graded as ‘not yet fit for promotion”.

Tho Recommendationis under considera-
tion of Government.

SHIFTING OF SATELLITE SYSTEMS DIVISION
FrROM THUMBA

5599. SHRI VAYALAR RAVI: Will the
Minister of ATOMIC ENERGY be pleased
to stato :

(a) whether the Government received any
representation from the Chief Minister of
Kerala and from certain organisations
against the shifting of the Satellite Systems
Divisions from Thumba;

(b) if so0, the names of those organiations
and the gist of the representations; and

(c) the reaction of the Central Government
thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELRCTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): (a) and
(b), Yes, Sir. Ina communication addressed
to the Prime Minister, the Chief Minister of
Kerala has expressed concetn at the possiblo
shifting of the Batellits Systems Divition
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of the Space Science & Technology Centre
to Bangalore or Hyderabad. The Govern-
ment has not received any represcntation on
the subjoct from any organisations,

(c) All aspects of the issus will be carefully
considered before a decision is taken in this
matter.

AGREEMENT WITH FRANCE FOR MANU-
FACTURING sTEEL TuBES FOR INDIAN
ATOMIC ENFRGY PLANT, HYDERABAD

5600. SHRI VAYALAR RAVI : Willthe
Minister of ATOMIC ENERGY be pleased
to state:

(a) whether the Atomic Energy Commis-
sion has signed an agreement with “Cefilac”
a Sub-Division of the “Pachimey Ugine
Kublmann' group of France regarding the
use of French Process of manufacturing steel
tubes for the Indian Atomic Energy Plant
at present being built at Hyderabad.

(b) if so, & brief outlines of the conditions
of agreement; and

(c) when the plant is expected to be com-
pleted ?

® THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER IF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) Yes, Sir,

(b) Under the agreement, which is
tenable initially for a period of ten years,
Cefllac will assign to the Department of
Atomic Energy the righi to use their
Process for the hot extrusion of hollow and
solid shapes, and tubes in steel and other
metals using galss as a lubricant. A lump
sum oquivalent to US § 550,000 is payable to
the French firm. They will render assistanoe
to us in acquiring the know-how. Qur staff
will also receive training at Cefilac's works,
ail expenses connected with training being
borne by us.

(c) The seamless Tube Plant is expected to
be completed in 1975.
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ACADEMIC QUALIFICATION PRESCRIBFD FOR

THE POSTS OF RESEARCH OFFICERS AND

SentorR ResearcH Orricers N GOVERN-
MENT OF INDIA

5601. KUMART KAMLA KUMARI:
Will the PRIME MINISTER be pleased to
state:

(a) the academic qualification prescribed
for the posts of Ressecarch Officers and
Senior Research Officers posted 1 Mini-
steries/Departments of the Government of
India, Mimistry/Department wise, separately,

(b) whether some relaxation in respect
of academic qualification for the post of
Senior Research Officer has been granted in
the Department of Personnel (Training
Division); and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHR! RAM NIWAS MIRDHA): (a)
The information is being collected and
would be laid on the table of the House.

(b) No sir,

(c) Does not arise.

ScTTING UP OF LUBRICANT, PENCILS
AND LEAD PLANTS IN ORIssA

5602. SHRI SWARAN SINGH SOKHI:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

(a) whether Graphite 1s found 1n an area
of approximately 125 kms, mn Bolangir,
Kalahandi, Dhankanal and Sambalpur
Districts of Orissa State; and

(b) whether the Central Governma=nt pro-
pose to set up Lubricant, Pencils and Lead
manufacturing plants in Public sector, in
these districts in order to meat the domestic
demands of the country and to solve
unemployment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) There are a number of
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graphite occurrences in tho districts of
Bolangir, Kalahandi, Dhenkanal and
Sambalpur, which are now being worked.
There is, however, no specific information
to the effect that graphite occurrences in
these districts are limuted to a 125
kilometre area.

(b) No such proposal is under considera-
tion of the Central Government at present.
However, 1t 15 understood that the State
Government have under consideration the
sctting up of a graphite beneficiation plant,

Farm AND HoME UNIT FOR AIR CUDDAPPAH

5603, SHRI Y. ESWARA REDDY: Will
the Mimster of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a farm and home umt 1n-
tended to provide problem-oriented pro-
grammes and techmical information useful
to the farmers, whichinclude assistance to the
farm women to improve their standards of
living, was sanctioned to be located at Cud-
dappah, AllIndia Radio Station and expected
to start bioadcasting before the end of
1971-72;

(b) thereasons for the delay instratingthe
programme; and

(c) the measures taken to expedite?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY): (a) Yes, Sir.

(b) Delay in recruitment of staff.

(c) Selection of staff is already in pro-
gress and will be cmpleted shortly. Farm
and Home programmes will be starfed as
soon as the staff 15 in position.

Frerp PubLictTy UNITS IN ANDHRA PRADESH

5604. SHRI Y. ESWARA REDDY:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

() the names of the Districts in Andhra
Pradesh where Field Publicity Units were
opened;
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(b) when every District in Andhra Pradesh
is expacted to becovered witha Field Publicity
Unit; and

(c) the efforts made so far to secure a
qualitative and quantitative improvement in
their activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) (1) Cuddapah (2) East
Godavar1 (3) Guntur (4) Hyderabad (5)
Kurnool (6) Nalgonda (7) Nuizamabad (B)
Snkakulam (9) Visakhapatpam and (10)
Warangal,

(b) The 10 Field Publcity Umts in
Andhra Pradesh bet weon them cover all the
21 districts of the State. Further augmen-
tation of the Field Publicity Units will de-
pend upon availability of resources.

(¢) The cfforts to sccure qualitaive im-
provement are by way of closer liamon with
the development departments, including
Famuly Plannung, and securing tho participa-
tionof experts such as agricultural cxtension
officers, doctors, etc. In field programmesto
invite and answer questions from the
audience. Quantitatively, there has besn a
significant 'mprovement in the number of
film shows held by Field Publicity Units,
indicating  fuller utilisation of staff and
equipment.

DELAY IN TAKING DECISION FOR DAY TIME
TRANSMISS:ON PROM A.LR., CUDDAPPAH

5605. SHRI Y." ESWARA REDDY:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Unstarred Question
No. 3265 on the 19th April, 1972 rcgard-
ing day-time transmission from A.LR.
Cuddappah and state:

(a) the reasons for the dealy in imple-
menting the decision taken a year back to
start day-time transmissin along with parti-
ally -onginating programmes at Cuddapah,
All India Radio Station;

(b) the steps taken so far to expeditethe
‘kﬁaion; and

(c) the approximate mannual expenditure
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estimasd when the above decision is imple-
mented ?

THE MINISYER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) and(b). In view of the
general banon the creation of new nonplan
posts on account of the present financial
stringency, 1t has not been possible to apoint
the staff necessary to implement the decision.
The question of relaxing the ban in this
instance is under consideration.

() Approximately Rs. 1,20,000/-,

INcLusioN oF MontTors iN C.LS,

5606. SHRI Z. M. KAHANDOLE: Will
the Minmister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whother there is a proposl under
considerationto includethe post of Monitors
alongwith the incumbents in Central In-
formation Service; and

(b} if so, criteria taken into considera-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION &
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) It has been decided in consul-
tation with the Union Public Service Com-
mission to include posts of Monitor in All
India Radio, now designated as Sub-
Editor (Momtoring), in Grade IV of the
Central Information, Service.

(b) The decision was taken after taking
into account the duties performed by Sub-
Editors (Momtoring) and those attached to
posts inGrade IV of the Central Information
Service borne on the strength of other
offices.

PERSONS WORKING ON AD HOC Basts IN
Grape IV N CLS.

5607. SHR1 Z. M. KAHANDOLE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) Whether U.P.S.C. is going lo heid
anexamination in 1972-73 for the purpose of
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filling vacancies in the Grado IV of Central
Information Service; and

(b) if so, steps being taken to protect the
intorests of the persons already working
against these posts on ad hoc basis?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The matter is
under correspondence with Union Public
Service Commission.

Revier 7o Fire VicTims iN ROURKELA

5608, SHR1 SWARAN SINGH SOKHI:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether thousands of people and
children have been displaced and distressed
due to their temporary reidential sheds and
shops which were destroyed by fire at Bisra
Chowk, Rourkela (Qrissa); and

(b) if so, the steps Government propose
to give immediate relief to them starving and
unrooted unemployed masses and to rehabi-
litate them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS ((SHRI
F. H. MOHSIN) : (a) As intimated by the
Government of Orissa, there was no
destruction of houses by fire at Bisra
Chowk, Rourkela.

{b) Does not arise.
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Request FOR WITHDRAWAL OF Cases
AGAINST NON-BENGALI WOMEN AND CHIL~
pREN DeTAiNeD UNpER Formongms Act

$610. SHRI BHOGENDRA JHA : Wil
the Minister of HOME AFFAIRS be

pleased tostate:

(a) whether the Prime Minister had taken
a lettor written in Urdu by ome baby
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Kbatoon & prisonor from Balurghat sub-jail
inthe West Dinajpur District of Woest Bengal,
addressed to a Member of Lok Sabha during
the Budget Session of 1971, if so, the action
taken thereon;

(b) whether the Prime Minister had
assured the M.P. through her Isiter
for sympathetic action on the request for
withdrawing cases Ufs 14 of the Foreigners
Act against non-Bengali women and child-
ren prisoners or accused persons from
Bangladesh, adult malemembers from whose
families had boen killed; and

(c) if so, tho action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) In June 1971, Prime
Minister received such a letter from the
Hon’ble Member.

(b) and (c). In July 1971, Prime Minister
had received another letter from the Hon.
Member suggesting that refugees, particularly
women and children, arrested for viola-
tion of the provisions of the Foreigners Act
should bereleased. It was understood that
the Government of West Bengal had issued
instructions for the rcleass, on humani-
tarian grounds, of the specific individuals
whose cases the Hon. Member had brought
to Government's notice. His suggestion
regarding the withdrawal, on compassionate
grounds, of criminal cases pending against
them hasalso been taken up withthe Govern-
ment of West Bengal and is under correspon-
dence with them,

Engumies ForR FOrReioN EXCHANGE

5611. SHRI RAJDEO SINGH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) whether the Maharashtra Sub-Con-
tracting Exchange has processed 41 enqui-
ries from Government Departments, Rail-
ways, Public and Private Sector orgnisations
for meeting their requirementsindigenously;
and

() if 80, whether thess 41 enquiries
include all the eaquiries upto this day or there
are also enquiries which require foreign
exchange and import licence?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). The Mabharashtra Sub-con-
tracting Exchange which brings togother
large-scale units and small-scale units cap-
able of meeting their requirements has pro-
cossed, 1,849 enquiries in this manner from
its inception in May, 1970 till March, 1972,

Tho_operu.tional process does not envisage
anilysis of foreign exchange requirements
or import licences,

PM's sTATEMENT REGARDING  STRICT
WATCH ON CommUNAL Bopies

5612. SHRI M. KALYANA SUNDA-
RAM : Will the Mimster of HOME
AFFAIRS be pleased to state:

(a) whether the Primo Minister had said
onthe 24th March, 1972 while addressing
a rally at her residence that strict watch was
being kept on communal bodies and stern
action would be taken against them if they
continued their anti-people activities; and

(b) if so, the full text thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). No verbatim
record of the Prime Minister’s address has
been kept. Thz Prime Miuister had clarified
the views of the Government on this subject
in Parliament from time to time.

PROJECT ALLOWANCE FOrR P & T Starr
AT RANCHT

5613. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether D.G., P&T, New Delhi
communicated sanction of Project Allo-
wance for the P&T Staff at Ranchi and
accordingly the Project Allowance was
drawn by the D.E.T., Ranchi and paid
to Telegraph Engineering Staff at Ranchi;

(b) whether the Telegraph Engincering
Employecs who got the payment of said
Project Allowancs had not applied for



L1 Written Answers

payment of the Project Allowance to D.E.T.,
Ranchi rather it was paid to them on the
authority of D.G., P&T conveyed by Post-
master General, Bihar; and

(c) in case the replies of (a) and (b) are
in affirmative, the ground for which recovery
has been ordered?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA): (a)
Yes.

(b) The Staff Unions had asked for the
allowance.

(c) The recovery is being affected be-
cause it was found that Ranchi could not
be treated as Project area and therefore
the stafl’ were not entitled to Project Allo-
wance.

Burning Houseés OF MALAYALEES ON
Mysore-KERALA BORDER

5614. SHRI A. K. GOPALAN : Willthe
Minister of HOME AFFAIRS bo pleased
to a slale :

(a) whether Government are aware of
burning of houses of Malayalees by the
Mysore police on Mysore-Kerala border;

(b} if so, the mein featurcs thereof;

(c) whether the Government have taken
any steps to stop such incidents in future;
and

(d) if so, the steps taken therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) to (d). Four sheds
put up by miscreants engaged in the illicit
cutting of trees in the reserve forests of
Mysore, wero found burnt, Miscreants who
iflicitly cut down forests set fire to the under-
growths which probably resulted inthe firo
being caught by the 4 sheds also. Mysore
Polico was not responsible for the same.

INTERNATIONAL GANGS ENGAGED IN STEALING
Ipois FRoM PROTBCTED MOUNUMENT

5615. SHRI VEKARIA:
SHRI P. GANGADEB:

Wil the Minister of HOME AFFAIRS
be ploassd to state:
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(a) whether international gangs are
engaged in stcaling idols from the protected
monuments and temples in the country;
and

(b) ifso, whether any arrest has been made
during thzlast three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) It has not come to
the notice of the Government so far that
international gangs are engaged in stealing
idols,

(b) Docs not arise,

IMPLEMENTATION OF POLICIES REGARDING
RerorMs 1N ADMINISTRATIVE SeT-Up

5616, SHR1 KARTIK ORAON: Wwill
the PRIME MINISTER be pleased to
State:

() whether the Department of Personnel
is manned only by Indian Administrative
servico Officers at the level of the posts of
Joint  Secretaries and above; and

(b) whether Government propose to
appoint some technical officers also to the
posts of Joint Secretaries and above to
assist the Pime Minuster in the implementa-
tion of her views regarding administrative
reforms?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Yes, Sir,

{b) Ther= is no such propoal at present,

BookING OF DrAMA ArTisTES OF A.LR.

5617. SHRI SHASHI BHUSHAN : Will
the Minister of INFORMATION AND
BROADCASTING be ,pleased to state:

(8) whother & few Drama Artistes in the
Drama Division of A.LR., Delhi are being
booked quite often while others have
not been given any contract for last many
mounths; and
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(b) the action proposed to be taken in
this connection in providing equal oppor-
tunities to all drama artistes?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) and (b). No defimte
frequency can be fixed for the booking of
Drama Artistes as the offer of bookings
depends upon the requirements of each
script and the availability of roles suitable
for the artiste.
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SaLF or Fakr PostaL Stamps 1N Post
Orrficrs

5619. SHRI BAKSI NAYAK : wil
the Minster of COMMUNICATIONS
be pleased to state:

(a) whether & number of Post Offices in
the country have been seling coumterfeit
postal stamps;

(b) whether some such case have been
detected by Government ;

(c) the facts thereof; and

(d) what action, if any, has been taken
agunst Government officers who induiged 1n
selling of counterfeit postal stamps?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
No, however, a few cases have come to
nctice where some Post Office staff, mostly
stamp-vendors, have beem found with
forged stamps obtained by them from out-
sude.

(b) and (c). Attention is invited to the
statement made by me in this House onthe
6th April, 1972, m respons¢ to a Caling
Attention Notice on the same subjected.
However, it may be stated that on getting
information regarding sale of forged
postage stamps of 20 palse (Gnat serles
issued on 16-10-67) from Ansari Road
Post Office (Delhi) the PAT Vigilance
Organisation raided the said post Office and
on checking of stock of postal stationary with
the Departmental stamp Vendor working in
that offics, forged stamps were recovered.
He was, therofore, arrested bythe police and
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ona clue furnished by him the whols rackst
of printing of forged stamps in Declhi was
unearthed on 30/31-3-T2

The proprietor of the press where these
forged stamps were being printed was arres-
ted by the police. Finished and unfinished
postage stamps of the value of Rs. two lakhs
were also seized along with the full equip-
ment, From the records seized from the
press owner, 23 outsiders were arrestad in
Delhi and other parts of the country. The
total number of persons so far arrested
comes to 29, which includes 6 postal
officials.

(d) So far one Depatmental stamp Vendor
and one clerk of Ansari Road Post office
(Delh), Extra Departmental stamp Vendors
working in Muzaffar Nagar Mandi (U.P.),
Gonda Collectorate (U.P.), and Road
Amritsar (Punjab) Post offices have figured
in the racket.

Allthese officials have been arrested by the
police. Both the officials of Ansari Road
Post Offico have been placed under sus-
pension while the remaining four extra-
Departmental Stamp Vendors have been put
off duty.

SuB-CoMMITIEE ON  STATE-CENTRE
COOPERATION

5620, SHRI R. P. ULGANAMBI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the difference of opinion that
cropped up among the State Governments
about the level of representation on the
Sub-committec to be set up to go into the
problem of Centre and State Cooperation
and co-ordination in the field of informa-
tion has been reconciled;

(b) whether the Sub-Committee has
started functioning; and

(c) when the Sub-Committee is likely to
finish its work?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION &
BROADCASTING (SHRI DHARAM BIR

SINHA) : (a) Yes, Sir,
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(b) and (). The Sub-Commitiee has started
functioning. No time-limit has been fixed
for completion of work of the sub Committee,

P & T EwmrLoYEEs IN KERALA

5621. SHRI A. K. GOPALAN: Wwill
the Minister of COMMUNICATIONS
be plased to stae:

(a) whether Government are awsre that
tha general relief given tothe P & T
employees in the 1968 strike has been denied
to the P&T Employees of Kerala; snd

(b) if so, Government’s reaction thereto?

THE MINISTER OF COMMUNICA-
TIONS (SHR1 H. N. BAHUGUNA) : (a)
Whatever general relief was contemplated
by the orders issued by the Government
from time to time has been extended toP&T
employees of Kerala. Thete has been no
such general complaint of denial of rehef
to P&T employecs in Kerala,

(b) Does not arise.

REVISION OF NEwsPRINT IMPORT PoLicy

5622. SHRI B. V. NAIK : Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government have of late
been considering lo revisc the Newsprint
import Policy; and

(b) whether the policy has since been
revised and if so, the salient features of the
principal changes made in the former
Policy?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) and (b). Reference is presum-
ably to Newsprint Allocation, and not
Newsprint Import Policy. The News-
print Allocaticn Policy for a fiscal year is
normally announced at the beginning of the
year, and that for the current year 1972-73
was announced on April 11, 1972, A copy
of the Public Notice was laid on the Table
of the Lok Sabha the same day. The
salient features of this Policy are given in
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the statement laid in the Table of the House.
[Placed in Library. See No. LT-1919/72},

Brack MARkETING IN CONTROLLED ITEMS

5623, SHRI S.N. MISRA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

() the itemsin whichwe have not attained
sclf-sufficiency and therefore controls have
been intrcduced;

(b) the time by which it is expected that
sclf-sufficiency will be achieved 1n respect
of each of the items to enable Government to
withdraw conirols;

(c) whether any study has becen made as
to how such controlled commoditics are
available at black prices in abundance; and

(d) the steps taken to control blackmar-
ket of the commodities?

THE DEPUTY MINISTER TN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SRI SIDDHESHWAR PRASAD):

(a) Price/Distribution controls have been
imposed on & number of essential commo-
dities for various reasons indluding absence
of self-sufficcency. Some  controls are
statutory such as on vanaspati, cotlon
textiles (selected varieties), korosenc, drugs
and pharmaceuticals. Prices are informally
controlled in items such as dry cells for tor-
ches, bicycles, automobile tyres and tubes,
baby food, soap, paper and stationery,

(b) Every effort is being made to sec that
the country becomes self-sufficient in essen-
tial commodities but it is not possible to
indicate a date by whichthis will be achicved.

(c) Information has been called for from
the State Governments and other agencies
concerned and will be laid on the Table
of the House,

(d) Sufficient powers exist pnder the
Essential Commodities Act to check mal-
practices in distribution. Powers under the
Act have been delegated to State Govern-
ments who have been using them for conduc-
ling Soarches, seizures ctc, and also for
lsunching prosesutions,
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Process To Deveror IroN Powner Deve-
LoeeD BY CENTRAL ELECTRO-CHEMICAL
INsTITUTE (TAMIL NADU)

5624, DR.LAXMINARAIN PANDEYA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Central Elsctro-chemi-
cal Institute, Karaikudi (Temil Nadu) has
developed a process to produce iron powder:
and

(b) if s0, the use of this powder in various
ficlds?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM): (a) Yes, Sir.

(b) Iron Powder has applicatons in the
production of welding electrodes, sintered
metal components, for special flame cutting
operations and as a reducing agent in the
manufacture of chemicals.
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INDIAN INSTITUTE FOR GFRMAN ATFIRAS

5628. DR. RANEN SEN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the attention of Government
has been drawn towards a news item pub-
lised on the 20th January, 1972in Motherland
to the effect that an Indian Institute for
German Affairs has been formed in Delhi to
assess the public opinion on the question of
according recognitionto G.D.R. and that the
Institute will inform the Government of
India to its findings by March, 1972; and

(b) if so, who is sponsoring the Institute
and whether Government have asked the
Isstitute to take public opinion for the
purpose stated above?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): (a) and (b). Government
have seen the news item in the “Mother-
land” dated 20th January, 1972, regarding
formation of an Indian Institute for German
Affairs to aseess public opinion on the
questioni of according diplomatic recogni-
tion to the German Democratic Republic.
The Institute is a privats, unhregistered
society. According to the informatiom
avallable-with Goverament, Sarvashri R.
Handa and P, Mchendiratta are its President
and Secretary, respectively. Government
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havenot asked the Institute to conduct any
public opimon survey, as reported

MANUFACTURE OF TRACTORS By AdRo-
InpusTRIES CORPORATION

5629 SHRI DHARAMRAO AFZAL
PURKAR Will the Minster of INDUS-
TRIAL DEVELOPMENT be pieased to
state

(a) whether a scheme for the manufacture
of tractors by the Agro- Industries Corpora-
tion 18 under the consideration of Govern-
ment, and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD)
(a) and (b) Presumably the refurence 1s to
the Mysore State Agro-Industries Corpora-
tion Ltd Government have received on
14-72 an application from M/s Indian
Engimeering and Commercial Corporation,
New Deltu for a hcence for setting up a
new industrial undertaking at B.ngaloe 1n
association with the Mysore State Agro-
Industries Corporation Lid, Bangalorp
for the manufacture of Byelarus (50 to 60
HP) agricultural tractors with a capacity of
10,000 Nos per annum 1n collaboration
with V/O Tractot export, USSR This apph-
cation 1s under consideration
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STREAMLINING OF EXCIBE DEPARTMENT,
Dey

5633 SHRI BANAMALI PATNAIK
Will the Minuster of HOME AFFAIRS be
pleased to state

(a) whether some steps have been taken
to streamline the Excise Department by the
Delhy Administration 1n the wake of a large
number of deaths dueto liquor poisoning,

(b) 1f so, tho salient featurcs thereof, and

{(c) the results expected to be achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F H MOHSIN) (a) to (¢) statement 18
attached

STATEMENT
Delli Administrahon has taken several

stops to streamhing the admunistration of
excise matters. on

o M {esturehof, the sops Jakan bre
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(N An Officer on Specizl Duty has

boen appointed as an initial steps
to strengthen the Exciso Department.

(i) Witha viewtopreventing smuggling,

for more cffective supervision over
Excise staff, and to exercise proper
control over thes police at the level
of thoe SH.O¢' tho Sub-Divisipnal
Magistrates have been vested with
the powers of Excise Officer st
Grade. The Deputy Commissio-
ner and A.D. Ms. have been reques-
ted to exercise particular supervi-
sion in regard to excise matters,

{i#) Samples are now drawn compul-

sarily from all consignments of
country liquor for chemical exami-
nation before their sale is allowed
with & view to ensure that they do
not contain any harmful ingredient.

(iv) Samples are also drawn from all

consignments of spirit, denatured
spirit, special denatured spirit for
chemical examination before they
are opened for ssle to ensure the
presence of specified denaturants,

(") An adhoo Committee consisting

of Deputy Commissioner, Excise
Commissioner and S.P. (Crimes)
has been constituted to coordinate
the working of the Excise and the
Police Departments,

(vd) A special cell has been established

in the Excise D=partment to attend
to the public complaints immediately
round the clock.

(vif) More vehicles have been provided

to the Excise Staff to increase their
mobility for detention and preven-
tion of excise offencss.

(vit/) With a view to ensuring effective

ooordination, the Chief Secretary
is to exercise over-all supervision
of the matters rolating to the Excise
Department and apprise Lt. Gover-
nor, Deli «of the Developments
from time to time.

(a-)miwmeﬂouhiwbuu

issged to the Excise Departments
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that they should smsure that the
pormit holders of denatured spirits
will maintain accounts of the uti-
lisation of the spirit. The Excise
Department have further been
directed that no supply should be
given to tho parmit holders unless
they have rendered sufficient and
adequate proof for the use of the
spirit and satisfactory disposal of
the products made out of it. It
has also been omphasised that
there should be regular accounts for
the sale of such products. Ims-
tructions have also been issued to
the Excise Department to the effact
that the stock and the record of the
retailvends of licenseces of denatured
spirit should be frequently checked
to ensurc that the sale of apirit has
not been diverted to unlawful
channels.

(x) Inspections by the Excise Com-
missioner, Collector of Excise and
'::;.iaa Inspectors have been intensi-

The above steps are likely to result in
better and efficient excise administration and
strict enforcemnt of excise rules and regula-
tions.

PorrmicaL DeTENUEs UNDER CUsTODY IN
THE COUNTRY

' 5634, SHRI BK. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS bo
pleased to state:

(a) the number of political detenues who
were under custody in the country on Ist
February, 1972, State-wise;

(b) whether few of them have recently
been released; and

(¢) if s0, the steps taken by Government
t?mleasotboawhomnillundumuody!

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS: (SHRY
F.H, MOHSIN): () to (c). Provisions of
the Maintenesoe of Internal Security Act
enable the detention of any person only with
a view to prevent him from ‘acting i sny
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mamer prejudicial to the defence of India,
reiations of India with foreign powers,
socurity of India, security of State or the
maintenance of public order or the main-
tanance *of supplies and services essential to
the community. According to available
information, the number of persons with
known political affiliations, who were in
detention as on Ist February, 1972 is State-
wise as follows:—

Nameofthe No.of persons  No. out
State/Union with known of them
Territory. political affilia- sicne
tionindeten- releas-
tionason Ist ed.
February, 1972
Kerala 14 Naxalites 11
Orissa 3 Naxalites 1
Punjab 56 Naxalites 19
Manipur i —_
Delhi 1 Naxalite 1
Arunachal Pradesh 2 Extremists 2

The Governments of Punjab and Mani-
pur are reviewing the cases of persons still
under detention. No such persons aie in
detention in Madhya Pradesh. Maharashtra,
Gujarat, and Uttar Pradesh and Union
Tertitory Administrations of Andaman and
Nicobar Islands, Chandigarh, Dadra and
Nagar Haveli, Gos, Daman and Diu,
Laccadive, Minicoy and Amindivi Islands
and Pondicherry. Information is being
obtained from the Stats Governments of
Andhra Pradesh, Assam, Bihar, Mysroe,
Haryana, Himachal Pradesh, Jammu and
Kashmir, Tamil Nadu, Nagland, Rajasthan,
Wost Bongal, Meghalaya and Tripura and
Union Territory Administration of Mizoram.

RunwinG or Liquom Smops 1N CAPITAL
BY DELHI ADMINISTRATION

5635, SHRI B.K. DAS CHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Delbi Administration has
:ﬁﬂtﬂhmnqw shops in the capital;
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(b) if 80, the main features thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): (a) The Delhi Admini-
stration has decided to run for the time
being, two cuntry liquor shops situated at
Shahdara and Mehrauli departmentally
upto the 31st May, 1972.

(b) In view of the liquor tragedy in
January , 1972 the Administration is review-
ing its excise arrangements, The Bawcja
Commission which was coastituted to look
into the causes of the deaths of several persons
in Januay 1972 on account of their taking
potsonous liquor, has also commented upon
some of the existing excise arrangsments
and has suggested that the price of the liquor
should not b higher than the prices prevailing
in the adjoiining States. The excise arrange-
ments for the whole year are finalised by
March before the start of the new financial
year, However, as the report of the Baweja
Commission wasreceived onthe 13th March
1972 and the new Executive Council took
over charge on the 18th March, 1972, it
was not possible toreview the excisc arrange-
ments before the start of the new year,
‘Thus pending review, the Executi ve Council
decided that for a period of two months till
the 31st May, 1972 the country liquor
shops should be allowed to berun by the
licensee to whom the contract for retail
sale of country liquor was given in they ear
1971-72 onthe same tems and conditions and
on payment of proportionate fees for two
months. However, the contractor put
forward certain new conditions which were
not acceptable to the Administration.
Therefore with effect from the 3rd April,
1972, the Administration took over the retail
sale of liquor from the two shops at shahdara-
and Mehrauli. Another consideration that
woighed with the Administration in taking
over of the two shops was to have more
effective quality control on the liquor sold
from these shops.

CoLLapse oF CHIMNY OF CemeNT FACTORY
AT Marpiar (M.P)

$636. SHRI B.X. DASCHOWDHURY:
Wilithe Minister of INDUSTRIAL DEVE-

LOPMENT be pleased to ®ale;
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(a) whether achimmey of CCI's Cement
factory at Mandhar (M.P.) has collapsed;

{b) if so, the reasons therefor and the loss
caused to Government;

() whether Government propose to make
anengquiry in the matter to fix responsibility;
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) :

(a) No, Sir.
(b) to (d). Do not arise,

PROGRESS MADE BY NETANI ENQUIRY
CommissioN

5637, SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be pleascd
to state:

(a) whether Justice G.D. Khosla has been
given some other assignments besides the
Commission work on Enquiry into Netaji
mystery;

(b) if so, the nature of such additional
work entrusted to him; and

(c) whether such additional works will
hamper the work of Netaji Enquiry Com-
mission?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): (a) and (b). Shri Justice
G.D. Khosla is also the chairman of the Re-
viewing Committee on National Academies
and I.C.C.R. and the Film Institute of
India Enquiry Committee appointed by the
Ministry of Education and the Ministry of
Information and Boadcasting respectively.

(c) The Commission has not expressed
any such difficulty.

CounsgL Fomr AssisTinG NETAR ENQUIRY
CommssioN

5638. SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS bo plesed
to state;
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(a) whether the counsel for assisting the
Netaji Enquiry Commission has not been
appointed as yot;

(b) ifsg, whetherthe work of the Commis-
sion failed to proceed with the investigation
work as desired;

(c) whether roany witnesses, including Col.
Habibur Rahman, who is now in Pakistan
and who claims to be the only eye witness
of thealleged plane crash, have not been
examined vet; and

(d) whether the time for completing the
work of the Commussion will be extended ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.H. MOHSIN) (a) the Counsel
for assistingthe Netaji Enquiry Commission
has alrcady been appointed ?

(b) Does not arise.

(c) Itis for the Commission to decide as
to who should be examined as a witness.
the Commission has already invited all
persons, who might have any information on
the subject, to appear before the Com-
mission. It is understood that Col. Habibur
Rahman has not been willing to appear
before the Commission.

(d) It is hoped that {he Commission would
complete its work by the 30th June, 1972
when its term is due to expire,

QuaLITY AND PRODUCTION OF PAPER

5639. SHRI SHRIKISHAN
SHRI P. GANGADEB:

Will the Minister of INDUSTRIAL
DEVELOPMENT pleased to bo state :

MODI:

(a) whether, Paper Industry is under-
going deterioration and whether there is
low quality production and inadequate dis.
tribution of peper in the country ; and

(b) if so, the steps Government propose
totake inthisrogard?

MINISTRY GF INDUSTRIAL DEVE.
LOPMENT (SHRI SIDDHESHWAR
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PRASAD): () Although somo complaints
have been recsived about the quality of
writing and printing paper produced bysome
mills and also about occasional shoriages,
the overall position is not unsatisfactory.

(b) Twenty schemes have been approved
under the Crash Programme for increasing
the production of paper by about 1 lakh
tonnes by the end of 1973. Thirtyfive new
schemes have also been approved for the
establishment of additional capacities to
meet the long term needs for writing and
printing paper. Complaints about thequality
and shortages of paper as and when received
are immediately attended to through the Ad-
hoc Committee on Paper Industry, which
is aninformal tripatrite body consisting of
representatives of Government, industry and
consumers. Complaints 1nvestigation cells
have also becn sct up by the Indsutry, The
Indian Standards Inststutionhas aiso recently
evolved standards on the common vaneties
of papet. The quality of certain varicties of
paper now produced in some of the mmlis
should improve on their adoplion of ISI
Standards.

WORKING OF INDUSTRIAL ESTAT:S

5640, SHRI M. KATHAMUTHU: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) whether Governmont have reviewed
the working of the Industrial Estates set up
inthe various States; and

(b)if so, the resultstheroof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Review is under-
taken by the Development Commissioner
for small Scale Industries from time to time
in consultation withthe State Governments,
The position is indicated below:-

31-3-1965 31-3-1971

No. of completed

Industrial Estates, 238 455
Sheds constructed. 5183 10317
Shads allotted. 4892 9095
Sheds ocsupied, 3194 8263
Sheds working. 3134 6338
Porsons employed. 46581 106102

Annual production, Rs. 37.8 Rs. 154
Croms  crores,
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Rusing oF Urper Aue Lnarr Fom
ENGINEERING SeRvICES EXAMINATIONS

5644, SHRI M.S. SIVASAMY: will
the PRIME MINISTER be pleased to state:

(a) whether Government have considered
to the raising of the upper age limit for the
Engineering  Services examinations con-
ducted by the Union Public Service Com-
mission in 1972 from 25 to 30 years; and

(b) whether that age limit would be further
relaxed in the case of scheduled Castes
and Scheduled Tribes including Depart-
mental candidates?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) Yes,
Sir. Necessary provision has been made
in the rules for the Engineering Services
Examination, 1972, conducted bythe Union
Public service Commission, raising the
upper age limit from 25 to 30 years. The
revised age limit will also be applicable to
the Engineering Services FExamination,
1973,

However, in the case of the Engineering
Services (Electronics) Examination con-
ducted by the Union Public Service Com-
mission, the enhanced upper age limit would
be applicable for the examinations to be
held in 1973 and 1974. This concession
could not be extended to the Engineering
Services (Electronics) Examination, 1972,
because the rules for the examination had
been notified on 20th November, 1971
and the last date for receipt of applications
from candidates (viz. 17-1-1972) was almost
over by the time the decision to enhance the
age limit was taken.

(b) The upper snhanced age limit of
30 years is relaxable up to 35 years in the
case of Government servants of certain
specified, categories applying for certain
specified Services, as prescribed in the rales
of the Enginecring Services Examination,
1972. The upper age limit is also relaxable
up to a maximum of five years if a



berg Written Answers

candidate belongsto a Scheduled Caste or a
Scheduled Tribe.

RECOMMENDATION OF THE A.R.C. FOR
ProviDING ACCOMMODATION T0 QOVERN-
MENT EMPLOYEES

5645. SHRI NAWAL KISHORE
SHARMA : Will the PRIME MINISTER

be pleased to state:

(a) whether Government of India have
overlooked the recommendation of the
Administrative Reforms Commission for
providing Government accommodation to
an employee after he puts infive years
service; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THEDEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) :
(a) and (b). No, Sir. Government is exa-
mining the Recommendation of the Adminis-
trative Reforms Commussion in its Report
on Personnel Admnistration to the effect
that “Government should accept, in prin-
ciple, the noed to provide reasonably good
accommodation to all its omloyees™.

Rerpesuers Coumse ror LA.S. OrFFicers

5646. SHRI NAWAL  KISHORE
SHARMA: Will the PRIME MINISTER
be pleased to state:

(a) whether thereisa proposal under the
consideration of the Government to start
refreshers course for the Indian Adminis-
trative Service Officers;

(b) if 30, the reasons therefor;

(c) the categories of Indian Administra-
tive Service Officers who will be exempted
from the course; and

(d) whether such a course will have some
effection future promotions of such Officers ?

THE MINISTER OF STATE IN THE
%mrgg;up HOME AFFAIRS AND
ARTMENT DFPERSONNEL

(SHRI RAM NIWAS MIRDHA): {a) The
National Academy of Administration has
beon coaducting in service training prog-
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rammes for officers of All India, and Class
I Central Services. A General Rofresher
Courso for TAS officers of 6-10 years of
seniority has been organised since last vear.

(b) Reloteshor Courses are held to im-
prove the professional competence of officers
and to prepare them for assuming greater
responsibilities specially in the context of
changing environment.

(c) The courses are not compalsory and
hence the question of exemption does not
ariso,

{d) Thereis nodirect relationship between
the Refresher Courses and the promotion
of such officers.

InTROpUCTION ©OF TerLsorapHIC Mongy
ORrDER BrTweEN INDIA AND BHTUAN

5647. SHRI NAWAL  KISHORE
SHARMA : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have introduced
Telegraphic moncy orders system between
India and Bhutan; if so, the maximum
amount which can be sent at one time;

(b) the manner in which the charges of
Money Order are datermined, and

{(c) the extent to which India is benefited
and the extent to which Bhutan will avail
of this facility?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(a) Yes Su. The telegraphic money
order service with Bhutan has boen intro-
duced with effect from 14-1972, The
maximum amount for which a single money
order can be 1ssued is Rs. 1,000,00,

(b) inland rates of money order commis-
sion and telegraphic charges are applicable
for telegraphic money orders to Bhutan.

(c) since the T.M.O. service has been
introduced very recently it is premature to
determine the extent of benefit oither way.
It may be added that in the ordinary M.O.
service with Bhutan, the No, a.d value of
M.Os received from Hhutan is considerably
mone than the No. and vae of M.Os from
India.
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Use or Aromic ENERGY POR PeACEFUL
Purpones

5654. SHRIS.M. BANERIJEE : Willthe
Minister of ATOMIC ENERGY be pleased
to state:

(a) the steps taken by Government to
use Atomic Energy for peaceful purposes
in the country;

(b) whether any help in this regard is
being sought from countries friendly to
India; and

(c) if not, the reasons for the same?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-~
MATION & BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) the re-
quired information is contained in the
Annual Reports of the Department of Atomic
Energy which were circulated to the Hon'ble
Members,

(b) Collaboration agreements on peace-
ful uses of atomic energy have been entered
into with a number of countries.

(c) Doos not arise.

RuLEs PoR RECOGNITION OF TRADE UNIONS
IN PupLic UNDERTAKINGS

5655. SHRI $.M. BANERJEE : Will the
PRIME MINISTER be pleased to state:

(a) whether no fresh roles have bexn

framed for recognition of Trade Unioms
in Government Underiakings;

{b) if 30, whether the Central Govern-
ment Employess Organisation will be taken

MaY 10,1972

Written Answery M

into confidenco before framing such Rules;

(<) whether this is also likely to be dis-
cussed in the National Council of J.C.M.;
and

(d) if not, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) to
(c). Rules for recognition of trade unions
exist in the Railways aad in the Ministry of
Defence installations. The Central Civil
Services (Recognition of Service Associa-
tions) Rules, 1959 under which Service Asso-
ciations of Government servants could be
recognised became inoperative on account
of & Supreme Court judgment in 1962. The
question of framing fresh recognition
rules is, thercfore, under consideration and
the principles underlying the proposed rules
will be discussed in the National Council
of the Joint Consultative Machinery on which
the various Unions/Associations of Govern-
ment scrvants recognised for the purposes
of the JCM Scheme are represented.

(d) Does not arise.

PLIGHT OF SHRIMATI RASOOLAN Bax
EXPONENT OF THUMRL

5656. SHRI S.M. BANERIJEE: Wwill
the Minister of INFORMATION AND
BROADCASTING bo pleased to state:

(a) whether her attention has been in-
vited to the Press news in Times of Indic
recently regarding the sad plight of one of the
greatest oxponents of Thumri Songs, Shri-
mat: Rasoolan Bai, who is facing starva-
tion;

(b) if 80, tho steps taken by Government
to provide her with pension; and

(c) whether any help has been given to
ber by the Prime Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY) : (a) Yes, Sir.



3] Written Answers

(b) Smt. Rasoolan Bai has been receiving
financial assistance at a rate of Rs, 100/
p.m. since 1-3-1968 under this Ministry's
Financial Assistance Scheme. This amount
has now been increased with effect from
1-4-1972 to Rs. 150/- p.m. the maximum
admissible under the Scheme.

(c) A lumpsum grant of Rs.5000/- has
been given to her by Mimstry of Educa-
tion in response to a representation given
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Drrention oF Persons Unper P.D. Actin
THE COUNTRY

3657. SHRT S.N. MISRA: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the number of persoms held under
preventive Detention Act throughout India,
State-wise, as on 15th Apnl, 1972; and

(b) the period of their detentions?

“THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

by Smt, Rasocolan Bai to the Prime F.H. MOHSIN): (a) and (b), A statoment is
Minister. attached,
Statement

Name of State No. of persons in

detention as on Period of detention

154-72.

Under Under

Mainte- State Act

nance of providing

Internal for

Security  preventive

Act, 1971, detention

1 2 3 4

Andhra Pradesh - 5  One year from the date of detention in each
case.

Bihar 10 ~  Ono detenu has boen released already on
20-4-72.

Information is being obtained regarding
the remaining nine detenus.

Gujarat 1 —  Information is being obtained.

Kerala 4 —  Information is being obtained.

Madhya Pradesh 3 —_ Information is being obtained.

Mysore 28 —  Onetothres yearsin the cases of 26 detenus;
ynformation in rspect of the remaining two
is being obtained.

Maharashtra 3 —  One detonu has been relassed already.
Inforation is being obtained regarding the
remaining two detenus.

Orissa 1 1 One year from the dale of detention in each
case.

Punjab 7 —  Information is being obtained,

Uttar Pradesh 6 —  Information is being obtained.,

West Bengal 2,695 1,272  One to thres years.

Manipur 1 -«  One vear from the date of detention.

‘Nit* information has boenfurnished by the State Governments of Haryana, Tamil Nadu,
and Rajasthan and by the U. T. Administrations of Deihi, Andaman & Nicobar Islands,
Chandigarh, Goa, Daman and Diu, Laccadive Minicoy and Amindivi Islands and Mizoram.
Information is being obtained from the State Governments of Assam, Himachal Pradesh,
Jammu ano Kshmir, Nagaland, Meghalaya and Tripura and U.T. Administration of
Dadra and Nagar Havell, Arunachal Pradesh and Pondicherry.
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5658. SHRI S. N. MISRA : Will the
Minister of HOME AFFAIRS be pleasad
to state:

(a) the Existing strength of the Indian
Frontier Administrative Service as on the
1st March, 1972;

(b) how many officers of this cadre or
Servico have been posted in the Border
State, and

(c) the roasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (a) The actual strength
of the Indian Frontier Administrative
Service as on Ist March, 1972, is 25.

(b) The number of officers posted in border
States is as follows:

Assam 2
Manipur 2
Nagaland 4

10 officers are serving in connection with
the affairs of the Arunachal Pradesh
Administration.

(¢) The Indian Frontier Administrative
Service was constituted for administration
of frontier areas and officers of the Servico
are expected primarily to serve inthe border
areas.

ASSIONMENT RECEIVED FROM LIBYAN ARAR
Repuanic BY N.ILD.C. Lp.

5659. SHRI S.A. MURUGANANTHAM :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

(a) whether the National Industrial Deve-
lopment Corporation Ltd., New Delhi has
got some assignment from the Government
of Libyan Arab Republic;

(b) if so, saliont features thergof;
(c) the copsultancy fee to be charged

therefor in the Indian and foreign currency
separately;
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(d) when these assignments were to bo
completed and whether the same have been

completed in agreed time; and

(e) total amount of expenditure incurred
bythe Corporation on completingthe assign-
ment including pay and allowances, and ex-
penditures on tours etc. of the staff in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD:
(a) and (b), Yes, Sir. The National
Industrial Development Corporation Ltd.,
New Delhi, has been assigned a turn-key
contract for settig up a plant for stecl Scrap
Melting and Billet Casting in Libya.

(c) The fee for the assignment is 50,000/-
Libyan pounds (approx. 10,5000/- Rs.) to bo
paid in U.S. Dollars or any other convertible
currency. In addition to this, salaries wall
also be pard to out exports for their services
by the Libyan parly.

(d) The projectis scheduled (o be completed
in July, 1973 and work is in progress.

(¢) The assignment has not yet been com-
pleted. The total expenditure incurred by
the N.I.D.C. onthe assignment will be known
on completion of the work.

Hion PRicis of TRACIURS

5660. SHRI B.V. NAIK : Will the
Mimster of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether Government's attention has
been drawn to the article appearing in the
‘Patriot’ dated the 11th April, 1972 under
the caption ‘High Prices of Tractors in
India’; and

(b) if so, Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) Government hasnot yet [ormulated
its reaction thereto.
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DISCRIMINATION BETWEEN [AS OFFICERS AND

CENTRAL SECRETARIAT SERVICE OFFICERS IN

THE MATTER OF APPOINTMENT AS Dspury
SECRETARIES

5661, SHRI K. RAMAKRISHNA
REDDY: Will the PRIME MINISTER be
pleased to state.

(a) whether LA.S. and Central Scrvices
Class 1 Officers are appointed to the posts
of Deputy Socretaries after a specified period
of 9-10 years of service (which includes two
years probationary period) and the total
period of their service equivalent to Under
Secretary’s grade is 5-6 years whereas Central
Sccretariat Service Under Secretaries of
equal merit have to wait for 12-13 years to
get promotion to Deputy Secrctary’s grade;
and

(b) if so, the reasons for thus discrimina~
tion against the Central Sccretanat Service
Officers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
INTHE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) and
{b). Eligibility for appointment to posts of
Deputy Secretary in the Central Secreta-
riat is determined from time to time on the
advice of the Central Establishment Board.
At present, IAS and Central Services Class
[ Officers who have rendered 9 and §1
years service respectively are being consi-
dered for appointment on tenure basis to
posts of Deputy Sccretary.

As regards Grade I Officers of CSS
(Under Secretary), their promotion to the
Sclection Grade (which is equivalent to
Deputy Secretary) is regulated under the
CSS Rules, 1962. Vacancies in the Selec-
tion Grade are filled by promation of per-
manent officers of Grade I who have ren-
dered not leas than 5 years, approved service
in that grade and are included in the Select
List of Selection Grade prepared under the
C8S (Promotion to Grade I and Selection
Grade) Regulations, 1964. The ficld of
selection for CSS officers ordinarily extends
to five times the number of officers to be
included ia the Sclect List and seloctions are
made on the basis of merit. In the Select
List of 35 ofticers for the Selection Grade
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issued in April, 1972 as many as 8 CSS
officers with about 6-7 years service in
Grade I were included in the Select List
for appointment to the posts of Deputy
Secretary. In view of this, the question of
discrimipation agrinst CSS” officers hardly
arises.

FORMATION OF PANELS FOR PROMOTION TO
HigHFR GRADFS

5662. SHRI K. RAMAKRISHNA
REDDY : Will the PRIME MINISTER
be pleased to state:

(a) whether there are Government
instructions that panels for promotion to
higher grades should be prepared normally
every year;

(b) 1f so, whether the promotion pancls
of Central Secretariat Officers for appoint-
ment to the grade of Directors and higher
inthe Secretariat from 1966 onwards were
issued every yedr; and

(c) if so, the dates on which thesc select
lists were prepared?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIDRHA): (a)
Orders exist totheeffect that Departmental
Promotion Committees should normally
meet at regular annual intervals for pre-
paring seloct lists, from which promotions
are to be made to higher grades;

(b) and (c). Orders referred toin (a) above
apply to posts which are filled by promo-
tion. In the case of Central Secretanat
Service Select lists are prepared for promo-
tion to Grade I (Under Secretary) and
Selection Grade (Deputy Secretary),
as required under the C.S.S. (Promotion)
Regulations. Appointments of C.S§.S.
officers to posts of Direclor and higher
grades in the Secretariat do not constitute
appointments to Cadre posts of the Ceniral
Secretariat Service. However, members of
the C.S.S. are also considered for appoint-
ment to such posts. For this purpose suit-
pbility lists are drawn yp from time to time
and names of C.8.5. officers arq considered
for appointment out of such lists,
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PROCEDURE FOR DETERMINING BTRENGTH

CENTRAL SECRETARIAT SERVICE OFFICERS

AMD OFFICERS OF OTHER SERVICES FOR
ProvomiON To HIGHER GRADES

5663. SHRI K. RAMAKRISHNA
REDDY: Will the PRIME MINISTER
be pleased to state:

(a) the procedure followed in determin-
ing the strength of Central Secretariat
Service Officers every year for promotion to
the grade of Under Secretary, Deputy Sscre-
tary, Director nd Joint Secretary/Addl.
Secretary and officers of other Services for
appointment to the above grades; and

(b) the number of posts held by Officers
of varipus Services as on st January,
19727

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
Senior posts of Under Secretaries and above
in the Central Secretariat are not resarved
for members of any particular service. They
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are filled by drawing upon suitable officers
from LA.S. Central Services Class 1. CSS
etc. on the advice of the Central Establish-
ment Board/Senior Selection Board, in
accordance with the eligibility determined by
the Board fromtimetotime. Since thereis
no reservation for any particular Service in
the posts of Under Secretary and above in
the Central Secretariat, the question of
determining the strength of officers of the
various Services to be appointed to theso
posts during any particular year does not
arise. However, in the case of CSS, Grade 1
Officers are appointed to posts of Under
Secretaries, while Selection Grade Officers
ar:appointed to posts of Deputy Secretaries,
The procedure for dtermining the strength of
the Select List for Grade I and Selection
Grade of the CSSand forthe preparation of
the Select Lists is laid down in the CSS
(Promotionto Grade Ito Selection Grade)
Regulations issued in 1964. The CSS Rules
and Promotion, Reguations made there
under do not coverhigher posts in the grade
of Director, Joint Secretary/Addl. Secretary.

tb) A statementislaid on the Tableofthe
House,

STATEMENT

as on 1-1-172

Service Under Deputy  Director Joint  Additional Secre-

Secretaries Secre- Secreta- Secre- taries

taries ries taries
ICS/IAS 68 108 34 86 20 0
IA& AS 18 2 8 6 — 1
IDAS 13 11 1 7 3 1
IRS 3s 30 6 17 2 -
IRAS 7 7 — 1 1 —_
IRTS 3 4 1 2 — —_
Indian PostalSarvice 8 7 — 1 - —_
Indian Economic

Service - 2 1 — —_ 1
Indian Foreign Service — - 1 13 2 4
Central Legal Service — — 1 9 — 1
Engineering Service - 5 1 2 1 1
1.P./I.P.S, -— 1 — - — 1
CS.S. 327 9% 11 23 1 —
Others 19 7 7 y | 2 5
TOTAL 498 300 72 169 2 L

The above figures do not include Indian Foreign Servict officers serving as Under
Secretary/Deputy Secretary/Director/in the Ministry of External Affairs and Central Legal
Service Officers serving as Udder Secretary/Deputy Sectetary/Director in the Minlstry of
Law,
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ACQUISITION OF SHARES IN INDUSTRIAL
UNDERTAKINGS BY GOVERNMENT

5670. SHRI HARI KISHORE SINGH:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

(a) whether there is any proposal under
the consideration of Government acquire
shares in the Industrial Undertakings owned
by big business houses in ths country;
and

(b) il so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Government has

already enunciated the concept of joint sector

and proposed to apply it in increasing mea-
sure in future. Government has also an-
nounced that Public Financial Institutions
will have tha option for conversion of loans
given by them into equity. Such option will
ba applied in past casss also, in the event
of default. Studies are also being under-
taken from time to time to evolve ways and
means to assome greater social control over
the big business houscs.

Prices OF TRACTORS

5671. SHRI MARTAND SINGH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state the prices
of indigenous tractors before and after the
pecent increase allowed by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
A Statement showing selli ng price of indi-
genous tractors manufactured in the country
is attached,
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STATEMENT
Name of the unit and the Make & Model of Prics so fixed in Rupees
Tractor As on
Ason  Ason 11.2.72(This Excess
3668 11071 includes diffsrence
excise duty  in col.
@10%)  3&5)
1. M/s. Hindustan Tractors Ltd., Baroda. 22,350 24,900 32,900 4 10,550
50HP
3SHP 15710 17470 24,100 + 8,390
2. M/s. Tractors & Farm Equipment 21,140 24,250 26,300 4 5,160
Ltd., Madras 3SHP.
3. M/s. International Tractors Co. of 19,570 22,890 25200 4+ 5,630
India Ltd., Bombay 35HP
4, M/s, Escorts Ltd., Faridabad 34.5 HP 17,910 19,930 25200 4 7,290
5. M/s. Eicher Tractors India Ltd, 17,480 19460 25200 4 7.720

Faridabad26 SHP

The sale price includes the price of the following accessories attachments which shall

be supplied with every tractors:
(s) Hydraulic Lift
(b) 3-Point linkage
(c) Power take-off

(d) Lighting equipment, consisting of head-light, tail Light and plough light,

(e) Aset oftools; ana
(f) Electnic Horn.

CiosURE OF TEN RURAL PosT OFFICES IN
GuIARAT

5672, SHRI PRABHUDAS PATEL:
Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) whether Union Government have
closed down about ten rural post offices
on the Chhota-Udepur in Gujarat for the
last three months;

{b) if so, the reasons for such closure;
and

(c) whether the Union Minister has been
requesied to relax the rules and open the
closed Post Offices?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA): (a)
10 rural post offices whose particulars are
furnished below have recently been closed
down in Chhota-Udepur Taluka of Gujarat
State:-

Name of Post Date of Dateof
office opening clousre
Dumali 22-1-62 20-3-12
Mithibore 30-3-61 23-2-72
Bhorda 28-1-61 15-1-72
Sihada 13-3-61 29-2-72
Rodhada 22.3-61 21-1-12
Motichikbali 19-1-61 181272
Navalja 30-3-61 1-3-72
Devalia 21-3-61 25-2-72
Dhandhods 16-1-61 22-3-72
Saidivasana 18161 13-1-12
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(b) The policy adopted for the opening,
retention and confirmation of Post Offices
is indicated in the Statements laid on the
table of the House [Placed in Library see
No. LT—2000/72].

All thess offices have completad their
experimental period and are found to be
working beyond the permissible limits of
loss, No body came forwacd to make good
the extra loss as a non-return able contri-
bution even though this was requested for
in advance. The Post Offices were, there-
fore , closed down on the dates mentioned at
(a) above,

(¢) No. The relaxations permitted are
indicated in the policy and theso cases do
not satisfy these criteria nor were there any
any other special grounds,

SHORTAGE OF RAW MATERIALS IN PrasTiC
INDUSTRY IN GUJARAT

5673. SHRI PRABHUDAS PATEL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

{a) whether small-scale manufacturers
of plastics in Gujarat are facing an acute
shortage of raw malterials ;

(b) if so, whether many of the small
units could use only 30 to 50 per cent of
their production capacity; and

{c) whether Union Government propose to
supply raw material to help these small scale
industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD)
(a) Compilaints have been received in this
regaed.

(b) The unils concerned are functioning
below their capacity.

(¢) Actualusers have bean allowed the im-
pott of low density polythene during the
current liconsing period, that is, 1972-73, to
tho extent of 252 of their eatitlement.
Moreovér, the Ministry of Petroleum and
Chomicals have asked the State Trading
Corporation of Indiato explote the possi-
bilities for imperting 3,000 tonnes of this
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material from the Rupee Payment Areas.
This is likely to ease the situation.

REACTOR RESEAKCH CENTRE AT KALPAKKAM

5674. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of ATOMIC
ENERGY be pleased to state whether the
Reactor Research Centre at Kalpakkam has
been ableto solvethe problem of the swelling
of materials, especially fuel eloments, core-
structural materials and associated stainless
steel pipes in fast-breeder reactors due to
fast neutron bombardment ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): One of the
main objective of the Fast Breeder Test
Reaclor (FBTR), being sct up at Kelpak~
kam, is to serve as an irradiation facility to
studythe problem of swelling of fuelcladding
and other strudtural materials in a Fast
Reactor, In the absence of such a facility,
research in this field cannot be fruitful.
Construction of the FBTR will commence
shortly at the Reactor Research Centre.
For the study of the above problom in
addition to FBTR, a Radio metallurgy
Laboratory and a Maferials Devclopment
Laboratory are also being set up. Thess
three facilitics, when completed in 1967,
would provide scope for research in these
areas towards the development of economic,
commercial Fast Breeders of a large size
to maet the growing demands for power in
this country.

SELF-RELIANCE 1IN URANTUM

5675. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of ATOMIC
ENERGY be pleased to state;

(a) whether India has beem relying on
USA for the supply of enriched uraniom;
and

(b) ifso, what steps are being taken to make
the country sslf-reliant in this respect?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) Enriched
uranium is being imported from U.S.A.
for the Tarapur Atomic Powar Station,

(b) Preliminary studios on the subject
have been initiated.

ABSSESSMENT OF MANPOWER NEEDS FOR
AtoMic ENeRGY PROGRAMME

5676. SHRI VISHWANATH PRATAP
SINGH: Will the Ministar of ATOMIC
(ENERGY be pjeased to state:

(a) whether the Government have mads
a broad assessment of the man-power needs
of atomic energy programme for the current
decade; and

(b) if so, whether any study has been made
to ascortain whether the available resources
of our univessities and polytechnics are
sufficient to moeet the requirements?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION & BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) Yes, Sir,

(b) Facilities available™ in Universities,
Polytechn'cs, Indian Institute of Techno-
logy, Inlan Institute of Scicnce, pic. have
been studied with a view to meeting the
demand for trained personnel. Graduates
passing from most of the Universities re-
quire crientation in the subjects of interest to
the atomic energy programme. For this
purpose, an intensive training courss for one
yearis organised at Trombay which consists
of six months of basic course and six months
of advanced course. In view of the better
facilities available and the norms of selac-
tions followed by the Indian Institutes of
Technology and Indian Institute of Science,
we are collaborating, as an experimental
measures, with thess institutions for recruit-
ing their graduates/post graduates directly
to meet the additional man-power noeds of
the atpmic energy programme,
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TMpORT OF TECHMICAL KNOW-HOW FROM
FRANCE FOR MANUPACTURING ROCKET
PROPELLANTS

5671. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of ATOMIC
ENERGY be pleased to state the conditions
on which India has obtained the techmical
know-how of manufacturing rocket-pro-
pellaats from the French Government with
special reference to our obligations to the
French Government ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) : We have
obtained the technical know-how for manu-
facturing rockct propeilants from the French
Government under a commercial agreement
on payment of a Licence fee and Royalty to
be paid onthe basis ofpropellants actually
produced, Under the agreement the techni-
cal know-how cannot betransferred by us
toa third party.

ABSORPTION OF INDIAN STATISTICAL INgTI~
TUTE STAFF IN NATIONAL SaMpLE SURVEY
ORGANISATION

5678. SHRI INDRAJIT GUPTA: Will
the PRIME MINISTER be pleased to state:

(a) whether mo agreed solution has yet
been found, despite prolonged negotiations
to the guestion of terms and conditions for
absorption of Indian Statistical Institute
Staff in the National Sample Survey Or-
ganisation;

(b) whether the staff concerned have been
offered  “‘equipmenit” Govornment pay
scales which arc inferior to their existing LS.I
Scales;

(c) whether thoss opting to remain on
1.8.1. scales will be deprived of compensa-
tory Government allowances to which they
were hithertoentitled ; and

(d) if s0, the steps proposed to be taken
to remove those grisvances?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): (a) The
terms nd conditions which would govern
theabsorptios in Government service of the
employees of the Indian statistical Insti-
tute, Calcutta have been finalised after dis-
cussions with the representatives of Indian
Statistical Institutc Council and Indian
Statistical Institutc Workers Organisation
at a series of mootings. A Government
Resolution setting out thesc terms and
condilions was issued on 17th January 1972,
As a result of further discussions with those
representatives ths government Resolulion
has been amended on 30th Apnil, 1972.

(b) Theemployees of the Institute are to
be taken in Government service imtially on
the same payscales, allowances and benofits
as they are getting in the Institute, The
equivalont posts under Government for
each category of posts held bytheminthe
Insutute have ben determined from existing
Government posts, afler taking into account
the nature of dutios and responsibilities
attached to such posts as well as educational
qualifications and experience prescribed for
recruitment. Each of the employeos will be
given the optioneitherto come over to the
Government scale of pay attached to the
equivalent post along with Government
allowances and Goverament reurement
benefits, orto continucin the Institute scale
of pay along with the allowances and retire-
ment benefits that werc applicable to him
in the Institute, as a single package.

(¢) No.
(d) Does not arise.

feeet @ wrvelter wifees et s g
wfey o firewmd

5679. st wgrimw fog wrew
w7 Oy wuY qg FATH &Y FIOFHG 6
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gafer @Y § ot wATw gEEWIT &
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feeelt & Qo it WY
wf W smiEw

5682. ¥To WWET NEIX : ¥qT -
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() wwofenem ot st feafafa
Farow g ?

vt fawrer sorg & Sqwalt
(ot fordvare swax) @ (%) oft, 7 o

(=) & (7). 5w & 7 9234

BACKWARD AREAS IN MaDHYA
PRADESH

5684. SHRI RANABAHADUR SINGH;:
Will the Minister of PLANNING be pleased
to state:

(a) whether the number of villages and
Districts in the State of Madhya Pradesh
included in the backward area bst of Plan-
ning Commussion prepared by the Officers,
are based on a correct analysis of the situa-
tion;

(b) whether most of the chronically dry
arcas have not becnincluded in that list
particularlyinthe Eastern Region of Rewa
and Sidhi district; and

(c) if so, whether Union Government
would study the situation in consultation
with the concerned Members of Parlia-
ment from Madhya Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The State Govern-
ment are competent to identify their back-
ward areas and to take measures for their
improvement. They have also got adequate
administrative arrangements for the pur-
pose. The planning Commission which
obtained information from the various
States, including Madhya Pradesh, regarding
backward ateas in each of the State, did
not, therefore havetotake up an examina-
tion as to the correctness of the lists pre-
pared by the State Governments. To ensure
that the State Government took all the
relevant factors into account in identifying
their backward areas and also in order to
have uniform standards in this regard all
over the country, the Planning Commission
indicated to the State Guvernments a set
of fifteen indices to be followed by them.
The question as to whether in the view of
the Planning Commission the selection of
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backward areas by the Sfate Governments
has been done correctly, does not arise.

(b) and(c), The indices used in identifying
the backward areas on the basis of levels of
dovelopment reached by them, are them-
selves indicative of the cffect of the various
human, economic and geograhical factors
which have a bearing on the levels of deve-
lopment reached in the various areas of the
country. Pronencss to drought or similar
other geo-physical factors are necessarily
reflected in the state of development indi-
cated bythe set of indices referred to earlier,
If, therefore, certain areas of Madhya
Pradeshare pronetodrought and are thereby
backward, the economicindices would reflect
this position and the areas woula be classed as
backward, Onthis basis,the entire districts
of Rewa and Sidhi have been classed as
backward by the Government of Madhya
Pradesh. Government will appreciate and
examine any suggostion that Hon. Members
of Parliament may make for theinclusion of
other areas on the basis of the indices men-
tioned earlier.

ScurME For ProviDiNG Roaps 10 Bace-
WARD ADIVAS] REGIONS IN MADHYA PRADESE

5685. SHRI RANA BAHADUR SINGH:
Will the Minister of PLANNING be pleased
to state whether the Central Government
have any scheme for providing roads to
open up extremely backward Adivasi regions
that usually receive no State funds for such
facilities in the Eastern Region (Rewa-
Sidhi) in Madhya Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): A programme of
construction of five roads for which pro-
vision has becn made for Rs. 46 lakhs during
the Fourth Five YoarPlan, has been appro-
ved for Sidhi district under the drought-
prone area programme of the Ministry of
Agriculture.

The Central Government does not take
up specific schemes for road works in
Adivasi regions as such. National highways
form part of the Central Planand are fully
financed by the Centre. Roads of inter-
State impariance are also taken up by the
Centre as Centrally sponsored schemes,
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When thesc roads pass through areas pre-
dominantly inhabited by Adivasis, those
areas benefit therefrom. Otharwise roads for
the opening up of Adivasi regions form part
of the State Plans; no specific assistance is
given for such roads outside the block
grants and block loans givenas Central
assistance for State Palns.

PoLicy REGARDING RE-EMPLOYMENT OF
Remirep LC.S. anp LA.S. OfriCERS

5686. SHRI RANABAHADUR SINGH:
Will the PRIME MINISTER be pleased to
state :

(a) the policy of Union Government
regarding the re-employment of Indian
Civil Service, Indian-Administrative Scrvice
Officers after their retirement; and

(b) the number of above mentioned retired
officers who were given re-employmont
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) It is presumed that the question refers
to commercial employment after retirement,
and not-re-employment under Government.

Retired members of the Indian Admunis-
trative Service including those who before
becoming such members were members of
the Indian Civil Service arsnot required
undsr the Rules to obtain the permission of
Government before accepting commercial
employmsnt, unless such employment is
within two years from the date of retirement.

The policy governing the grant of
permission to pensioners for accepting
commercial employment, within two years of
rotirement, is to examine individual
applications, on merits, with reference to
the following criteria:-

(i) Has the officer while in service
had any such dealings with the
proposed employer as might create
the suspicion that he had shown
favour to the latter?

(i) Will his commercial duties be such
that his official knowledge and
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experience could be used to give the
employer an unfair advantage?

(ii) Will s duties be such as might
bring him into conflict wilh
Government.

(1v) Is the proposd employment of a
thoioughly reputable kind?

(v) Arec there any exceptional circum-
stances which would make the
refusal of consent a real hardship?

(b) During the period from the 1st
January, 1969 to date fifteen members of
the Indian Administrative Service(including
former members of the Indian Civil Service)
have been granted permission lo accept
commercial employment within two years
of retirement.

WRTATC & AW W AR
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Prace OF NrwsPRINTS MANUFACTURED IN
HiMacHAL FacTomy

5691. SHRI PARTAP SINGH : Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(*) whether the price of the newsprint to
be produced in the proposed nowsprint
factory in Himachal Pradesh is to be fixed
by the Government of India;

(b) whether due to the delay in fixation
of the price, the construction of the factory
is being delayed; and

(c) if so, the reasons, therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) ; (8) There is no price contiol
on newsprint.

(b) and (c) :
W A qfam afeert amioe

5692. Y F¥W WA wHAW : I
g W agaaT A garwa i

(%) ¥ soet g owfaa wTa-
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(%) Fna A AfrwdsA
¥ afeforr 7wt s v aar wmA
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% swrew ¥ ge-dlt (st qwo qwe
wigfew) : av 1972-73 & forw gfee
aTe a9 Ifee @ & argiawiE
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SCHEME OF DECENTRALISATION IN ThCHNIC AL
AND DeveroeMent Circre o P anp T
DEPARTMENT

5697. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of COM-
MUNICATIONS be pleased to state to
the reply given to Unstarred Question No.
3316 onthe 1%h Aprl, 1972 regarding
scheme of decentralisation m techmical and
Development Ciicle of Post and Telegraph
Department and state:

(a) the number of optees for Bihar
Circle, and

S1. No. Period of outage
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(b) the annual break-up of tho repatriates
of Bihar Circle?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N BAHUGUNA):
(a) Forty

(b) Three 1n 1970 and ten 1n 1971,

Rivitw of WORKING OF TARAPUR ATOMIC
PLANT

5698 SHRTVEKARIA Will the Minster
of ATOMIC ENERGY be plesed to state:

(a) whother Government had ever
reviewed the wotking and performance of
the Tarapm Alomic Power Station; and

(b) 1f vo, what are the causes of itg fre-
quent intorruption and periodic shut down?

THE PRIME MINISTER, MINIS1ER
OF ATOMIC LNERGY, MINISTER OF
ELFCTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND  BROADCASTING
(SHRIMATI INDIRA GANDHI): (a) The
working and peiformance ol the Tarapur
Atomic Power Station aie under constant
review of the Department.

(b) since the date of commercial opera-
Station, prolonged outages
(outages over four days) have occurred as
per details below

— - ——

1. 14-7-1970 to 29-8-1970

2. 2-9-1970 to 21-10-1970
3. 8-4-1971 to 25-7-1971

4. 26-6-1971 to  8-7-1971
5. 19-11-1971 to  25-11-1971
6. 17-8-1971 to 26-4-1972
7. 15-2-1972t0 25-2-1972

g, 23.3-1972 to dale.

I
I
1
1
II
1
II

I

Power drop
210MW Planned
210MW outages
210MW
210MW Planned
210MW outages
210MW

110MW Planned
210MW outagos

The outages at Sr. Nos 1,2,4,5,7 and
8 were planned outages for carrying out
maintenance. The Third  outage from
8<4=1971 to 25-7-1971 was a major forced
outage imtiated bya faultin the Mahara-
shitra electrical system which resolted 1n a
complete loss of power to the Station. To

provent recurrence of such loss of power,
the requisite modifications to the prolection
schemes in the Maharashtra and Gujarat

systesm have beon taken up Units]l wis
shut down for refueling and maintenancs
on August 17, 1971, After canyiag out
cortasn improvements 1n its guide, tube hol-
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ding-down arrangements and on complotion
of refuslling the unit has been brought
back online onApril 27, 1972, UnitII
has been shut down for rofuelling and
maintenance since March 23, 1972.

PgovisION OF FUNDS TO GUIARAT FOR
DEVELOPMENT

5699, SHRI VEKARTA: Will the Minis-
ter of PLANNING be picased to state:

(a) whether the population of Gujarat
Stateduring the last 70 years hasincreased
by 192 percent;

(b) whether in terms of rapid urbanisa-
tion, Gujarat takes its place among the
most progressive States in India; and

(c)il so, in view of the paucity of financial
resources and landed proparties, whether
Central Government propose to provide
atleast 25 crores of rupees to Gujarat
Government towards initial revolving fund
which Government of Gujarat propose
for its developing plan on the patlern of
Delhi Development Authority?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir.

(b) The proportion of urban population in
Gujarat in 1971, whichis 28.1% of the
total population as compared to 19.9%

for the country as a whole, is the third .

highest among the States.

{c) The question would hardly arise as
(i) the State’s Fourth Plan outlay has
increased from Rs. 455 crores to Rs. 500
crores on account of improvoment in the
State’s own resources, (i) no proposal
has been received from the Government of
Gujarat for contribution towards initial
revolving funds and (jii) the Central Govern-
ment has to allocatethe available funds on
the basis of certain norms prescribed by the
National Development Council for the
whole of the sountry.

DreCTIVE TELEPHONE LINES
™ GUIARAT
$700. SHRI VEKARIA: Will the Minis-
ter of COMMUNICATIONS be pleased
to stgte;
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(a) whether frequent complaints are
being reccived as to defective working of
telephone lines/exchange as well as trunk
linesin various semi-urban areas and poton-
tial growth centres in various parts of
Gujarat;

(b) in view of the above, whether Govern-
ment propose to sct up an committee con-
sisting of senior techmical personnel of the
Department to investigate into the causes
responsible for unsatisfactory working of
telephone in Gujarat; and

(¢) il not, the remedial measures con-
templated ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N. BAHUGUNA): (a)
Complaints regarding Telecommunication
sorvices in Gujarat are not frequent. Any
complaint received is promptly investi-
gated and remedial action taken.

(b) No.

(c) continuous efforts are being made to
keep up the efficiencies of exchanges and
trunk lines,  Prompt action is taken to
investigate any complaint.

PROFITS ETC, REPATRIATHD BY FOREIOGN
TonAcco AND CIGARETTE INDUSTRIES

5701. SHRI BHOGENDRA JHA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleasod to state;

(8) The profits and dividends of the
foreign Companies engaged in tobacco and
cigarette industries taken out by them
during the last three years and the present
volue of their total property;

(b) to what extent and in which form the
foreign concsrns got preference as compared
tothe Indian interestsin this induatry and
reasons therefor; and

{¢) whether Indian concerns are demand-
ing equal treatment in all respecta?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR
PRASBAD): (a) information is being ool-
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lected and will be placed on the Table of the
House.

(b) and (c). The question of foreign
companies getting any preference does not
arise, On the contrary, Government's
policy is that future expansion in this
industry should be by Indian owned
companies only.

Ipre INDUSTRIAL UNITS IN BIHAR AND
WEST BENGAL

5702. SHRI BHOGENDRA JHA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) the total number of industrial under-
takings lying idle in the whole of India and
in Bihar and West Bengal in particular and
the number of employces affocted thereby;
and

(b) the steps being taken to rehabilitate
and reactive those industries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) The total number of closed
units in the country as reported by the State
Governments (excluding Maharashtra, for
which information is not available) was 306
in March, 1972, involving 71,300 workers
excluding the number of workers in the
States of Mysore, Maharashtra, J & Kand
Kerala, for which information is not avail-
able). These figures included 205 closed
units in West Bengal, involving 26,270
workers and 22 in Bihar affecting 15,800
workers.

(b) The following steps are being taken
in this regard :

(i) Granting of loans and other re-

construction assistance by Central

and State Governments, National
Induuml

financial Imstitutions to units which
aro otherwise economically viable,
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(ii) Conciliation by State Labour

Departments to help resoive in-
dustrial disputes,

(iii) Taking over of the management of
Industrial units under the provi-
sions of the Industries (Development
& Regulation) Act, wherever justi-
fied by the merits of the case,

(iv) Persuading Managements of closed
units to restart them by providing
them with incentives and other
assistance.

(v) Assisting units to tide over their
raw material and other difficulties.

PLANNING BOARDS IN STATEs

5703. PROF. NARAIN CHAND PRA-
SHAR: Will the Minister of PLANNING
be pleased to refer to the reply given to
Unstarred Question No. 1046 on 22nd
March 1972 regarding Planning  Boards
at State level and Statewhether these Boards
include represctatives from Zila Parishads
and other local bodies?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): The apex planning
bodies of Andhra Pradesh and Rajasthan
which are in the nature of advisory bodies,
include represontatives of Zila Parishads.
The apex bodias of the other States, some of
which are in the nature of planning boards
do not include representatives of Zila Pari-
shads and other local bodies.

ANTI-NATIONAL ACTIVITY OF ORISSA
RESEARCH PROJECT AT BHUBANESWAR

5704. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(2) whether Government are aware of
and Organisation functioning in the name of
Orissa Research Project at Bhubaneswar,
which is sponsored by the universities of
Heildelberg and Frelburg in West Germany;

(b) whetherit had sought permission and
mwmmuoﬂfwtmuﬂifﬂm.
when and by whom;
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{c) whether Government have come to
know that the activities of the aforesaid
project and its individual members have
been found to be very suspicious, highly
prejudicial and anti-national;

(d) whether Government are aware that
this Research Project authorities had stolen
away the original palmleal manuscript of
Modalapanji of lord Jagannath Temple of
Puri and has been caught; and

{c) whether Government would make a
thorough enquiry into the activities of this
Project immediately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): (a) to (¢). Facts are being
ascertained.

pmect TRUNK LiNes BETWEEN DISTRICT
HEADQUARTERS AND STATE CAPIIALS

5705. PROF. NARAIN CHAND
PARASHAR : Will the Mimster of COM-
MUNICATIONS be pleased to state :

(a) whether all District Headquarters
in the country are linked with their res-
pective State Capitals by direct (Telephone)
trunk lines; and

(b) if not, the period by which it would
bedone?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Most of the District Headquarters have
already been connected to their respective
State Capitals but there are a few district
Headguarters yot to be connected to their
State Capitals.

(b) These willalso be connected by the
end of the Fifth Five Year Plan Period.

ALR. PROGRAMMES IN VARIOUS DIALECTS
AND LANGUAGES

§706. PROF. NARAIN CHAND
PARASHAR: Willthe Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(@) the number and names of. languages
and dislects in which the programmes
&re relayed by the All India Radio; and
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(b) the number and names of other dia-
Iocts and languages requested for inclusion
by people of various States?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) Names of languages in
which programmes (including Home and
External Service programmes) are broad-
cast are given in the attached statement.
Information regarding dialects is being
compiled and will be laid on the Table of
1he House.

(b) Requests for introduction of
programmes in other languages or dialects
are considered on merits, as and when
received,

STATEMENT

List of languages in which Programmes
are broadeast by AIR

Languages

(1) Hindi (2) Punjabi (3) Kashmiri, (4)
Gujarati, (5) Marathi, (6) Telugu, (7)
Tamil, (8) Kannada, (9) Malayalam,
(10) Bengali, (11) Oriya, (12) Assamese
(13) Sindhi, (14) Urdu, (15) Sanskrit,
(16) English, (17} Arabic. (18) Dari,
(19) French, (20) Indonesian, (21) Kuoyu
(22) Persian, (23) Pushto, (24) Russian,
(25) Nepali, (26) Sinhala, (27) Swahili,
(28) Thai, 1(29) Tibetan, (30) Burmese,
(31) Cantonese, (32) Bhutaness, (33)
Sikkimese.

wfgw wrone dwnit & sfrefat
W Ao frifaw awf ow o
W TEAAL FAAATH

5708. st wiwy oy farsr ;w7 stmr
wolt ag wAmR ¥ For w3 fe

(%) wr wrehw sorafe fa
st s sfew wrofw @aneit &
afewrfcal &, Ww® &w § W
o o qafy qO v SRR v @
vaars o & fear e §;
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() afx g, & fow-fe Qe F
T8 sfererfeat o sewa oy
fed omat § A @R W v

() wr ¥ e dava
7 o v @ e, Difrad s
IeA  FgaTITd agmArer  afgwrha
® W T SOEIT ¥ IAT FAANT
fed wd §; afk +f, @ W .
W g ;AR

(w) sz wmr (7) ® sfewfas
ot ® sfgefal § aww W
TwA & fag s s sdad@
!

T Warem st witwe  fawm &
v Het (st ow e faet): (%)
oY adYy «fnT 1

(@) wer & adf vear |

() qwa qwfaw ¥ o o & o<
qeT & e 9T 7@ & At o

(%) s Tat & qTA-wTY ¥W @
qt Frarz wd ok fawfd s@ &
fog f& &=iw T & sgwfal
o far-gl @I W& daw anfz &
AR 9T a1 ¥ fagiw g &Y, &%
s w qadifaat @wa aur afag
&, drrT fa arw dow @ |

fegnit Feorror e

5709. sit wive Fog s : W oy
el ¥% waTR WY $ur w3 6

(%) fady famor o ¥ awehr
feem el ot erefreRl o
sfosw foor mar §; o figh &
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w14 §R IS SIWMEY A7 ey
¥ dear firely &; o

(o) war Qe ofrarsit & geit
B o@ wiwifod} w7 sfew = F
goera fear amar @ ot o sfaw
g gfg Sy oy & 7

x wwew st e e & oo
Wt (oft v forarer forwf) @ (%) w7
wHATa ¥ g At iy o qw
fet fowor gyt & e fiedt
safafs qur fodt ereaefen &
qaET A FT AT OE, T OUEIT

t—
fE”«‘Ta‘T“'J Sk 2978

fedt arewsfen 12700

wea 3w W gfq a¥ agg ¥ wHwrd
0T TR R A0 welf g md &
5 ST aFT A wHArQ wfaad dar
frge & & : wa. 3= wdwfay =
sfaer freremr wfew & ot it &
wd wX @ &1 T qem owha
®W @ I AW ANG 79 ENT g
ST ER are aformt § ST ad
g |

(&) ¥=ha g & sawfat w9
f@r faqor g & et it
areraten sve ) sy fedy it
qeT a1y w7 q¢ Frafatey s
g —

(1) wwx greeTe :~ e @
¥ firdt e gy amyrffy
#t c0mg wig v™ ® fag fes
Suft fafret/erefeedl aur et
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Y Preafirfere @ 9 Tee goeTe fed and §:—

YAT &1 300/- T AHY TCEHTL

ST Y 200/-TG7 TH TEHIT

Y% ®1 100/- WA ¥ TEHIT

forfy gt qre v 9T = Faw gfgal
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feftopaafn fielt sk
g7 wfaeragar 95 wfamw awwr
Iud wfyw v Sud afaw &%
TAEA AT ST F@ § fag
osufae srqr 92 whawa sgan
Iqd wfuw famy  owd wfaw fieg
o7ufea e osufama ¥ ww
ARTTAFE R &% ST F &
for fom o
soxfama srqx. 88 whrew sqw
98 afaw femy  wmw afuw fomy
s en 92 sfawa ¥ ww
IFRAAFAET  &F A AT
o forg o

ferft areronefer 150 &@
ferly agfafe 300 TR

] grywt geewre folt Raw/awe
geenrdl & afefors fed @ § forerd
ey wetwrdy st ara & 4

BAJORIAS SHARE IN B.I.C.

5710, SHRI VEKARIA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state the posi-
tion of share holdings of Bajorias in the
British India Corporation, Ltd. at present,
after the nationalisation of banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHR1 SIDDHESHWAR
PRASAD): The authorisod capital of the
British India Cocporation Ltd, is Rs. 6.25
crores represented by 65 lakhs ordinary
shares of Ra, 5/-cach and 2 lakh cumulative
preferonce shares of Rs. 100/- each. The
isswed and subscribod capital of the corpo-
ration amounts to Rs. 4,06 crores reproson-
ted by 65 lakhs ordinary shares of Rs §/-
oach and 81,000 cumulstive preferente
shareaof Ra. 100/- cach.
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According to Lhe annual return made up
tothe 26th June, 1971 filed by tho Corpo-
ration with the Registrar of Companies,
Kanpur, members of the Bajoria family
and the companies in the Bajoria Group
held 1731 and 7,90, 018 ordinary sharcs
respectively.

APPOINTMENT OF LABOUR RECPRESENTATIVE
ON BoarRD OF DiIrRecTORS oF B.LC.

5711. SHRI R. V. BADE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) whether Government have not ap-
pointed a labour represontative on the
Board of Directors of British India Cor-
poration Ltd. andif so, the reasons there-
for;

(b) whether workers general public and
sharo holders made a domand for the ap-
pointment of Shri B Magbool Ahmed
Khan, the labour representative, on tho
Board of Director; and

{c) if so, the reaction of Goverament
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI  SIDDHESHWAR
PRASAD): (a) No, Sir,

{b) and (c). Government can not appoint
Directors on the Board of Directors of the
B.I.C. it can only nominate persons for co-
option by the Board of Directors or propose
persons for clection as Directors at the
Annual General Body Meetings of the share-
holders. Government have been receiving
proposals for nomination of different
porsons on the Board of Directors of the
B.I.C. The various proposals are considered
and suitable persons nominated by Govern-
ment from time to time, depending on the-
exigehcies of circumstances prevailing.

IMPLEMENTATION ©OF GOVERNMENT IMREC-
TIVES B3Y B.1.C.

5712, SHRI R.V. BADE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleassd to state

(a) whether the directives dated the 25th
July, 1970 issued by his Ministry to the
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British India Co. Ltd. Kanpur, have been
fully implemented; and

(b) if not, the diroctivcs not implementad
so far and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SHUODHESHWAR
PRASAD): (a) and (b), Out of the nine
directives i1ssued to the B.I.C. six have been
implemented and the following three are
in the process of implemientation/consi-
deration:-

(1) Durective No. V regarding appoint-
ment of Wool Purchase Officer.

(1i) Directive No. VI regarding appoint-
ment of & top executiva and a
financial executive,

(iii) Directive No. VIII regarding draw-
ing up a comprehensive programme
for effecting overall economies to
reduce costs.

SaLe or BrangeTs vy BIC,

5713, SHRI R. V. BADE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) whether a large number of blankets
which were going to bo exported to an
African country without paying Excise
Duty to the Government of India by the
British India Corporation (B.I.C.) were
seized by Government ;

(b) whether the same Blankets were sold
to Government at double the rate by the
B.LC. for the use of P.O.W's of Pakistany
and

(c)if 80, the action taken by Government
inthis regard ?

THE DEPUTY MINISTER IN THRB
MINISTRY OF INDUSTRIAL DEVELDP-
MENT (SHRI SIDDHESHWAR PRASAD):
(&) The Ministry of Foreign Trade 1ssued
orders in Jaouary, 1972 under the Defence
of India Rules, 1971 with & viewio requisi-
tioning wollen blankets belonging to M/e.
British India Corporation Limited, Kenpur,
for the Director of Inspection (Gémeral
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Stores), Department of Defence Production,
In February, 1972, these orders were
withdrawn to the extent they pertained to
50,000 blankets for which & commitment
had been made for exports to Sudan,

(b) and (), Do not arise,

Post MASTER, TRIVANDRUM BEATEN UP
BY POSTAL EMPLOYEES

5714, SHRI VAYALAR RAVI: Wil
the Ministes of COMMUNICATIONS be
pleased to state,

(a) whether a Post Master at Trivandrum,
Kerala had been beaten by the Postal
employces belonging to the N.F.P.T.U. in
March thisyear;

(b) if so, the action taken against these
miscreants; and

(c) the steps taken to check the violent
methods adopted by the N.F.P.T.U. workers
against the workers of other Unions?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(a) No.

(b) In view of (a) above, the question
does not arise.

(c) Any such case coming to notice is
dealt with on merits and appropriate action
is taken.

st aite wfiret & ferg s
¥ wrdw

5715 St WW WA UM @ W
O ST FOTOY Wt 48w
T w6 R o

(%) v worgRl s wifel &
{arg smwreraeft ¥ Q& s saTf
feq wd § e woge s} wiiwe
7 = ww & ofdwr @ ; @R
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guar st gETow e § Ty
WY (sfiwelt et weradt) : (%) of,
&, 3 areTrAnt § sYetfrr s
# wanfer fearomar § 1

(&) 1970-71 & ATra 23 oA}
¥ wafea steifies wrdwal 5w
safy 3762 W ¢ fiyare oY |

SuprrLy OF GuUNNY BaGS TO CEMENT
CORPORATION OF INDIA LMiTED

5716, SHRI B. K. DASCHOWDHURY:
Willthe Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

(a) the name of suppliers of guany begs
1o the Coment Corporation of India Limited,
with rates and the terms of contract entered
into for the last three years;

(b) whether all suppliers supply the bags
according to terms and whether all such
contracts with the supplisrs wers made
after going through formal procedure; and

(c) if not, the discrepancies and objec-
tions raised by Government audit party?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Gunny bags have so far
been supplied by the following to the
Cement Corporation:-

(1) M/s. Kheruka & Co., Calcutta

) M/s. Kataruka & Co., Patna.

(3) M/s. Duncan Bros., Calcutta

(4) M/s. Jardine & Henderson, Calcutta

(5) M/s. Saraf Agencies (P) Ltd,,
Calcutta

(6) M/s. Thisa (I) Pvt. Ltd., Calcutta.

Ordinarily the prico of the bags for
each month's dehivery is determined on
the basis of average price of standard
heavy cess quoted in the Gunny Trade
Association daily reports for ready
delivery ruling two months prior to the
month of delivery, e.g. for March
delivery, the average rate ruling during
January will apply,
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The supply of gunny bags has also to
conform to the prescribad specifications
and packing requirements, subject to
imspoction by the Principal of Jute
Tchnology or his authorised representa-
tives.

(b) Yes, Sir, except on a few occasions
when the stock position of bagsin the coment
factory came down to a very low level and
bags had to be purchased at fixed rates.

(c) Certain minor discrepancies were
initially rased by the Government audit
party in reapect of the accounts for the
period 1970-71 but on their being satisfac-
torily explained by the Corporation, the
objections have been dropped.

TR A Suml ¥ eamar & el
e W e

5717. S AT WTH ATGATS ; w7
aeifre feww Wt a7 I Y PO
w4 e 17 @i 19 F TorRe™ F fw-
few s ¥ wamw warfaw Bl @ §
A F wa-fea et o @ ?

st frwre siorera -t
(wfr fergrae wETX) : TSR WIHTL
{ aTT gHAT ¥ Aqare how dw ast
# vwg  wqifeg fFd @ Swwil w

8. 3xaeafy A< 1 TAA AT, AIYL
9. qrEY, WAHIWW #IT W
g o e fri et (e

SURVIY OF LADAKH REGION BY BOTANICAL
Survey of Inpia

$718, SHRI KUSHOK BAKULA; Will
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the Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether the Botanical Survey of India
has undertaken botanical cxploration tour
of the Ladakh region in Jammu and Kashmir
State; and if so, the outcome thereof;

(b) whether it is proposed to undertake
the survey of plants and herbs in the above
region; and

() whether the Botanical Survey of India
propose to set up a herbarium in Ladakh
m view of & large variety of herbs and plants
grown 1n the arca; and it so, the details
thereof?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRIC.
SUBRAMANIAM) : (a) The Botamcal
Survey of India took up the project entitled
“Botamcal Exploration of Chamba Lahul-
Spit: and Ladakh” and one collection tour
to Ladakh was undeitaken during July-
September 1970 when about 341 plant
specimens and 40 varieties of seads were
collzcted.

(b) Yes, Sir; the survey work has already
been imitiated,

(c) There is at present no proposal to
s¢t up a Herbarium at Ladakh. The plants
collected from Lladakh area are being
desposited in the Horbarium of theNorthern
Circle of the Botan:cal SBurvey of India at
Dehra Dun, under whose jurisdiction the
Ladakh arca fals.

BotanNicoL Exproration Toums CaNpuc-
TED BY THE BOTANICAL SURVEY OF INDIA

5719. SHRI ANADI CHARAN DAS;
Will the Minister of SCIENCE AND
TECHNOLOGY be pieased to state:

(a) the number of botanical exploration
toyrs conducted by various cirales of the
Botanical Survey of India during the lagt
three years;

(b) the pumber oand specles of plents
and herbs collected during the above
tours;
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{c) tho money spent on the tours and
collection and preservation of plant speci-
mens;

(d) whether the collection of specimen of
plants has been made availableto botanists
and plant scientists in the country;- and

(¢) whether the botanical survey in the
various parts of the country has any plans
for providing astistanceto Orchard owners,
farm keepersor forest officials?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM): (a) The total
number of botanic exploration tours con-
ducted by the Botanical Survey of India
during the last three yearsis 99.

(b) About 13,498 species and 80,990
specimens were collocted during those
tours.

(¢) Rs. 1,01,257.75.

(d) Botanical specimens are supplied by
the Botanical Survey of India to research
institutions, universities etc. on demand.
The Herbaria of tho Survey are also open
to scientists and provide facilities for con-
sultation and rcference.

(®) Yes Sir. The Indian Botanic Garden
of the Botanical Survey of India at Sibpur
advises orchard owners and supplies them
plant material from its nurseries, The
Regional Circles of the Survey also do this
on & smaller scale. The Botanical Survey
of India also works in collaboration with the
Forest Departments, particularly for pre-
servation of rare plant species.
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SC anp ST EmPLoYEES IN A LR. STATIONS

5721. SHR1 AMBESH : Wili the Minister
of INFORMATION AND BROADCAS-
TING be pleased to state:

(a) the number of Class I, IT, 11T and IV
Employees at all the Radio Stations separa-
tely in India;

(b) the Scheduled Castes and Scheduled
Tribes employees out of the above; and

(c) if the reservation quota for the above
communitics is not complete, the action
propose to be taken by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
NANDINI SATPATHY): (8) to (c). The
requistte information is being collected and
will be laid down on the Table of the
Ssbha.
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CeNTRAL GOVERNMENT'S DIRECTIVE TO

GOVERNMENT OF Omissa T0 TREAT

RESERVED VACANCY AS UNRCSLRVED
wiTHoUT CeENTRE'S CONCURRENCE

5723. SHRI GAJADHAR MAJHI: Will
the PRIME MINISTER be pleasad to
state:

(a) whether Government of India have
issud any order to the Government of
Orissa that reserved vacancy for Scheduled
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Casle and Tribe can be declared as un-
reserved without prior concurrence of the
Central Government;

(b) whether the Goverament of QOrissa iz
following the same; and

(c) if not, the rcason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRSAND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) No,
Sir. The reservations for Scheduled
Castes and Scheduled Tribes inthe services
under the State Governments are the con-
cern of the respective State Governments
under Article 335 read with Articles 16(4)
and 12 of the Constitution. Hence, no
orders in this regard can be issued by the
Government of India to the State Govern-
ments,

(b) and (¢). Do not arisc.
DELHI-RANCHI STD SysTim

5724, KUMARI KAMLA KUMARI:
Willthe Minister of COMMUNICATIONS
be pleased to state:

(2) whether Government propoxe to
start Subscribers Trunk Dialing for Ranchi
(Bihar) from Dethi; and

(b) if so, the main features thereof and
the time by which 1t would be started?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. NB AHUGUNA): (a)
Not at present.

(b) the Present trunk traffic between
Delhi and Ranchi is not sufficient]y high
to justify a point-to-point Subscriber
Trunk Dialling routs. The routes having
higher traffic are being taken up first. The
Ranchi-Delhi route is expected to be put
under STD by the end of the Fifth Plan
period.

JurispicTioN oF C.B.I. AND OF ViGmance
CoMMISSION

5726, SHRT PRIYA RANJAN DAS
MUNSI: Will the PRIME MINISTER be
pleased to siate;
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{(a) whether t he Central Bureau of Investi-
gation and Vigilance Commission are
working jointly in co-ordination with each
other; and

(b) if not, what are their specific jurisdic-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) and
(b). The Central Bureau of Investigation is
an investigating agency of the Central
Government responsible for the investiga-
tion of certain classes of offences notified
under the Dolht Special Police Establish-
ment Act 1946. The Cnentral Vigilance
Commission is an advisory body responsi-
ble for gonerally coordinating the work of
and advising  Ministrics/Departments/
Central Govornment Undertakings in
respect of matters pertaining to the mainte-
nance of integrity in admirstration. The
Central vigilance Commission also entrusts
to the Central Bureau of Inwvestigation
whenever it considers necessary complaints
etc, agamnst public servants for preliminary
inquiry or regular investigation.

To ensure coordnation between the
Central Burcau of Investigation and the
Central Vigilance Commission officers of
the two organisalions hold meetings and
discussions at appropriate levels as often
as required,

Depyurationists IN N.I.D.C. LiMrTen

5728, SHRI INDRAJIT GUPTA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

(a) the number of persons on deputation
in the National Industrial Development
Corporation Limited at present;

(b) whether any of such persons have
been absorbod or proposed to be absorbed
in the Corporation; and

{c) whether the pay-scales and other
benefits enjoyed in the Corporation by
such persons ate more favourable than
thoso they were eligible to in their parent
Dopartments?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR
PRASAD): (a) There are nine officers now
on deputation to NIDC.

(b) Out of thesc 9, one has given his
option for absorpticn in the NIDC,
The others have not been asked to give their
options as they have not completed
two ycars,

(c) the deputatiomists are getting higher
emoluments than they were getting in theit
parent departments, because either the pay-
scales are highcr or they are getting
deputation allowances. Those who are
drawing upto Rs. 1600 p.m. are also
entitled to bonus.
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SurrLy OF RAw MATERIALS TO BMaLL
ScaLs InpustriaL Unirs Ry Punuc
Sectox IMPORTERS

5730. SHRI S.C. SAMANTA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) whether the smali Scale Industrial
Units got some of theimported raw material
from the public sector importers at more
than 100 percent of their landed cost;

(b) if so, the roasons therefor ;

(c) whether the public sector importers
of raw material neither supply the mterial
intime nor the material of required
category; and

(d) whether Small Scale Industrial
Units are chargad higher rates than the rates
charged for large scale units?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT(SHRISIDDHESHWARPRASAD);
(a) to (d). The information is being col-
Jected and will be laid on the table of the
House.

MANUFACTURING PROGRAMME BY MoLins
(INp1a) Pvt, L1D,

§731. SHRI JYOTIRMOY BOSU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(#) what was the mapufacturing pro-
gramme originally submitted by Molins
(India) Private Limited to Government at
the time of Population for industrial
licences;

(b) whether the programme has uader.
gone any change;

(e) if so, what were the changes showing
date against each; and

{d) the reasons for allowing the changes?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DBVE-
LOPMENT (SHR1I SIDDHESHWAR
PRASAD): (a) The manufacture of Ciga=
refte making mechinery or its compondntsand
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spare parts is mot covered by the First
schodule to the Industrics (Development
and Regulation) Act, 1951, Inthe proposal
submitted by M/s. Molins of India Ltd.
in 1963 for the manufacture of Cigaretie
making machines, pecking machine; wrap-
ping machines and Tobacco cutting machines,
they had indicated the following phased
manulacturing programme :

Ietem of manu
facture

Percentage of imported
content

[ year 2nd year 3rd yea

1. Cigarette making
machines

40% 30% 15%
2, Packing ma-

chines 0% % 15%
3. Wrapping Ma-

chines 25%  15% %
4. Tobacco Cut-
ting Mohines  45%  30%  15%
(b) The firm has not submitted any
changed programme for the considera-

tion of Government.

(c) and (d). Do not arise.

IssUE OF LickNcES To MOLINS (INDIA)
PRIVATE LIMITED |

5732. SHRI JYOTIRMOQY BOSU: Will
the Mimster of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

(a) the Number and value of licences
showing ocurrency areas issued to M/s.
Molins (India) Private Ltd. for spare parts
and CKD machinery during the last three
years;

(b) the number of machines showing
their type and value which were imported as
demonstration units by the Company
since its registeration;

(c) the names of the parties to whom these
macines were dispoisd off and al what price;
and

(d) which are the other mayufacturers of
cigarette machinery in India and what is thy
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of this Company in the industry in
of protduction and as well as value?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) During the last threc years
the following three import licences were
issued in favour of M/s. Molins India
Limited for the import of components/
parts for making cigareite machinery:

VAISAKHA 20 1894 (SAKA)

year Source Value
1969-70 1.D.A. Rs. 18,00,000
1970-71 LD.A. Rs. 7,82,731
1971-72 UK AID Rs 2,37,027

During this period no hcences were
issued for import of CKD machinery in
favour of this firm.

(b) and (c). Onc Mark & maker with the
plug assombly attachment only was im-
ported on C.C.P. basis as a demonstration
unit in Oct., 1966.

The same was re-exported by M/s,
Molins (India) Limited 1n March 1968.
The question of their disposing of the
machines to any other party in the circum-
stances doos nol arise.

(d) Intho organised soctor, M/s. Molins
India Private Limited is the only unit which
is maaufacturing cigarette machinery.

Licences tOrR NEw COMPANIES IN KERALA

5733. SHRIMATI BHARGAVI
THANKAPPAN: Wiil the Minister of
INDUSTRIAL DEVELOPMENT be

pleased to state :

(a) whether licences to set up new Com-
panios in the State'of Kerala have granted
during the year 1971-72;

(b) if 50, the narmos of the persons whom
licences have boen granted;

(c) the cmploymedt potential of the pro-
Jects ; ana

(d) whether Government have also pro-
vided financial asistanceto certain campanies
and if so, the amountof assistance provided
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Statistics are not maintained
financial year-wiso. However two licences
have been granted for the establishment of
new industrial undertakings in the Stato of
Kerala during 1972 (upto 31-3-1972), but
no licence has boen issucd during the
calondar year 1971 .

(b) The details of ail tho licences/lettors
of intent issued, showing also the industry
to which they relate, are regularly published
in ‘the Weekly Bullctin of Industrial li-
cences, Import Licences and export Licences’,
the Weekly, ‘Indian Trade Journal’ and
the Monthly, ‘Journal of Industry and
Trade'. Copies of these publications are
supplied to Parhament Library.

(¢) The combined employment potential
of tho two projectsis expcted to be as under:-

1. Managerial 5
2. Supervisory 99
3. Clericial 51
4. Labour 650
TOTAL 805

{d) Government of India does not directly
give any financial assistance to industrial
concerns.

EXECUTIVE TRAINING TO SECTION OFFICERS
OF CENTRAL SECRETARIAT SERVICE IN STATES

5734, SHRI SAT PAL KAPUR: Will
the PRIME MINISTER be pleased to
state:

(a) whether an Evaluation Report
conducted by the Training Division of the
Cabinst Secretsriat on a scheme for
imparting oxecutive training in the States
to the Section Officers of the Central Socro-
tariat Service has been submitted to
Government ;

(b) if 80, the main recommendations
mads in the report;

{c) whether the grant of an incentive in
the form of advance increments or accele-
rated promotion for officers completing
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this training has also been recommended
in this report ; and

{(d) if so, the stops Government propose
to taketo implement the recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
INTHE DEPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA): (a)
Yes, Sir.

(b) to (d). The main recommedations in
the Report are:-

1. Duration of Training : The existing
period of 16 months training is
suitable.

2. Level of Trainees : Officers with 3
yoars of service in the grade of
Section Officer and within the age
group of 30 to 45 should be made
eligible for training.

3. Contents of training : The emphasis
during the executive training should
be not mersly on the trainees watch-
ing the other officers at work but the
trainoes themselves should hold
actual jobs in the field including the
District Headquarters in order to
enable them to get a deep insight of
legal procedures and develop a judi-
cious outlook.

4. Incentives : The Officers sclected for
executive training should be given
suitable compensatory aliowance in
addition to their usual pay and
allowances admissible to them in
Delhi to enable them to meet the cost
of two establishments. Such of the
officers who, before deputation for
executive training, are in possesstion
of Government accommodation
should be allowed to retain the same
during the entire period of the train-
ing on the usual terms. The fact
that a CSS Officer had undergone
executive training should be treated
as an additional qualification while
considering his suitablity for promo-
tion. BExcept in matter of incentives,
the other main recommenda-
tions have been found acceptable.
In the matter of incentives, it is
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proposed to examine the matter in
detail on the basia of tho recommenda-
tions which the Third Pay Com-
mission may make in their Report
indue course.

SeLecT LisT FOR AFPOINTMENT AS Deruty
SscrETARES C.S.S.

5737. SHRI ISHWAR CHAUDHRY:
Will the PRIME MINISTER be pleased
to state:

(a) the conditions of eligibility for in-
clusion of Under Sscrotaries of he Central
Secretariat Service in the Select List for
appointment as Deputy Secretaries as
applicable from time to time, commencing
from the date following the initial constitu-
tion of the Selection grade;

(b) whether it has becn accepted that
generally not more than 1/5th of persons in
the Select List will be selected on the basis
of merit and whether this condition has not
been observed at any time in the last 5 years;
if so, tho reasons therefor; and

(c) the target dates fixod for bringing
olit the select List every year 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOMEAFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
The Selection Grade of the CSS was consti-
tuted in October, 1955. Thercafter Select
Lists of Grade I Officers of the CSS for
promotion to the Selection Grage were pre-
pared onthe basis of merit, and the procedure
laid down by Government for such
merit selections was followed. In October,
1962, the CSS Rules covering Inrer-alia Grade
I and Selection Grade of the Service were
made and as required therein Promotion
Regulations to Grads I and Selection Grade
were also promulgated in November,
1964. At present, Select Lists for the
Selection Grade of the C88 are propared in
accordance with these promotion Regula-
tions.

(b) No, 8ir.

(c) while no target dates have boon fined
for bringing out the Select List, a time
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Schedule for preparation and issue of Select
Lists without avoidable delay is being
followed.

APPLICATIONS FROM PUNJAB AND HARYANA
FOR SETTING UP OF INDUSTRIES

5738. SHRI B.S. BHAURA: Will the
Minster INDUSTRIAL DEVELOPMENT
be pleased to state:

(a) the number of apphcations received
by the Director, Small Scale Industrics,
for sotting up of industmes from Punjab
and Haryana during the current year; and

(b) how many of the applications for
Setting up of industires have been accepted
and rejected separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). No permission or
licence from Government is generally requi-
red for setting up a small scale unit,
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VISIT Or DACOIT INFESTED AREAS IN
MADHYA PRADESH BY THE TaAsKk Force

5741. SHRI M. RAJANGAM: Willthe
Minister of HOME AFFAIRS be pleasd to
state:

(a) whether the Task Force constituted
by the Government of India had visited the
dacoit infested areas in Madhya Pradesh on
the 22nd and 23rd April, 1972;

(b) if so, the mecasures suggested by the
Task Force to eradicate tho dacoity menace;
and

(c) the form and extont of Central
assistance to be made available in that
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (a) to (c). The Team
that had been conmstituted for drawing up
plans for eradication of dacoity in the
Chambal Valley area had gone to the area
to acquaint itsell with the problems on the
ground, and to hold discussions with the
representatives of the state Governments,
TheTeam will formulate its recommenda-
tions in due course when the question of
Central assistance, if any, will be considered.

Expansion oF POST RESTANTE SECTION
of PosTaL DEPARTMENT

5742. SHRI M. RAJANGAM : Will
the Minister of COMMUNICATIONS
be pleasd to state:

{a) whether Government propose to ox-
pand and adequately staffthe Post Restante
Soction of the Postal Department in all
major cities of India so as to make it more
popular and useful for the public; sad

(b) if so, the broad outlines thereof?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA): (a)
and (b). The ‘Post-restante’ service is
working satisfctorily and is mesting
adequately the noeds of the class of persons,
who avail this servico. The question of
expanding this service or adequately staffing
the concerned seclions in post offices,
does not, therefore, arise.

DOLLARS AND STERLING IN ORDINARY
MaiL

5743. SHRI M. RAJANGAM: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whehter large amount of Cash Dollars
and Sterling are received from foreign
countries to various addrosses in India
through ordinary Mail;

(b) if so, the amount involved every
month; and

(c) the Government's reaction theroto?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA): (a)
No Sir, inas much as the Indian Post Office
does not admit such articles in ordinary or
registered post,

(b) Does not arise.

(¢) Any article suspected to contain such
articles in breach of Government orders
wiil betendered to Customs for such action
a3 may be required under the Customs
regulations.

STATEMENT BY PRESIDENT OF INDIAN AND
EasTERN NEWSPAPERS SOCIETY ON News-
PRINT ALLOCATION PoLicy

5744, SHRI M. RAJANGAM: Wil
the Minister of INFORMATION AND
BROADCASTING be pleasod to stato:

{a) whether Government have seen the
Statemeit of the President of the Indian
and Bastern Newspaper Society that the new
newsprint allocation policy would bhave a
disastrous pffect on the ecopomy and growth
of newspapers; and

{b) if so, Govornment's reaction thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) Yes, Sir.

(b) Prima facie, there is no reason to
believe that the effoct on the economy and
giowth of nowspapers will be disastrous
Govenment would, however, like to await
the report of the Fact-finding Committee
recontly appointed before coming to a
final conclusion.

MEDIUM-SCALE INDUSTRIES IN TAMIL NADU

5745. SHRI M. RAJANGAM : Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

() the number of medium scale indus-
tries in Tamil Nadu and the items manu-
factured by them;

(b) the total investment in the medium
scale industries in the State ; and

(c) the number of persons employed
therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEV-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c), Separate statistics
are not maintained in respect of medium
scale industries. Further, ‘hero is no
separato classification of Industries into
lacge and medium scale.

TELEGRAPHS AND TELEPHONE LINES BETWEEN
BOMBAY AND MARAD

5746. SHRI SHANKERRAO SAVANT:
Willthe Minister of COMMUNICATIONS
be pleased to state:

(2) Number of times the Telegraphs and
Telephone lines between Bombay and
Mahad remained out of order during the
year from Ist April, 1971 to 31st March,
1972 ;

(b) the causes of both the lines getting out
of order and the steps being.taken in this
rogard;

(¢) the number of telegrams semt by post
during 1st April, 1971 to 31st Muarch, 1972
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betwoen the two places where the telephone
and telegraphs lines remained out of order;
and

(d) whether the money charged for
telegrams over and above the money charge-
able for postal secvice was refunded to the
sondsrs and if not, the reason there of ?

THE MINISTER OF COMMUNICA-
TIONS (SHRT H.N. BAHUGUNA): (a)
189 times.

(b) Mainly due to thefts of copper wire
which will be replaced by galvanised iron
wire.

(c) From Bombay to Mahad: 3896
From Mahad to Bombay 6616
TOTAL 10512

(d) Yes. whenever justification for such
refunds existed.

TELEPIIONF ADVISORY COMMITTEFS FOR
RURAL AREAS

5747. SHRI SHANKERRAO SAVANT:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether appointment of Telephone
Advisory Committees for rural areas on the
lines of simslar Committees for cities Like
Bombay and Poona is contemplated;

(b) If so, when; and
(c) if not, reasons thereof 7

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N. BAHUGUNA ):
(a) and (b) The question of setting up of
Telephone Adwvisory Committees on Divi-
sional basis, excluding exchanges having
their own Advisory Commmittees, is at present
under consideration of Government.

(c) Does not arise.

Derosrr oF Tumee HUNDRED RUPLES FOR
New TELEPHONE

5748. SHRI MOHAN SWARUP: Will
the Minister of OOMMUNICATIONS

be pleased to stato:
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(a) whether rupees three hundreds are
ordered to be deposited by a subscriber of
new telephone at Post Offices besides ins-
tallation fee and quarterly tont;

(b) whether an interest is carned on the
said amount of advance rent; and

(c) if so, whether Government propose
to pay the interest on such amounts of ad-
vance rent to the subscribers at the close of
each financial year 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA): (a) an
advance rental of one year, i.e., Rs. 320/- or
Rs.400/-, withinthe local area of a telephone
cxchange system or the annual rental de-
pending upon the actual length of telephone
connecloins beyond the local area 18 re-
coverable from all prospective non-OYT
telephone subsciibers in Measured rate areas
only in addition to the quarterly rental and
installation fees before a telephone connec-
tion is provided.

(b) No.
(c) Doecsnot arise.

UNDER STAFFED TFLEPHONE AND PoSTAL
Divisions or U.P.

5749. SHRI MOHAN SWARUP: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether thereis a general shortage of
members of staff of Class III in Telephone
and Postal Divisions of Uttar Pradesh Circle;

(b) whether in absence of full staff the
desired efficiency is not possile;

(c) number of staff (i) justified and (ji)
working; and

(d) the action Government propose to
take to bring out the desired efficiency in the
above two wings of the Department in Uttar
Pradesh Circle?

THE MINISTER OF COMMUNI-
CATIONS (SHRI HLN. BAHUGUNA):
(a) There are temporary shortages in
Offices which are made wp by new
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recruitments and employment on overtime.

(b) The question does not arise, as cfforts
are made to man the requisite positions and
to maintain the desired efficiency.

(c) Justified Staff. Postal—15674, Tele-
phones—6143, Working Staff—Postal—
14289, Telephones— 5638.

(d) It will be scen that shortage if of the
order of 8% and recruitments are being
expedited; short duty staff is also being used
to emsure better statfing in offices to main-
tain efficiency.

FACTORY MANUFACTURING FaARE GoLD
Biscurts  UnearTHED IN DELmn

5§750. SHRI BANAMALI PATNAIK:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether a factory manufacturing fake
gold biscuits was discovered in New Delhi

receatly;

(b) if so0, the number of arrests made in
this regard and the recoveries made; and

(c) the action taken to check such
activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) :(a) Yes.

(b) Two persons were arrested. A car,
presses, dyes elactric motor, chemical battery
cells, containers, 41-fake gold biscuits and
9 unpolished biscuits and other appliances
were recovered.

(¢) Efforts are being made to arrest other
persons involved in the case, to trace the
source of raw materisls usmd in manu-
facturing fake gold biscuits, the mode of
disposal, aud the agents through whom the
fake gold Wisouits were being disposed of.
Investigation in this case is continuing.

Exrort oF Heavy WATER
5751. SHRI KRISHNA CHANDRA
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PANDEY : Will the Minister of ATOMIC
ENERGY be pieased to state:

(a) whether India has been exporting
heavy water to other countries;

(b) whether Goverament are  making
cfforts to utihise the heavy water in the
country itself’; and

(<) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRTIMATI INDIRA GANDHI): () No,
Sir,

(b) Yes, Sir.
{c) Does not ansc.

PRODUCTION IN INDUSTRIAL SECTORS

5752. SHR1 KRISHNA CHANDRA
PANDEY : Will the Minister of INDUS-
TRIAL DEVELOPMENT be pileased to
state the actual level of production in various
key industrial sectors as against the esti-
mated level of production during the Fourth
Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRISIDDHESHWAR PRASAD):
A statement is laid on the Table of the
House [Placed in Library See No. LT-
2002/72.

STRICT CENSORSHIP OF FILMS FOR
Exrorr

5753. SHRI KRISHNA CHANDRA
PANDEY : Will the Mimister of INFOR-
MATION AND BROADCASTING be

pleased to state:

(a) whether various suggestions have been
given from time to time for strict consorship
of the films cxported to ensure correct presen-
tation of Indian life and cutture; and

(b) if so, the steps taken by Government
in this maiter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) The Estimates Committee (in
their Sccond Report, 1967-68) and the
Enquiry Commuttee on Film Censorship
bave inter alia recommended censorship
of films meant for exhibition abroad by the
Central Board of Film Censors.

(b) Only those films are allowed to be
exported which arc either certified by the
Central Board of Film Censors, or cleared
by the Advisory Board set up by the Mimis-
tey of Fiaance for scrutiny of Indian films
sought to be exported for exmbition outnde
India, which include representatives of the
Central Board of film Censors

COMMERCIAL BROADCASTING OVER AIR.

5754, SHRI KRISHNA CHANDRA
PANDEY : Willthe Minister of INFORMA--
TION AND BROADCASTING be pleased
to state:

(a) the earmings through commercial
broadcasting hikely during 1971-72,and

(b) furhter staps boing taken for the
extension of this service during 1972-73,

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) Gross carnings are of
the order of Rs. 4,23,00,000

(b) Commercial Broadcasting Service was
not extended to any new centre durng
1971-72. But 1t 1s proposed to extend this
service to ton more stations during next two
years,

LOCATION OF RADIO STATIONS IN NEFA

5755. SHRI KRISHNA CHANDRA
PANDEY: Will the Mimister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether a sarvey for location of five
Radio Stations in NEFA has been com-
pleted and 1f so, the decisions thereon;

(b) whether any decision has been taken
on the sctting up of another high-power
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station to cover the Western part of NLFA;
and

(c) 1f so, the broad outhines of the
decision?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY) (a) and (b) NEFA
Admunistration who were ashed to conduct
a survey reporied subsequently that
imstead of having a large number of radio
stations with low power transmitteis 1n the
ared, they would preler to have a high power
transmitter at Tezpur for Western NEFA
to supplement the high power transmitter at
Dnibrugarh which covers Eastern NEFA,
The proposal fo1 a high power transmitter
at Tezpur has accordingly been sanctioned.

(¢) Tt s estimated to cost about Rs. 90
lakh and will include the transmuttet, studios,
staff quarters and recciving facilitics

RMS Crass IIl EMPLOYIFS UNION
MADURAT

5756 SHRIMATI BHARGAVI THAN-
KAPPAN. Will the Mimster of COMMU-
NICATIONS be pleased to state.

(a) whether Government have recently
reccived any representation from All India
RMS Employces Union Class 111, Madurai
Branch,

(b) 1f so, the gist thercof, and
(c) the reaction of Government thereto?

THE MINISTER OF COMMUNICA-
TIONS (SHRT H. N. BAHUGUNA): (a)
No representation from All India RMS
Employees Union Class I1I Madura
Branch has been received by the PAT Board
recently. In accordance with the pres-
cribed channel of communication between
Admimstration and the Staff, memoranda/
representations received from the recognized
Central Unions/Associations only are re-
quired to be examined at the Board level for
taking necesssary action. Representations/
memoranda from Banch Umonsare required
to be examined at the appropriate lower
level.

(b) and (c). Question does not arise.
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PENDING APPLICATIONS FOR STORAGE OF
ELECTRICAL BOILING SPIRIT FROM KERALA,
TaMiL. NADU AND MYSORE

5757. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT be pleased to
state:

(a) the number of applications for the
storage of Electrical Boiling Spirit by in-
dustrial units in the States of Kerala, Tamil
Nadu and Mysore, pending for disposal
with the Chief Inspector of Explosives,
Nagpur as on 31st March, 1972;

(b) whether any complaints from any
industries or other sections of the public
have been received against this officer;
and

() if so, the nature thereof, and the
action taken thercon?

THE DEPUTY MINISTER IN THE
MINISTRY Of INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR
PRASAD): (a) It is presumed that the
information is required in respect of ap-
plications for storage of “Special Boiling
Point  Spirit” (also marketed as SBP
Spirit, n-Hexane) which is a petroleum
product and used as a solvent in many
industriecs. The number of applications
pending for disposal with the Chiefl
Inspector of Explosives, Nagpur is as
under:

Kerala 2
Tamil Nadu 1
Mysore 1

(b) and (c). Of the 4 cases mentioned in
(a) above, & complaint was received only
from one party and on his behalf from the
Travancore Chamber of Commerce, Al-
leppey, to the effect that there has been
delay in the issue of licence. As socn as
this complaint came to the notice of the
Chief Inspector of Explosives Nagpur, the
proposal was scrutinised and approval com-
municated in principle, Additional infor-
mation regarding fee and other relevant
documents have bsen called for from the
party for the graot of ligeace,
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SETTING UP OF INDUSTRIFS IN KERALA
DURING FourTtH Pran

$758. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
INDUSTRIAL DEVELOPMENT be
pleased to state:

(a) the number of industries set up in
the State of Kerala inthe Fourth Five Year
Plan; and

(b) the District-wise break-up thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). In the Central
Sector, the industrial projects set up in the
State of Kerala so far are as follows:-

1. Hindustan Insecticides, Alwaye (Distt,
Ernakulam).

2. HM.T, Kalamassay(Distt. Ernakulam),

3, Cochin Refinery, Cochin (Distt,
Ernakulam).

4. FACT, Alwaye (Distt. Ernakulam),

5. Cochin Ferlilisers,
Ernakulam).

6. Eare Earth Factory, Alwaye (Distt.
Ernakulam),

Cochin (Distt.

In the Fourth Five Year Plan, provision
has been included for the setting up/comple-
tion of the following Central Industrial
Projects:-

1. Second Shipyard, Cochin (Distt. Erna-

kulam).

2. FACT (IV stage expansion), Alwaye
(Distt. Ernakulam).

3. Cochin Fertilizer, Cochin (Distt
Ernakulam).

4. Cochin Refinery (Expansion) Cochin
(Distt, Ernakulam),

5. Travancore Titanium (Central Share,
Alwaye (Distt. Ernakulam).

6. Plantations (Central Share. (Distt,
Hroakulam)
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In the Private sector, the number of in-
dustrial  licensing applications received,
licences and letters of intent issued, during
the last three years in respect of the State of
Kerala, are as given below:-

Year No. of No. of No. of
applications  licences  letters
regaived issued of intent
under Ind. issued,
(D & R)
Act, 1951,
1979 45(21) m 10(3)
1970 46(20) 10(1) 15(8)
9m A5Q21) =) 25(10)

Note.— Figures in brackel refer to new
industrial undertakings.

In additionto above, the number of small
scale industries which sought rogistration
with the State Director of Industries,
Kerala during the last three years, is as
follows:-

Year Cumulative During
as on 3ist the year
December

1969 7873

1970 10554 2681

1971 12682 2128

The District-wise details of these Small
Units are not available,

FunDS PoR SMALL ScALE INDUSTRIES IN
KERALA DURING FOURTH PLAN

5759. SHRIMATARGAI BHVI THAN-
KAPPAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT be pleased to
state:

(a) the funa allotted by Central Govern-
ment to the State of Kerala for establishing
small scale indusiries during the Fourth
Five Year Plan;

(b) the amount utilised so far; and

(c) the details of new industries which are
being established and which have atarted
functioning Region-wise;?

THE DEPUTY MINISTER N THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT (SHRI SIDDHESHWAR
PRASAD): (a). A sum of Rs. 462.00

lakhs was allotted by the Union Government
to Kerala for setting up small scale indus-
tries, including the establishment of indus-
trial estates, during the Fourth Five Year
Plan.

(b) A sum of Rs. 240,21 lakhs was spent
upto the end of March, 1972.

(c) The State Government have been
requested to furnish the necessary infor-
mation which will be laxd on the Table of the
House.
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SETTING UP OF A PAPER UNIT BY CENTURY
PuLe 1IN U.P.

5761, SHRI A. SHAFEE: Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) whether the proposal of Century
Pulp (a monpoly house) for & paper unit
in Uttar Pradesh is being  considered under
joint venture scheme; and

(b) if so, the salient features of the scheme
and its effect onthe licensed unit in the area
in respect of allocation of forest produce?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOR
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MENT (SHRI SIDDEHSHWAR PRASAD) :

(a). Yes, Sir.

(b) The schome is based on the raw
material available in the Terai area of
Nanital District in U.P. and envisages the
manufacture of (i) 30,000 tonnes of Chemical
Pulp, (1i) 20,000 tonnes of Dissolving Grade
Pulp, (ui) 10,000 tonnes of speciality
Pulp and (iv) 30,000 tonnes of Writing and
Printing Paper, per annum on the basis
maximum utilisation of plant and machinery.
Establishment of this unit will not affect the
availability of raw materials for the other
licenced unit in the area.

SETTING UP OF SMALL SCALE INDUSTRIES
IN ANDHRA Prapess Dumineg Fourth
PLAN

5762. SHRI Y. BESWARA REDDY:
Will the Minister of INDUSTRIAL
DEVELOPMENT ba pleased to state:

(a) the names of small scale industries
sot up 1n the backward Districts of Andhra
Pradesh in the last threc years;

(b) the financial training, power, market-
mg and other facilities given to them;

(cy the names of small-scale industries
proposed to be set up in 1972 and 1973 in
the backward districts of the State, district-
wise; and

(d) the funds allotted for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). The State Govern-
ment have baen requested to furnish the
necessary information which will be laid on
the Table of the House.

(d) The total approved outlay for 1972-73
for village and small industries is Rs, 152
lakhs.

FINANCIAL ASGISTANCE SOUGHT BY ANDHRA
PrapesH ForR Epucatep UNEMPLOYED

5763, SHRI Y. ESWARA REDDY:
Will the Ministar of PLANNING be pleased
to state;
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(a) whether the Government of Andhra
Pradesh have submitted a scheme for solving
problem of unemployment among educated
persons and sought financial assistance for
this purpose;

(b) if so0, the main features of the scheme;
and

(c) the amount of money given?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): () to (c). The Govern-
ment of Andhra Pradesh had submitted
proposals in 1971 involving an outlay of
Rs. 1,65 lakhs during the Fourth Plan
period for seven broad categories of schemes
viz.,, Medical & Public Health Engineering
(Rs. 35 lakhs), Agro Industrics Corporation
(Rs. 26 lakhs), Imdustries Schemes
(Rs, 696 lakhs), self-employment for ITI
technicians (Rs. 205 lakhs) Civil engineers
and others (Rs. 389 lakhs) and printing
industrial estate (Rs. 14 lakhs). The State
Goverment had sought central assistance
to a corresponding extent. This could not
be considered in 1971-72 due to constraint
of financial resources. Takinginto account
the financial resources in 1972-73, the
Planning Commission has advised the State
Government for formulating suitable special
employment programmes for the benefit of
job seskers and that additional central
assistance up to a ceiling of' Rs. 2.13 croresin
1972-73 could be made availabie to the State
Government on the ynderstanding that the
State Government would also mobilise
additional resources at least to an equal
extent to finance such special programmes.
The State Government has been accordingly
requested to formulate detailed schemes
within a ceiling of Rs. 4,26 croresin 1972-73
and furnishthe same for consideration in the
Planning Commission at an early date.

DISTRIBUTION OF ROYALTY EARNED BY
CeNTRAL ELECTRONICS ENOGINEERING
REseARCH INSTITUTE, PrLamt

5764, SHRI SHIVNATH SINGH: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) how much Royalty has been carned
till 31st March, 1972 ontheitems released
by Central Electronics and Engineeting
Roscarch Institute CEERI, Pilani (Rajas-
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than) and who are the recipients of this
amount; and

(b) the basis on which the amount of
Royalty has been distribuled amongst the
recipients ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM) : (a). Dotails  of
amount of royalty/premia reccived on the
Ceniral Elcctronics Enginecring Rescarch
Institute, Pilani processes released through
the Naliopal Rescarch Devclopment
Corporation (N.R.D.C.) as available upto
31st December, 1971 are given below:—

(i) Total amount rececived by
N.R.DC. by way of
premia and royalty. Rs. 6,17,631.00

(i) Amount received by
CS.IR. from N.NR.D.C.in
respect of processcs in
production. Rs. 3,38,192.00

(i) Amount transferred by
CSIR to CEERLI, Pilani Rs. 65,800.00

{iv) Amount under transfer
by CSIR to  CEERI,
Pilani, Rs. 1,27,442.00

(v) Amountalready distributed

by CEERI, Pilani a3
Investigators’ share. Rs. 65,800.00

Names of the recipients of the above
amount are given in the statement laid on
the Table of the House. [Pluced in Library.
See No. LT—2003/72).

In addition, a sum of Rs. 6,000/- was
received directly by CEERIT, Pilani on
account of dircct release of processes which
has not yet been distributed.

(b) Amount of premiajroyalties accrusd
out of the processes/products released by
the National Laboratories/institutes is dis-
tributed on thefollowing basis as approved
by the Governing Body of the CSIR:—

1, Premia and royalties accruing
out of the exploitation of pa-
tented or other processesrelea-
sed through the NRDC,
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(i) Investigator(s) concerned
and others on the recom-
mendation of the Director
and inconsultation with the
Executive Council of the
Laboratory/Institute 40%

(ii) N.R.D.C. 30%
(ii) C.8.L.R. (Induostrial Re-
scarch Fund) 30%
2, Where the process/patents
etc. are released direct by the
the CSIR.

(1) Investigator(s) concerned
and others on the recom-
mendation of the Director
and in consultalion with
the Executive Council of
the Laboratory/Institute 40%,

(iy C.5.LR. (Industrial Re-
search Fund) 60%,

SuspEnsioN oF PoSTAL EMPLOYEES OF

UTTAR PRADESH IN 1970 AND 1971

5765. SHRI MOHAN SWARUP: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of Postal Employees
suspended during the calendar ycars 1970
and 1971 for suspected frauds or minor
breach of discipline in U.P. Circle;

(b) the number of cases reviewed perio-
dically and number sent to Court of Law for
trial;

(c) number of cases in which suspension
has gone up for more than a year and action
taken in time, regularly to expedite their
disposal;

(d) how many cases of (i) 1970 and (i)
1971 have been finally disposed of bothin
respect of () suspected frauds (li) minor
irregularities; and

(e) if not, the reasons therefor and action
Govetnment propose to take to get- such
cases expedited ?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) :
(a). The number of postal employces sus-
pended during the calender years 1970 and
1971 in U.P. Circle were 121 and 115 res-
pectively.

(b) All cases wore reviewed periodically.
38 cases were sent to court for trial .

(c) 96. Police authoritios wore addressed
and approached for early finalisation of the
cases pending with them for investigation.
Divisional postal authorities have also been
directed to take action for speedy finalisa-
tion of the disciplinary cases or for re-
revoking suspension‘ where found justified.

d) 1970 1971
Suspected frauds 2 12
Minor irregularities 2 30

(e} The cases are scrulinised every month
regularly and Divisional Superintondents
are addressed for expediting finalisation of
suspension cases.

LeGISLATION TO Curn PoOLIICAL
DEFECTIONS

5766. SHRIBANAMALI PATNAIK: Will
the Minister of HOME AFFAIRS be pleased
to state:

(2) whether the draft legislation to curb
political defections has been prepared;
and

(b) if so, thetime by whichitis proposed
to be introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (/) and (b). Prime
Minister, while replying to the debate onthe
demand for grants far the Ministty of Home
Affairs, had indicated the scope of the
hlnlntipn in this behalf under considcration

of Government. Appropriate legislation
will be introduced in Parliament as early as
possible.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CURTAILMENT IN OUTLAY ON NAGARJUNA=
SAGAR ProJECT

SHRI P. NARASIMHA REDDY:
(Chuttoor): I call the attention of the
the Minister of rrigation and Power to the
following matter of urgent public impor-
tance and request that he may make a state-
ment thereon:

‘The reported drastic curtailment in
outlay on the exoculion of Nagarjuna-
sagar Project in Andhra Pradesh resulting
in tho threatened retirement of thousands
of engineers and skilled and unskilled
workers.’

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): The
outlay for 1972-73 on Nagarjunasagar
Project is R8. 7 crores, about Rs. 3 crores
lower than in the pust ycars, The State
Government have brought to the notice of
the Government of India that retreachment
of 731 Engineers, 1113 technical and
clorical staff and 992 class IV staff is being
contomplated and have sought some special
assistance from the Government of India to
enable there deployment of thess personnel.
The possibiltics of providing employment
to the extent pyssible are being examined in
consulatation with other Central Ministries
and the Stale Government.

SHRI P. NARASIMHA REDDY: The
statcment of the Mimster is short but not
sweet. Tho problem of massive retren-
chment likely to result from the curtailment
in the plan outlay is understood by Govern-
ment; the seriousness of the problem is
also understood by them. 1 hope that
Government will in those circumstances
come out soon with measures to avert a
retrenchment of this magnitude, particularly
in view of the fact that the axeis tofall at the
end of this month.

While the stalement discloses Governe
ment's  awareness of the problem and its
solicitude to the affected persons, I am
sure the massive retrcanchment likely to
arise betrays a lack of interest or
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difference on the part of Government.
Curtailment of outlay inevitably slows down
the pace of execution of this important
project. It is a matter of regret that in regard
to such a project of national importance,
Government's attitude has been all along
characterised by, I regret to say, indifference
and neglect. This Project was commenced
several decades ago, back in 1955, completion
has been put off from Plan to Plan for lack
of adequate outlay. It is well known that cur-
tailment of outlay always leads to curtailment
of staff. Government being aware of this
will, I am sure, come out and avert such
retrenchment.

Th» other side of the problem is stepping
up the outlay and keeping up the pace of
execution. This should not be lost sight of.
That is why, in this particular stalement
made by the Mimster, I would also like to
draw the attention of the Minister to one
sentence, namely, *“..,. to enable the rede-
ployment of thes: personnel”  That
means the personnel are in danger
of retienchment and are to be rc-
employed and employed elsewhere. That
means it is necessarily cutting down the
pace of execution of this important pro-
ject. 1 wish the Government would not
take such a view to tackle this problem of
retrenchment, because, 1n view of the im-
portance of this project, both aspects of the
problem should not be lost sight of. The
paco of execution of this projsct should not
be allowed to slow down, as well as the
retrenchement aspect which should also be
averted,

In this connection, we are aware that the
Fourth Plan in regard to Andhra Pradesh
has been drastically revised and the axe has
fallen primarily on the irrigation and power
projects. The percentage of reduction in
the revised plan compared to the original
plan is as much as 18.5 per cenl, This
factor has also inevitably contributed to
recurrence of a problem of this nature.
This has been occurring not only now; it
is occurring year after year, and plan after
plan. This aspect of the problem also should
not be lost sight of by the Minister. Steps
should bo taken to put anend once and
for all to such recurrence of this problem,
and it should be seen that retrenchment is
avoided primarily to avoild the growth
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of unemployment and also to ensure the
tumely and quick execution of this national
project.

In view of these facts, J would like to ask
the Minister whether he will give an as-
surance that the retrenchment would be
averted at all costs. Secondly, whether,
in view of the importance and national
significance of the Nagarjunasagar project,
the pace of execution of this project would
not be allowed to slow down and that the
personnel engaged in the work would be
continued to be engaged in the samo work
without retrenchment.

Lastly, I want to know whether in view of
the recurrence of trouble of this nature,
which prolongs the completion of this im-
portant project, the Central Government
would take over the further execution of
this project or take over the Srisailam
project and thus epablc the State
Government to deploy the required re-
sources for completing this project at least
in time?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOQ) : With
regard to the observations of the hon.
Member, 1 have got full sympathy with
them. But in regard to the guestion that
he has raised, it is not possible for us to
say that we canavold retrenchment altogether,
We are trying to do whatever we can, to
the extent that the people can be continued
in employment. But no assurance can be
given. But unfortunately, the staff is there
in full strength. Therefore, we are trying
to make adjustments.

With regard to the financing of the pro-
ject itself, I can only submit that in the
Fourth Plan assistance was given to the
States as block grants or loans. But in
so far as the Andhra Pradesh State is con-
corned, unfortunately they have got very
little money in their Plan, and that is why
the project has been suffering. I do not
think there is any possibility to increase the
amount, except by way of non-plan assis-
tance.

With regard to the third question, namely,
taking over, that is not possible, because
it is not the Government policy and it is so
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in all the irrigation sectors, in respect of
taking over. At the moment, the present
policy, as it stands, is that cach State has
got to stand on its own.

SHRI T. BALAKRISHNIAH (Tiru-
pathi): Sir, 1 am happy that the Minister
has said, while replying, that the matter
is drawing the attention of the Government,
but then, the Minister of State has replied
that he cannot give any assurance so that
they can prevent tho total retrenchment of
the employoes that are employed in the
Nagarjunasagar projoct andin the Srisailam
project. The employees concerned are
related, both in the Nagarjunasagar pro-
ject and the Srisailam project. In both
the projects, the employees are nearly 3,000,
skilled and unskilled workers.

it includes som: engineers also, I learn
from the Stale Government that the em-
ployees are going to be continued tull the
end of May, 1972 and after that period, they
have no funds to continue them further and
so they are likcly to be retrenched, If so,
it will be large scale retrenchment and it
will add to the uncmployment problem in
the State. The State Government examined
other possibilities to find out if they could
be employed in other departments like
panchayati raj, roadl and buildings etc.
and they came to the conclusion that it was
not possible. Because of the drought
conditions and the inadequate financial
resources, the State is not in a position to
continue them further, In these circum-
stances, thoy are approaching the Central
Government for funds to continue them
further so that an acute problem of unem-
ployment is not created.

Will the hon. Minister try to persuade
the Central Government to allot some
funds for continuing them further, without
rétrenching them?

Secondly, the hon. Minister is aware
that Andhra Pradeshis short of powerand a
factory in Vijayawada had to close down
due to shortage of olecricity. Cement is
sslling at a high price; in adition there is the
unemployment problem also which has
bsen created due to its closure. There-
fore, there is urgent need for completing
the Srisailam project so that more
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power could be given to the State.
Could the hon. Minister make any
promise that he would prevail upon the
Central Government to get some funds to
complete the Srisailam project so that the
power shortage in Andhra Pradesh could
be met to some extent and the threateped
rotrenchment may not take place?

DR. K. L. RAO : What the hon.
Member has said is substantially correct.
But I cannot give any assurance here.
The secretary of our Ministry has gone to
Andhra Pradesh a few days ago and is
exploring in & dotailed manner, ways in
which assistance can be given. The
main problem is not one of progress .of the
works as so much of the prevention of the
retrenchment of a large number of engineers
and other categories of people. He is frying
to outline some measures by which it might
be possible for us to assist 1n this direction,
We are making all attempts bul I cannot
give any assurance in regard to how far we
can succeed in preventing the retrench-
ment of personnel from Nagarjunasagar
Srisailam,

SHRI PARA NARASIMHA REDDY : 1
want a clarification about what the hon,
Minister said in his statement,

MR. SPEAKER : You cannot have a
second chance now; do not sct a bad prece-
dent. Shri M.R. Gopal Reddy.

SHRIM. RAM GOPAL REDDY (Niza-
mabad): My colleague was happy with the
statement of the hon. Minister but I am
most unhappy with it, Eminent doctor
as the Minyster is, he wants to heal wognds
by sympathetic and soothing wards; these
will never heal any wound; only proper
medicine should be applied to beal the wound.
If he wants to set right things in Andhra
Pradesh, he shall have to give: some money
to that State; there is no ather remedy.

Retrenchment is & chronic disease in
bus conductors. This is an humiliating
affair for any Government, State or Central,

! The other day one scientist who was
allogedly denied by an incremont of Rs. 50
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committed suicide, Here thousands of
people are being retrenched. Suppose
any opc of them commits suicide. Would
there be any moral responsibility on the
Government of India and Dr. K.L. Rao?
Moreover, Nagarjunasagar project was
originally eshimated to cost Rs. 90 crores.
Now it is crossing the figure of Rs. 180-crore
limit. The increase in cost is because of
the delay in the completion of the project.
If the Government had completed the
project in time all this difficulty would not
have arisen. Now two circles of Superin-
tending Engineers are being wound up.
So, 731 engineers, 1,113 technical and
clerical staff and 992 Class IV staff would be
retrenched. Besides this, there are thou-
sands of labourers who are working on the
project who will also be thrown out of
employment. I request that Rs. 3 crores
may be sanctioned so that these people can
be retained in service. The Minister
made a dangerous statement. He said
that if only there had been progres-
sive retrenchment all this difficulty would
not have arisen. In other words, he wanted
the unemployment to be increased progres-
sively. Here is the Planning Minister who
has been promising day in and day out that
within two years he is going to employ every
scientist and every technical man. But, we
are seeing the opposite of it. This is
bound to create social tensions and garibi
hatao will remain & dream. So, I would
request the Minister to sanction immedia-
tely' & sum of Rs. 3 crores so that these
people can continue in employment,, Once
a project is completed they should be trans-
ferred to some other project so that their
skill and experience can be utilized in the
interest of the country.

Dr. K.L. Rao is a very good person,
He is doing fastice to all States except his
own State. I do not know why he should
foel shy to do justics to his own State. So,
I would appeal to the Government, to the
Finance Minister and Dr, K.L. Rao to
sanction immediately Rs. 2 crores so that
we can solve this problem.

DR. X. L. RAO: Now every year out of
an allotment of Rs. 7 crores about Rs, 2.7
crores goes towards the cost of the establish-
ment. To that extent, the mopgy actually
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utilized for the project isreduced. I am sorry,
if T have used the word “retrenchmeat™.
We are trying to find out it these affected
people could be taken over in other pro-
jects, But the establishment cost has to be
reduced. Otherwise, there will be no money
left at all for the execution of the project.
We are trying our best to see whether these
retrenched people could be absorbed else-
where,

12.19 Hrs.
PAPERS LAID ONTHE TABLE

REVIEW AND REIPORTS OF INDIAN RARE

EARTHS LTD., ELECTRONICS CORPORATION

oF INDIA LTD., AND URANIUM CORPORATION
oF INDiA, LD,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): [ beg to lay on tuc Table a
copy each of the following papers (Hindi
and English Versions) under-sub-section (1)
of section 6I19A of the Companmecs Act,
1956 :—

(1) (i) Review by the Government on the
working of the Indian Rare Earths
Limited, Bombay, for the year 1970-
T1.

(1i) Annua! Report of the Indian Rare
Earths Limited, Bombay, for the
year 1970-71 along with the Audi-
ted Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-
1993/72].

(2) (i) Review by the Government on the
working of the Electronics Cor-
poration of India Limited, Hydera-
bad, for the year 1970-71.

(ii) Annual Report of the Electronics
Corporation of India Limited,
Hyderabad, for the year 1970-71
along with the Audited Accounts
and the comments of the Comptro«
ller and Auditor General thereon,
[Placed in Library, See No. LT-
1994/72.]
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(3) (i) Review by the Government on
the working of the Uranium Cor-
poration of India Limited, Jadu-
guda, for the year 1970-71,

(ii) Annual Report of the Uranium
Corporation of India Limited,
Jaduguda, for the year 1970-71
along with the Audited Accounts
and the comments of the Comptro-
ller and Auditor Genceral thereon.
[Placed in Library. See No. LT-
1995/72.]

ANNUAL REPORT ON WORKING oF INDUS-
TRIAL AND COMMERCIAL UNDERTAKINGS OF
CoNTRAL GOVERNMENT

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg to lay onthe Table a copy
of the Annual Report (Hindi and English
versions) on the working of the Industrial
and Commercial Underiakings of the
Central Government for the year 1970-71.
[Placed in Library . See No. LT-1996/72].

NOTIFICATIONS UNDER ALL-INDIA
SERVICES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIRDHA):

I bog to lay on the Table a copy each of the
following Notifications (Hindi and English
versions) under sub-section (2) of section 3
of th: All India Ssrvices Act, 1951 :—

(1) The Indian Administralive Service
(Fixation of Cadre Strength) Third
Amendment Regulations, 1972,
published in Notification No. G.8.R.
266 (E) in Gazette of India dated
the 29th April, 1972,

(2) The Fifth Amendment of 1972 to
the Indian Administrative Service
(Pay) Rules, 1954, published in
Notification No. G.S.R. 267 (E)
in Gazotte of India dated the 29th
April, 1972,

(3) The Indian Forest Service (Pay)
Sacond Amendment Rules, 1972,
published in Notification No. G.S.R.
493 in Gazette of India dated the
29th April 1972,

{Placed in L&r:w. Sed No. LT-1997/12,
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12.20 hrs,

TAXATION LAWS (AMENDMENT)
BILL

(i) REPORT oF SELEcT CoMMITTEE

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) I beg to present the Report of the Select
Committee on the Bill further to amend the
Income-tax Act, 1961, the Wealth-tax Act,
1957 and the Gift-tax Act, 1958,

(ii) EviDence

SHRI BHAGWAT JHA AZAD : 1 beg
to lay on the Table a copy of the evidence
given before the Select Committee on the
Bill further to amend the Income-tax Act,
1961, the Wealth-tax Act, 1957 and the
Gift-tax Act, 1958.

12,21 bws.

STATEMENT RE. RECENT DEVELOP-
MENTS IN VIETNAM

MR. SPEAKER: Sardar Swaran Singh
to make a statement,

SHR1 ATAL BIHARI VAJPAYEE
(Gwalior): Will you allow questions or
clarifications on this?

SHRI S. M. BANERJEE (Kanpur):
We had given notices of adjournment
motion and calling-attention, both, on the
Vietnam situation.

MR. SPEAKER : You had asked me
specially to convey it to them to come out
with a statement.

SHRI S. M. BANERIEE : Now that the
Minister is making a statement, we feel that
we should have a discussion on this. We
want to adopt a resolution in the House
condemming this attitude of the US Govern-
ment.

SHRI A. K.GOPALAN (Palghat) : Wo
want some discussion on this.
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SHRI 8. M. BANERJEE : 1 think, you
should allow a discussion on it today
because this is one of the most important
maltters.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
As the House is aware, President Nixon
declared on May B that he had ordered the
following measures which were already
being implemented :

*(i) Al entrances to North Victnamese
ports will be mined to prevent ac-
cess to these ports and North Viet-
namese naval operations from these
ports.

(ii) US forces have been directed to
take appropriate measures within
the internal and claimed terri-
torial waters of North Vietnam to
interdict thc dchivery of any
supplies.

(iii) Rail and all other communications
will be cut off to the maximum
extent possible.

{iv) Air and .naval strikes against
military targets in North Vietnam
will continue.”

At the same time, acrial and naval action
on a large scale both in North Vietnam
and inthose arcasin South Vietnam which
are under the control of the PRG 1s being
taken. Heavy bombardment of Hanoi,
Haiphong and a number of other inhabited
localities both in North and South Vietnam
has been going on for the last several weeks.
Hundreds of thousands of human lives are
being lost and more are being renderd
homeless and destitute. No one sensitive
to human suffering can be indifferent to
this situation., There can be no justifi-
cation for this escalation. It will serve
neither the cause of peace nor achieve the
objectives President Nixon has set out in
his statement while ordeting the latest
military action.

It is a matter of desp regret that the US
Government should have unilaterally broken
offthe peacetalks inParis which had been
resumed only recently. What is even more
grave is the growing danger of an escalation
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of the Vietnam war into & bigger and wider
conflict,

1 am sure this House will join the Govern-
ment 1n condemning this latest escalation.

SHRI INDRAJIT GUPTA (Alipore) :
We should be permitted at some appropriate
time to have a discussion on this because it
is not only a question of our expressing
regret but we, as Chairman of the Interna-
tional Control Commission, have a special
responsibility and many new implications
arise out of 1,

MR. SPEAKER : I have no objection.

SHRIA.K. GOPALAN: We have special
responsibility in the matter, The situation
is also serious. Therefore, if there is no
discussion and just a statsment,

MR. SPEAKER : You can have a ais-
cussion any time,

SHRI SHYAMNANDAN MISHRA
(Bogusarai): Sometimes a discussion be-
cuomes & substitute for action on the part
of Government. What we want is positive
action or initiative on the part of Govern-
ment in this matter ; otherwise, what happens
is that we just satisfy ourselves with a dis-
cussioninthis House.

MR. SPEAKER : The last sentence of
the Minister’s statement condemns it,

SHRI 5. M. BANERIJEE : We want to
discuss it, The entire House wants to pass
a resolution condemning American imperia-
Iism. Even the attack by Pakistan is a
part of the entire game, 'We are constrained
to conclude that their attack is a part of the
game.

SHRI DINEN BHATTACHARYYA
(Serampore): Tho Minister has come for-
ward with a statement and some opportu-
nity should be given to Members to express
their concern over it and press for some
action Aalso. So, some time should be
allotted for it.

SHR1SWARAN SINGH: 1 have said that
the whole House would join the Govern.
meat in condemning the Jatest escalation,

\
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SHRI 8. M. BENERJEE: Let us pass a
resolution.

SHRI A. K. GOPALAN :Is only conde-
mnation enough? Is the Government going
to do something ?

SHRI SHYAMNANDAN MISHRA :
The House isinterested ln'knowins whether
anything is being done by the Government
for the relanation of tensionin that area and
whether Government is taking any initiative
in the matter.

SHRI S. M. BANERJEE : Yosterday we
were told that the Minister would be making
a statement. We have given notice of a
motion that the Minister's statement should
be taken 1nto consideration ot that the
House should take note of the statement on
Vietnam. 1 would request through you the
Minister for Parliamentary Affairs to
accept this and give this House an opportu-
mty to condemn the most tnhuman and
brutal action of American imperialism.

e —

12.25 brs.
BUSINESS ADVISORY COMMITTEE

ELEVENTH RFPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): I beg to move :

“That this House do agree with the
Eleventh Report of the Business Advi-
sory Commuttee presented tothe House on
the 9th May, 1972."

MR. SPEAKER : The question is:

“That this House do agree with the
Eleventh Report of the Business Ad-
visory Committee prescnted to the House
on the 9th May, 1972."

The motion war wdopted.

——

12.26 brs.

DEMAND®* FOR GRANTS 1972-73—
Contd,

MinisTRY OF SiIPPING AND TRANSPORT—
Contd,

MR. SPEAKER : The next item is dis-
cossion on the Demands for Grants under
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the control of the Mtnistry of Shipping and
Transport. Four hours were allotied to
it. One hour and 25 minutes have alrcady
been taken. The balance left is 2 hours and
35 minutes. We have about 35 minutes
till lunch ime. But we are not having
‘lunch’ today. So, we hope to finish it by
half past two or by 3 p.m. at the most.

dShri S. L. Pcje was on his legs yester-
ay.

SHRI S.L. Pejc (Ratnagin) : Yesterday
I was referring to the coastal passenger
service catered by M/s. Chougule Steam
Co. When there was a demand from M/s.
Chougule Steam Co. to increase the fare,
the Government of Maharashtra appointed
a committee under the chairmanship of
Shri R.L. Rao. This Committee recom-
raended & 15% increase in the then existing
fare. But the Government allowed a 7%
increase in the fare to M/s. Chougule Steam
Co. In spite of this incroase in the fares,
the Company failed to maintain their re-
gular schedule of timing on the coast. Later
on they discontinued their service to many
ports, causing serious inconvenience to the
travelling public. For the information of
this House 1 may state here that one-ffth
of the total population of the Bombay city
comes from the two districts, Ratnagin and
Kolaba, and they areforced to earn their
livelihood in the city of Bombay., Coastal
pasenger traffic 1s sufficient for a coastal scr-
vice. As Mfs. Chougule Steam Co. is not in
position to cater to the needs of the travel-
ling public, Government should sericusly
consider taking over these coastal opera-
tions for the larger good of the community
residing in this region. Goverament have
nationalised almost all the means of trans-
port; not only that, but Government is
also boaring loss to the tune of 80 per cent
of thetotal lossincurred in running services
between the mainland and the islands such
as Andaman, Nicobar, etc. Under these
circumstances, Government should not
hesitate to take over these coastal services.
This should be done from the next season,
i.e.in the coming September-October season.
In the absence of railway communications
in Ratnagiri and most of the part of Kolaba
district, the travelling public has to depend

‘ *Moved with the recommendation of the President.

_—— e ————

it



183 D.G. Mm.of

[ Shri S, L. Peje ]

entirely on Statetransport and coastal steamer
sorvices, Towards the end of May, the
steamer sorvice is stopped due to monsoon.
If some of the minor ports on this coast are
improved with all navigable facilities such
as construction of jettys, coastalservices can
even be operated in the monsoon season,

Dueto lack of well planned and devcloped
means of communications such as roads,
ports and rails, the Konkan region, parti-
cularly Kolaba and Ratnagiri districts,
have remainod backward in all respects.
If we want seriously to develop this region,
Government must see that special attention
and care is paid to this ncglected part by
creating infra-structure in this regon.
Ongce thisis done, new entrcprencurs will be
attracted to go and establishindustries in
this most backward region. What is needed
is not isolated planning but integrated
planning of this backward region.

With this object in view, [ earnestly
request the Government to develop Dhabhol
port into a major port. This is a natural
port having a draft of more than 30 to 35
feet. Big vessels can safely anchorin thns
port. Neglect of this port has resulted into
huge accumnlation of sand bars at the
mouth of this port. Without the dredging
operation to this port, the port of
Dhabhol will not give gooo results. Once
Dhabhol is developed 1nto a Major Port,
Bombay port will be relieved of the tre-
mendous pressure of trade.

Shri B.S. Soman, Vice-Admiral (retired)
has also opined that Dhabhol has all poten-
tialities for development into a Major
Port., This Dhabhol harbour and the creek
can be developed into a deep water port
capable of oventually berthing more than
100 vessels.

Sir, then the development of Mirya Bay
works includes sheltered anchorage scheme
for the port consisting of the construction
of break-water of 1500 ft. construction of
one jetty and reclamation of eight acres of
land 30 thatthere may be maximum anchor-
age and ocean-going liners and cargo ships
can be anchored. The State Government
has suggested that the construction of the
breakwater of 1500 ft should be extended
to 2500 fi so that maximum and better nse of
the project is made for sheltered anchorage.
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This suggestion should receive early and
speedy consideration and financial assistance
also given to the State.

The Bhugwali Committee has recom-
mended a scheme for development of in-
land water transport in Kerala, Mysore,
Goa, Tamil Nadu, Andhra, UP, Orissa
and other States,

MR. SPEAKER: How can you make
references to your notes ?

SHRI S. L. PEJE: Bul, | am sorry, Sir,
that there i1s mo mention of Maharashtra
Slate. The Maharashtra State provides
ample scopc for developing these
waterways in Mabharashtra. I urge upon
the Government to undertake a detailed
survey of several creeks and rivers in Maha-
rashtra as walcr transport is the cheapest
mode of transpoit,

Regarding road transport, 1 congratulate
the Munistry for their decision of upgrading
the coastal road. The Maharashtra State
has been pressing the need of upgrading
this coastal road for a long time and now
that the Government have accepted it
and sanctioned the same, I hope and urge
upon the Central Government to sanction
adequate funds to the State Government.

Now, the Government has decided to
establish an aluminium factory at Ratnagiri.
But the headquarier of Ratnagiri District
is scparated by two major creeks on both
the sides. These creeks have to be bridged.
This is not within the reach of the State
Govetnment. So, 1 urge upon the Centre
to assist the State by providing adequate
finance for bridging these two major creeks,
viz., Sakarthar and Bhate creck.

With these words, I support the
Demands.
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SHRI SUBODH HANSDA (Midnapore):

Yesterday, while intervoning inthe debate,
Shri Om Melita told the House that the

foundation stone of the Second Howrah
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[Shri Subodh Hansda]
bridge had been laid by the Prime Minister.
I may remind him that it is not so and it is
expected to be laid this month.

The traflic problem of Calcutta is well-
known, Undoubtedly, the construction of
the sccond Howrah Bridgs will remove the
traffic congestion faced by people in the
city. But simply laymg the foundation
stone of the sccond Howrah Bridge will
not do. T would urge upon the Minister
to start construction immediately so that
it is completed in a few years. This will
not only solve the trafic problem to a
great extent but will create employment
potential and give employment to a large
number of people.

Coming to the Central Road Transport
Corporation, Calcutta, this has played an
important role in the past, particularly
during the Indo-Pak war. It helped to
transfer back the Bangla Desh refugess
and also foodgrdins from various parts of
the country. This organisation was set
up during the India-China war of 1962
1o carry men and materials from one part
of the country to the other, No doubt,
this orgamsation did a splendid job. But
from its very inception, it has been running
at 8 loss, I do not know whether the
attention pof the Minister has been
drawn tothis. If so, he should have taken
proper steps to rectify this state of affairs.
The PU Committee examined this organisa-
tion very recently and they were of opinion
that since it has been running at 8 oss for
S0 many years, it should be wound up. I do
not wadt this sort of organisation to be
waund up, but since it 1s running at a loss,
1 do pot think that public money should be
wasted either.

Then there is the Inter-State Transport
Commission. It has failed to bring about
uniformity in the payment of motor vehicles
tax in respect of wehicles operating on
intér-State routes on permits. This has
created a boftlencck for free flow of dis-
tant traffic on  inter-State routes. The
minimum punod for payment of this tax
was § months; 1think this should be brought
down to 15 days. This has also been
suggested by ths Transport Development
Council. T think tHe' ‘payment should be
uniform throughout the country aad not
on 2 zonal or ‘State basis,
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The road communication system must be
improved. Such communication is very
poor in undoveloped districts throughout
the States, particularly in tribal areas. The
Naxalite movement in my State started in
those areas where was no road commumni-
cation system at all. Police or other govern-
ment officials are reluctant to go to such
places. Even development work could not
be procseded with because of this des-
ideratum. For the industrial and economic
development of these areas, & proper com-
munication system is a must. Therefore, 1
urge upon the Minister that particulaily
in the backward and tribal areas, fisst
priority should be given to connect them
with road communication. Then we
should get on with economic and other
development programmes. I hope the
Minister will set apart a sum for this
purpose,

There are two projecis in West Bengal,
the Howrah-Amta Railway and the Puruha
Khotsila railway line. These have remained
closed for a longtime. There is a persistent
demand for reopening them. These two
projects are under the Transport Ministry,
though these are also with the State Govein-
ment.

But during the election time, when the
Prime Minister visited West Bengal, there
was a demand to the Prime Minister that
this line should be opened up, namely, the
Howrah-Amtaline. She said that this would
be opened up, but the point is that the
finances of the West Bengal Government are
so poor and so it is very difficult for the
State Government to reopen this line. So,
I want to impress upon the Minister that
the Government should set apart some
money or give financial assistance to the
State, so that this line can be opened.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIFPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Railway hne?

SHRI SUBODH HANSDA : Yes; that
is the public undertaking in the Transport
Ministry; that comes under the trassport
ministry in West Bengal,

Then, the Minister is well aware of the
fact that a Iarge number of people wers
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ejocted or displaced while acquiring land
for Haldia project. This project is under
construction, and I think the first phase of
construction is going to be completed. One
oil jetty has been completed and six other
berths are in an advanoed stage of cons-
truction, and they are likely to bo com-
pleted in 1973. But a large number of
people are going to be appointed in this
project., The Minister visited this project
sometime ago, and he gave a word that the
local people will get employment, parti-
cularly the displacad people or the people
who had boen uprooted from that place
would get the first preference. But T am
surprised to see that people from outside
are racruited to this project and those who
are uprooted from that plac: are not
getting any chance. The local peopl: who
should gst first prefercncs ars not getting
any chance at all. I hops the Munister will
take note of this and that h: will also sec
that the Sshxduled Castes and Scheduled
Tribes poople, particularly, get a chance of
employmant in thsa projects.

Than thers is tha problem of the Cal-
cutlta port, which is well known to the
Minister. Bzxcauss of heavy silting, the
deep drafted ships could not go inside the
port; though there are dredging arrange-
mznts, 1 think the arrangement is got quite
satisfactory. Now the Haldia port is
coming up, but even there, the depth is
very low, and the big ships also find it
difficult to go inside the port. There is no
dredging arrangsment for the Haldia port,
and the Government should see that thereis
arrangement made for dredging the channel
from the Haldia port to the river
Bhagirathi.

Then, I would like to say a few words
about tho training arrangements. The
Haldia port project is a3 very composite
project, a8 large number of projects are
coming up thers; it is not only the Haldia
port; there is a refiaery project; a fertiliser
project is also coming up. There should be
a technical school for training arrangements
for various kinds of jobs. There is one IIT
Which is only for trade training, and this
can accommodate only a few boys. I want
that there should be an elaborato arrange-
mont for giving training for various jobs
and the Transport Minister should take the
igitiative and make a start to sec that a
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large number of people get training in
these projccts.

There is also ample opportunity for a
ship-bwilding project at Haldia. Government
has already started a project at Visakha-
patnam and there is a project at Cochin
now. But there is also facility for a ship
bu/lding yard aad I think that the yards
which we have already at Visakhapatnam
and Cochin will not solve the problem
entircly. So,I fecl we require another ship-
building projoct, and that ship-building yard
should be located at Haldia. Though there
15 no provisioninthe fourth five year Plan,
I do believe and I would also impress upon
the Minister that this ship-building project
should be included in the fifth Plan itsslf.

Since you have rung the bell, I am not
going to take up more time. I want to
say a few words about the Shipping Cor-
poration of India. This Shipping Corpora-
tion is undoubtedly doing a very splendid
job and since its inception I am really glad
to see that this Corporation is running
on a profit, It has made a profit of
more than Rs. 6 crores. This Shipping
Corporation has got a number of ships—a
flect of 79 ships. I think 31 more are pro-
posed to be added. The volume of work
of this Corporation is gradually growing.

The number of ships is also gradually
increasing. It is very difficult for this
Corporation to handle such a big fleet,
Already the Public Undertakings Committes
of Parliament has gone into the details and
has recommended that it should be split
into two parts and one office should be set
up at Calcutta and another at Bombay.
The hon. Minister should look into these
things. With these words, I support the
demand.

SHRIP.K. DEO (Kalahandi) : In the
brief time at my disposalit may not be
possible to dilate on all the aspects of the
Ministry and I shall confine my remarks to
soms vital problems of my State. Orissa
has a coastline of nearly 300 miles, with a
glotious maritime past, it carried the culture
of this country to South-cast Asia and
the Far East but it got a raw deal at tho
hands of the British because it was the
last to submit to the British rule. We
never oxpegted that justice would be denied
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to Orissa even in independent India. We
have become independent 25 years ago but
the position has not changed.

Can you imagine that Paradip port is the
deepest seaport in this country? On the
27th of last month, a 68,000 tonner with a
length of 235 metres and a breadth of 33
metres berthed there and took iron ore of
50,000 tonnes in a single shift. It is the
largest ship that has ever come to any port
in our country, and it is the maximum
load ever taken by one ship.

‘Nature has endowed our country, and
Orissa especially, with such a magnificent
port; yet there is hardly any railway com-
munication or national highway connecting
that port. It is a pity thar this vast hinterland
with immense deposits of iron ore and
manganese i8 so ill-served by communica-
tions. The Banspani-Jakpura ralway line
should be taken up and implemented, to
provide for the hinterland in Paradip.
Techno-cconomic feasibility survey team
had given their clearance. No provision
has been made 8o far in the budget, nor in
the Fourth Plan. The Cuttack-Paradip
railway line taken up is an apology for a
railway connection because it will hardly
cater to the needs of the Paradip port.

Secondly, I should like to point out a
deliberate injustice done by vested interests
in the Government of India. They want all
the iron ore of Orissa to be routed through
Haldia port and that Paradip should be
denied its rightful placeinthe development
of the country. In this regard, with all the
emphasis at my command I should like to
polint out that Orissaisnot going to swallow
this bitter pill. The youth of Orissa are
not going to lic low in the face of this in-
justice, if the railway line connecting the
vast hinterland with Paradlp is denied.
Even though the Finance Ministry has given
clearance to connect the national highway
with Paradip port through Haridaspur as
earlyas June 1971, nothing has beéndonein
this regard by the Ministry of Transport.
This Ministry has been lying low and has
taken no steps, I am grateful to
Dr. VKRV, Rao who gave a categorical
assurance that early steps wonld betakenin
this regard, Paradip Port Should be
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developed to handle 10 million tons of iron
ore and other cargoes.

Coming to Gopalpur, this was afunction-
ing port and when Mr. Sukhirani who was
chairman of a committec went there, a
suggestion was made that this port could be
developed as a minor port and a provision
of Rs. 2.75 crores was recommended to be
made in the Fourth Plan so that two lakhs
of tonncs could be handled at this port.
Now 1t has been found that it has got a
vast scope. The Indian Rare Earths Ltd,,
a Government of India undertaking under
the Department of Atomic Energy, had
found large deposits of limenite and sil-
menite there and they have decided to set
up a mineral-sand separation plant. They
envisage that this port will handle an addi-
tional three lakh tonnes. From this plant
itself, about three lakh tonnes of goods
should be handled by this port.

Taking into consideration this aspect,
I must respectfully submit that the new
site suggesied by the Government of Orissa
for the development of the Gopalpur port
should be looked into by the Government,
Brigadier Narula, Development Adviser on
ports had inspscted the site and given his
clearance. So, the construction of this
port should be taken in right earnest.

Chandbali is a minor port but it is defunct
now. It was carrying on regular trade with
Calcutta but, as I said, it is notfunction-
ing now, because the mouth of Dhamra
river is silted. Most respectfully I submit
that the mouth of Dhamra should be dredged
and Chandbali port should be brought into
operation. It will relieve flood congestion
in the chronically flood affected area and also
open up the hinterland of Orissa,

In the last Lok Sabha Dr. V.K.R. V.
Reo gave an assurance that the Raipur-
Berhampur road would betaken up as a na-
tional highway. This proposal was mooted
by the Government of Orissa in 1968, The
existing P. W. roads of various categories
haveto be upgraded. The crest should be
improved; unbridged rivers should be
bridged and weak bridges have to be
dismantied and 4 regular nationa) highway
to connect Highways 5 and & should be
taken up. Nothing has been done in this
segard,
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My last point is this. A bridge over
Mahanadi at Baudh should be constructed.
It will connect South Orissa With North
Orissa. There is a bridge over Mahanadi at
Sambalpur and one at Cuttack i.c., at two
extreme ends. But as the bridge at Baudh
will bring both the parts of the State to-
gather, it should be given the highest priority.

13 hrs,

SHRI MOHANRAJ KALINGARAYAR
(Pollachi): Speaking on the demands of the
Munistry of Transport and Shipping, I should
like to bring to the motice of the House
afew important points. Under Demand No.
70, Roads, the saving of Rs.28.29 lakhs
in 1971-72 had been explained a3 “lesser
transfer to the Central Road Development
Fund. Under Demand No. 126, capital
outlay on roads, the saving of Rs. 3,45,20,000
in 1971-72 is due to the placement of
GREF unitunder the Army’s control during
the recent conflict. 1 am unable to under-
stand this explanation for this huge saving.

The roads are essential in view of the in-
ability of railways to carry all the basic
offerings. 1 would also like to know what
“other charges”™ mcant as huge sums are
being shown as spent under this head.

The Management Consultancy Sarvice
of the Home Ministry madea detailed study
of the working of the road wing during
1970-71. One of their main rocommenda-
tions was the giving of enhanced powers
for the construction and maintenance
of mnational highways to the State Govern-
ments. Now the State Governments
have to get the permission of the Central
Government if they want to take up any
work connecting the two sides of national
highways. For example, there may be a
canal or a huge water pipe which may have
to be taken cutling across thc national
highway., Each time a propostal is sent to
the Centre there is inordiate delay in
sanctioning these minor works across the
national highways, causing great incon-
venience to goods trafic and also to the
local people. 1 would request the hon.
Minister to ensure that such delays do not
take placeinthecase of at least small matters.

The study of reorganisation of shipping
and fransport must bave beon finaliled by
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now. Has any action been taken for im-
plementing the recommendations contained
in that report? I would also like to
know whether the recommendations made
in the study of the traffic department of the
Kandla Port Trust have been implemented.

The setting up of a National Motor
Transport Finance Corporation should be
oxpedited. An all India time-table of bus
services is very essential. There is wide-
spread uso of forged permits in the country
by the transport operators. Steps should be
taken to put a check on this,

A sum of Rs. 4.5 croresisin arrears from
the transport industry to the commercial
banks, Now that the banks are nationa-
lised, what steps are being taken to collect
these arrears from tho defaulters.

There should be an Inland Water Trans-
port Finance Corporation for assisting the
offorts of State Governments to develop
inland water transport facilities in the
country. For example, in Madras we have
the Buckingham Canal. The State Govern-
ment is spending quite a lot of money for
improving this Canal for inland water
transport especially because it connects
Tamilnadu with Andhra.

Another important project, of which the
hon. Minister is aware, and to which I
want to draw the attention of the hon.
Minister is the Sethusamudram Project,
It is necarly about a century old and as
many as nine proposals have been prepated
concerning this project but none of these
proposals has materialised. The most
important point about this project is
to provide a shortcut for ships going from
the west coast of India to the east coast and
vice versa. Realising the future importance
of this project, the Government of India
appointed a high level committee in the year
1964 to have a reliable project estimate.
This committee recommended the Rames-
waram Crossing for undertaking this pro-
ject at a cost of Rs. 37.50 crores, as com-
pared tothe Mandapam Crossing at a cost
of Re. 55.60 crores,

The report highlights, among other things,
certain important factors influencing the
econtmics of the coastal cogl movement,
which commands a respectabily 4 per ctot
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on the distribution of occan carriage of
main commodities. Ships, going from the
cast to the west coast have to make an
unnecessary detour round Ceylon since tho
passage between the gulf of Mannar and
the Palk Bay was not navigable with the
result that they have to journey 600 pautical
miles extra.

Secondly, the present traffic position and
projections for the future growth of Tuti-
corin Port will have anintimate bearing on
the value and utility of the Scthusamudram
Project. It has been recognised right from
the boginning that the development of
Tuticorin and Sethusamudram must go
band in hand to their mutual benefit,

Thirdly, the Sethusamudram Project is
cconomically viable,

Fourthly, about 80 per cent of the gros
earnings from tho Sethusamudram Project
canal would be in foreign exchange.

Fifthly, it reduces the distance from
off the Cape Comorin, a common point for
all traffic from the west to Madras, Visakha-
patnam and Calcutta by 353, 295 and 259
nautical miles respectively. An additional
81 miles will be saved for ships touching
Tuticorin Port en route,

Sixthly, the canal will save an avcrage of
360 nautical miles by way of distance and
ope day's voyage or two days on 1ound
voyage. The advantages and benefits
arising out of the saving of time ana dis-
tance willbein additionto & yield of Rs 2.4
crores by way of income-tax to the Govern-
ment of India,

Seventhly, the scheme will give a big boost
to the Port of Tuticorin, which will, now,
lie in the direct route of the canal.

Eighthly, the development of the Tuti-
corin Port and the Sethusamudram Canal
Projects will stimulate the industrial poten-
tinl of the Tuticorin-cum-Sethusamudram
hinterland by providing for economical
maovement and easy export facilitles leading
to compctitive rates in trade, greater profits
and prosperity, with special reference to the
most bachward, castern portion of Rama-
mathapuram District,
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Ninthly, the canal will provide for a
sheltered waterway for both the Merchant
Marine and thc Navy and savethem from
quicker wear andtear,

Tenthly, the two banks of the Sethusamu-
dram land canal will become an international
tourist attraction yiclding handsome income.

Eleventhly, to sum up, the project is
financially justified, tcchnically sound,
commercially worthwhile and pclitically
expedient,

Finally, with all these points, 1 would
request the Minister of Shipping and Trans-
port to make a trip to the South and visit
this placc and 1 wish he would.

SHRIRAJ BAHADUR ; 1 was there only
last July or August,

SHRIMOHANRAJ KALINGARAYAR:
Well, Sir, then you would not have for-
gotten all the points 1 have mentioned.

With this I conclude my speech.

st firr wiwwr (wter) @ arsaw
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SHR1 SURENDRA MOHANTY
(Kendrapara): The activities of the Ministry
under review shows & promising picture for
which the Minister really dsserves our
congratulations, As on 3lst Decomber
1971 we had a tonnage of 24.99,695 GRT
and 55,124 GRT was added during April-
December 1971. The Hindustan Ship-
yard has improved its operation. As
against small ships of 14,000 DWT it now
undertakes to conmstruct ships of 24,000
DWT, The ship repairing facilities have also
improved,

The Cochin Shipyard is certainly a land-
mark in the history of Indian ship-bui
and when completed, will be able to buil
ships of 85,000 DWT. All these are very
promisiog features for which our thanka sre
redlly due to the hon. Mioister,
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But, he has to explain why with all these
improvements 1n the Indian shipping, the
Indian flag carries only 459 of India's
trade and why in the bulk cargoes the
praportion is oaly 20%. I feel that there
is much scope for improvement in this
respect and the hon. Minister while replying
Lo the debate, will perhaps enlighten us on
the aspect of the matter.

13.28 hrs.
[Mr. DePUTY-SPEAKER in the Chair]

The road development programme is
not lagging. Another 4890 km of road has
been added to the National Highways
though the best of the Ministry in this
regard has to be bettered.

Within the little time at my disposal, I
wish to confine my remarks only to Para-
decp, one of the deepest sea ports not only
of India but, if I may say so, of South East
Asia, Its strategic importance has been
well proved from the defence point of view
as no other port could accommodate INS
Vikrart during the Indo-Pakistan war but
which could be possible only in Paradeep.
Every Oriya has an emotional attachment to
this port, It is well-known that it was not
included in any Five Year Plan but it came
into existence through the strong will and
determination of the people of Orissa
blessed by the great statesman, the great
Prime Minister, Pandit Jawaharlal Nehru.
But after this port had been built by the
State Government and was commissioned,
its managsnisnt had been handed over to the
Government of India—and I venture to
think the hon. Minister due to his preoccu-
pations has not becn able to pay enough
attention to Paradeep that it deserves—its
affairs are going from bad to worso and are
deterlorating day by day. One criteria that
I would like to lay down in this matter is to
assess as to has been the annual
allocation for 1970-71 for Paradeep port
and how much of it has been sent.
The Report shows that the approved
plaa for Paradip port for 1970-71 was Rs. 3
crotes. Hut the total expenditure incurred
in 1970-71 was of the order of Rs, 1.34
croves paly. You may compare this with
the figures for Haldia, In Haldia, the
approved plan waa Rs, 10 crores, The total
expenditure was Rs, 10.07 crores. In
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Calcutta, the approved plan was Rs. 1.54
ctores. The total cxpenditure incurred
during the period was Rs. 1.52 crore.
The Minister will be able to find out, if he
cares to verify the facts that in cases like
Paradip this situation was due to the slak
in efficient administration. The adminis-
tration I should say, lacks bothin efficiency
as well as capacity and its activitics arc
rather on the dwindling side.

The other day I gave notice of a question
and it was replied to, about the quantum of
unlicensed capacity of the various plants and
equipments in the Paradip port. The hon.
Minister's reply will bear out my grievance,
that ore-handling plants dredger Konarak
and the shore based sand pumps in Paradip
are all working under capacity. While
there ' may bc some justification for ore-
handling plant not working upto installed
capacity duec to low convergence of iron
ore in the port and tv some extent duo to
Indo-Pakistan war, there should be no reason
whatsoever for the shorebased sand pump
and the dredger Konarak not working
according to the installed capacity. The
maximum utilisation of plants and equip-
ments is a ‘must’. I hope the hon. Minister
will insist on the authorities of Paradip
porl to see that its capacities are not lying
unutilised while the revenue of Paradip
port is going in reds,

I hardly use such kinds of expressions—
the Administration of Paradip Port isa nest
of corruption. No man with any consi-
deration, compunction or conscience will
allow such state of affuirs to continue. I
wouldinvite that attentin of the hon. Minis-
ter to the Audit Report of Paradip Port for
1970-71 which reveals the complete story.

The time at my disposal is very short and
I possibly cannot go into the details. But
I wish to invite the attention of the House
to some of the salient features in this regrad.

Itis an ynbelievable story that amount
exceeding about Rs. 2.50 crores should
have been shown as advances and without
being accounted for, for all these years,

The Audit Report mentions thet the
scrutiny of accounts in the F.A. & G.A.O's
Offico as well as Divisions reveals that the
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sccounts were not being maintained or
maintained irregularly. The accounis

which ought to be maintained according to
the CPWD code were nct maintained.
The Audit Report has given the examples.
1 need not go into it.

The port authorities entered into an
agreement with Messrs. Epst Bengal River
Steam Services, Limited, for two numbers
of tugs and till 1971 asamount of Rs, 92.8
lakhs had been paid. As against 2 tugs,
only one tug had been reccived. It had
been stipulated that the tugs had to be
delivered within 1% months from the date
of the first payment. But, the second tug,
according to my information, is yet to arrive.
Instead of imposing the maximum penalty
according to theclauses of the contract now,
the East Bengel River Steam Services Ltd.,
a private sector company is insisting on
receiving fromthe Port Trust Rs.6.3 lakhs
more. I venture to think that there s a
kind of abetment, concealed abetment
between this company and the persons con-
cerned, Otherwise, these things could not
have happened in such a flagrant maoner.

Isholl give anotherinstanceto show how
when the port is declaring loss, its officers
are bohaving. Even though the officers of
the Port Trust have vehicles at their dis-
posal, given by the Port Trust unauthorised
free transport from residence to the place
of work or dutyand bach is costing the Port
Trust Rs. 48,000 per year. This is an ins-
tance to show how while the port is getting
silted up, its potentiality is not being de-
veloped and its revenue is dwindling, its
operation is shrinking, its officers are
indulging wasteful expenditures.

The labour relations in Paradip leave
much to be desired and the authorities
there are setting one union against the
other so that this kind of corruption can
go on unchallenged.

While I have great regard for this Ministry
for the many good works done by it, 1 only
venture to think that due to its peculiar
location in a particular State to which I
think the hon. Minister has some allergy, it
is not receiving the attention that it de-
serves, as a reshlt of which one of the
decpest scaports not only of India but of
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the entire South-East Asia is languishing
away and is going from bad to worse. I
hope the hon. Minister will kindly pay
some attention to these matters,
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MR. DEPUTY-SPEAKER: Shri Arvind
Netam ..Abscat. Shr Indrajit Gupta .. .
Absent. The hon. Minister,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Mr. Deputy-Speaker, Sir, I am extremely
grateful to hon. Members who have parti-
cipated in this debate.

ot satfieda wg (wrasy grdz) ¢
Lokl £

SHRI RAJ BAHADUR : I think, my
hon. friend, Shri Jyotirmoy Bosu, will
spare me if I make a grievance that he has
not cared to intervene in this debate and yet
he is raising & question which is not quite
rejevant,
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I would begin with shipping becsuse the
opening speaker in this debate, Shri Gada-
dhar Saha, referred to it and his grievance
was that we in this country have not beon
able to build up our shipping. He
also said that we were depending on
foreign technology, that we were still placing
orders for construction of new ships abroad
and were depending upon foreign shipyards,
1would not be harsh, but we have torealise
that, sofar as our national shipping tonnage
is concerned, this was, during the days of
foreign domination, reduced to a negligible
quantity, At the dawn of independence we
started with a mere scratch to be called 1,92
lakh GRT, and we know that, in these 25
years, we have increased the tonnage to
2.53 million GRT. This has not been a
small effort and had required all the resources
of planning and of investment in building
up this tonnage. We have followed a
consistent policy to build it up. I would
just state two or three facts about it in order
to demonstrate and underline the point
which I want to make.

First of all, Iwould say that, bythesetting
up of the Shipping Development Fund insti-
tution, we helped shipping in a considerable
way. Secondly, by settingup public sector
organisations, carporations, for shipping, we
again took a major step. I am happy to
say that the public sector shipping corpora-
tions have done well, both the Shipping
Corporation of India and the Moghul
Lines. May I say that in these years, since
the Shipping Development Fund came into
existence, we have sanctioned loans
amounting to Rs. 442.38 crores to the
various shipping companies, i

SHRI INDRAJIT GUPTA (Alipore):
In how many years?

SHRI RAJ BAHADUR : The Shipping
Development Fund was established—I am
speaking from memory—after 1958 or 1969.
Qut of that, the amount advanced was
Rs. 169.77 crores: the major share, of
course, has gone to our public sector ship-
ping corporation...

DINEN BHATTACHARYYA
(‘lmmpm) How ntuch to Ratnakar of
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SHRI RAJ BAHADUR : I cannot say
that. Ratnakar is one of the so many ship-
ping companics. We have not yet taken a
decision to nationalise. There are so many-
Scindia, India Steam, Great Eastern.

Please do not take my time in that.
However, 1 would say that this is the time
when we can say with some degree of satis-
faction that our shipping has literally
increased 12 times whereas the world ship-
ping has increased by three times. Today
in the matter of shipping our country 1%
second only to Japan so far as shipping ton-
nageis concerned, amongst the Asian nations
or the developing nations. 1 may also
say that we have established a very good
record so far as public scctor management
of shipping is concerned. May I just point
oat how on a capital of Rs. 23,45 crorcs,
paid-up, our Shipping Corporation was able
to make a profit, a net profit, of Rs, 6.91
crores last year, 7.e., 1970-71, and this profit
has risen this year to Rs. 7.25 crores;
it is about 33 per cent return on investment
which is a very good figure. Again if we
take into account the increase in the ton-
nage of the publicsector shipping corporation
especially—I have great pleasure in saying
that about 50 per cent of our total tonnage
today is operated under the public sector- -
the shipping corporation tonnage amounted
to 13.80 lakh DWT on 31 March, 1972,
On the basis of the orders already placed,
the gross tonnage is expected to exceed 2
million DWT by the end of 1974. Foreign
exchange earned during 1970-71 amounted
to about Rs. 32 crores out of & total gross
earnings of about Rs, 64 crores which is about
50% of the gorss earnings. Since its incep-
tion l.e. 1960-61 it has earned a profit of
Rs. 34.74 crores and this is about 11 crores
more than the total paid-up capital which is
Rs, 23.45 crores. I am stating all these facts
because it was contended by some hon.
Members that perhapsthe Shipping Corpo-
ration could have done better. Rescrves
that it has built up over the years amount to
Rs. 30,95 crores. The figure relates to
31st March, 1971. Tt had an outlay of
Rs.36.01 crores whenit startedin 1961-62.
But now, out of the total outlay of Rs.175.19
crores, the Shipping Corporation generated
resources to the extent of Rs, 65.42 crores.
This is the record with which the Shipping
Corporation gomes before you and 1
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think the House will jorn me in giving our
best  compliments and appreciation 1o the
workers, otlicers and the management of this
public sector shipping. May I also say that
this is necessary because public sector ship-
pingis olten decried and tried to be mahgned
that it is not functioning cllicicntly. The
record of the Shipping ¢ ot poration cou.pares
very [favourably with any other shipping
company in the countty. May 1 alo say
that I do nol want to be haish to the private
sector shipping and fair to the public seclor.
They have also donz veiy well and our
shipping lonnage would not have grown and
developed tothe extentthat 1t has done with=
out theit co-opcration.

Coining to the ship-building, my friend,
Mr Saha, again mentioned that we have done
nothing, and some other hon. Members
are also critical about it. May [ just remind
them that ship-building 15 a highly sophisti-
cated industry. We have just to imagine
the number of parts, the ancillarics that it
requires and we have just to imagine also
that the technological skills and the techno-
logical know-how are not easily obtainable.
Every nation is jealous of its own techno-
logical skills and hnow-hows and does not
want to sharc, Even so, we have established
a shipyard which is doing well and T think
the performance last year and during this
year the Hindustan Shipyard has sct beforc
usis quite satisfactory, Last year, 1t built two
cargo vessels, one training ship and another
smaller vessel. The target for 1972-73 is
three cargo shipstotalling about 40,200 DWT
besides one dredger for Visakhapatnam
Port Trust. The Shipyard is dependent vn
subsidies directly. There is a basis evolved
now and under the new pricing formula that
we have evolved by which the shipyard in
course of time, say, in the next 7-8 years,
isexpected to do without subsidics. The new
pricing policy as hon. Members might re-
member is that we make the ship-owners
place orders on the Shipyard by paying 5%
more on the international parity price,
another §% is paid by thc Government, but
this will be diminished by 19 every two
years so that by lst April, 1981, all this
subsidy will go.

Apart from that, the differential between
the indigenous price and the lowest inter-
national price of six specified major items of
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machinery-equipment subject to a ceiling of
1024 of the international parity price is also
offered. This means that there is a wvery
scientific and rationalised policy of pricing,
and I am happy this has found favour with
our shipping industry also. The shipyard
has orders on hand, as many as 14 of
them, and by the time these orders are
fulfilled, all efforts are being made to have
more orders,

Another point was made about Major
Ports Commission’s recommendations.
There was some hint that we have not been
able to apply our mind to this particular
report. T am happy to say that out of 160
recommendations or conclusions that are
contained in this report on practically all
aspects of working of the ports, we have
already accepted as many as 45 of them.
The number of recommendations on which
final view has been taken by the Ministry of
Shipping and Transport and the concurrence
of sister ministries is awaited is 38, The
number of recommendations at advanced
stage of examinationis 5§57. The number of
recommendations still requiring detailed
examination is only 20,

A roference was made about Akbar,
Since the hon. Member made certain
sweeping observations, Tthinkit is necessary
to say a few words about this. Akbar was
built in Denmark at the Helsinger shipyard.
Tt was debvered to Moghul Lines on
13th November, 1971,

Just after the construction was commended,
the Superintending Engineer of the Moghul
Lines was deputed there to supervise the
construction. This it the normal practice
followed by each and every shipping line. It
is more so in the case of a passenger ship.
They have to be quite sure that the ship that
is built is according to their specifications
and requirements and needs, and according
to the orders, and therefore there is nothing
unusual about it. He had to be there till
the ship was under construction. The Mana-
ging Director wasthere only totake delivery
for 3 or 4 days. There was some snag in
the air-conditioning equipment and the
Hon'ble Member was rightly informed, but
the passengers were never charged the charges
for air-conditioning, and so far as the bunker
¢lass accommodation is concerned, it is not
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air-conditioned and this does not cause any
inconvenience to the bunker class people.

I would now take upthe question of minor
ports. References were made to Ratnagiri
port and the demand was made that we
should finance it further. I can only say
that we have alrcady helped it and a Com-
mittee was set up by the Department of
Mines under the Ministry of Steel with
a representative of the Maharashtra Govern-
ment, Bombay Port Trust, Ministry of
Shipping and Transport and the Shipping
Companies, to gointo all the aspectsand to
make recommendations. Measures for
augmenting the Central loan assistance
during the Fourth Plan would be decided
upon after receiving that port.

So far as Dabhol port is concerned, this
is again a matter for Maharashtra Govern-
ment to decide. It is a minor port. The
execulive responsibility in regard to 1ts
development rests wholly and squarely upon
the Government of Maharashira, We can
certainly assistit by mcansofloans. Wehave
not yet received any proposal from the
Maharashtra Government for our assistance
as such or for developing Dabhol as a major
port, T would not go further into this ques-
tion except to saythat I deeply appreciate the
sentiments that have inspired our friend to
take up this point.

So far as major ports are concerned, |
would like to say that the figure was an all-
time high. of 59.29 million tonnes, as against
55.64 milliontonnesin 1970-71 breaking the
record achievement of 55.19 million tonnes
in 1968-69. This rccord in the handling of
cargo was achieved in the year 1971-72.

During the ecleven-year period from
1960-61 to 1971-72, the total port traffic in
India has incrcased at an average annual
rate of about 4.5 per cent. I hope and
trust that this answers the requirements of
our foreign trade, export and import. The
major porttrafficin 1971-72 was also arccord
figure namely 59.2 million tonnes as against
55.6 million tonnes in 1970-71. Minor
ports also showed an upward incline in their
graph so far as the traffic bandling was
concerned. From 6.7 million tonnes in
1970-71 they handled as much as 7 million
tonnes in 1971-72. The average daily delay
per ship at major ports was Icss than one day.



229 D, G. Min. of

Twould liketocongratulate the labour and
the management of these ports for all this,
Accumulation of cargo, of course, has been
experienced at certain poris, but this is due
to certain transport bottle-necks with which
we are always grappling.

1 would like to say a few words about the
shortfall in the expenditure or outlay on
development  programme for Bombay,
because a reference was made to that also.
The Bombay port is doing very well, as we
know, and this shortfall is casily accounted
for by delay in the availability of certain
essential raw materials like steel and also the
placement of orders for the suction dredgers
for which thelype has yet to be decided by
technical experts.

Land acquisition proceedings also in the
satellite port of Navashava could not proceed
as expected becausc of the delay in receipt
of the Master Plan.

About Calcutta port,a point wasmade that
it was a sick port and it was losing heavily,
to the tunc of nearly Rs. 6 crores last year,
May I'saythat Calcutta used to be the port
which handled the largest quantity and
volumc of traffic, as far back as 1960-61, and
at one time, it touched a high of over 11
million tonnes ? Unfortunately or fortunately,
we were no longer dependent upon import of
foodgrains as also of heavy machinery which
was being imported for steel plants and other
heavy industries in that arca, When that
task was compleled, it was no more coming
to thisport. The result wasthatin 1970-71
it came down to a low figure of 6.01 million
tonnes as against 11 million tonnes before.
If the traffic dwindels, the expenditure in-
curred on the establishment of the port does
not diminish. It remains at the same level.
‘The port charges, stevedoring charges etc.
happen to be the highest in Calcutta. The
slowing down of the economy on account
of industrial unrest and recession incnginec-
ring industries and decline in export of coal
or gunnies was another factor which brought
down the traffic from 11 to 6.01 million
tonnes. As I have said already, even when
the traffic falls, there is no proportionate
reduction in port expenditure. Implementa-
tron of the Wage Board award with effect
from 1st January, 1969 involved an extra ex-
penditure of about Rs. 3.5 crores per annum;
out of Rs. 6 crores, thercfose, Rs, 3.5 crores
was spent in that way, Arrearseven in regard
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to the Wage Board recommendations had
to be paid with cffect from Ist January, 1969,
and they were paid in 1970-71.

SHRIINDRAJIT GUPTA : But that was
so in all the ports and not only in Calcutta,

SHRI RAJ BAHADUR: Iamnotdisput-
ing that,

SHRI INDRAIJIT GUPTA: Then, what
is the point in saying all this ?

SHRI RAJ BHADUR : But this is extra
heavy :

Overtime payments and increased wages
were also there; whereas the income of the
port which was Rs, 6.55 crores in 1947-48
increased to Rs. 26.56 crores in 1970-71,
the expenditure also went up from Rs. 6.12
crores to Rs, 32.65 crores, leaving a gap of
over Rs. 6 crores. 1 am happy to say,
however, that because of developmental
activities, the traffic figures have shown an
upward incline and in 1971-72 it has gone
up from 6.01 million tonnes to 7.37 million
tonnes,

I would say a word about the Scthusa-
mudram Canal before 1 go over to Para-
dip to which Shri Mohanty and Shri
P. K. Deo referred. We have been work-
ing at the Sethusamudram Canalfora long
time, but the fact remains that this project
can be taken up only in accordance with
the priorities the Planning Commission is
prepared to give it. It may be uscful, but
the question is whether there is not, rela-
tively speaking, something more useful
which necds our attenlion urgently, The
result is that we remain where we are.
Apart from this, there are some other
questions also to be settled about this matter.
One is, what should be the alignment, and
how far it would be acceptable not only
from the point of view of the Ministry of
Transport and Shipping but also other
concorned Ministries.

About the Paradip Port, so much has been
said. First of all, let me assure my friend,
after all the compliments he paid me, for
which I am grateful, that there is no allergy
in the Ministry or on my part to Paradip.
I have visited it—ho knows it—soon after
the unfortunate cyclone. The port is being
developed to handle 4 million tonnes of
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ore as against the presont 2 to 2.5 million
tonnes. Further, development inthe Fifth
Plan will take into account the Malentola
deposits also. A study team with the
Adviscr to the Planning Commission as
Chairman is already engaged inthis matter.
Let me assure him that so far as the export
of wron ore is coocerned, Goverament
would not be unfair to this port, But
members will also have to appreciate that in
the larger interests of the national economy,
we shall not take, what may be called, a
very charitable or generous view as other
ports are also vying with one another to get
ore traffic and increase their traffic.
Naturally when Haldia comes into being,
if J say 1t wall be deprived of i1ron ore which
will be given exclusively to Paradip, I will
be wrong; 1f state the opposite proposition,
I will be equally wrong. This has to be
decided on the basis of scientific, systematic
studies 1n a calm and quiet manner taking
into account the economics involved in the
whole question.

So far as rail connection is concerned,
the Cuttack-Paradip line is being laid by the
Indian Railways, Simultancously, the port
railway system is aiso under way. A railway
linking new mine areasis under consideration
by the Railway Ministry, Gopalpur is
already selected for improvement with
central assistancce of Rs. 4.22 lakhs for
survey and przlunicary works, After traffic
data required by the Planning Commission
ore ubtained, the scheme would be taken up
for sanction.

Shri Mohanty had also some complaints
about corruption. My information is that
the port authorities and the Mimstry arc
already svized of the matter, I am told the
question 1s about the purchase of two tugs,
Two tugs were ordered by the Orissa
Government in 1964-65 from the East Bengal
Engineering Works, Inordinate delay occur-
red in fitments of foreign exchange and due
to difficulties experienced by the yard. One
tug was delivered recently with quite some
defects. The company is being pressed to
expedite repairs, and delivery of the second
tug. All payments to the yard have been
made by the port with goveranment approval.
As I said earlier, whatever complaints about
corruption or accounting are there, we shall
geo they aro attended to expeditiously.
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About the Haldia project, let me say that
the matter has always been before us, and we
aro doing all that we can to expedite its
completion. The oil jetty was commissioned
in August, 1968; the dock system is expected
to bo completed by the end of 1973, I
will not gointo the details as to why there
has beenacertaindelayed actioninregard to
certain matters, but suffice it to say that the
matter is receiving our best attention, and we
shall se 10 1t that the target date for the
completion of the Haldia dock system, that
is, by the end of the 1973, will be maintained
as best as we can.

In regard to Farakka barrage, I would
only say that an exponditure of about
Rs. 105.88 crores was incurred on the
project up to the end of Fcebruary,
1972, It is a mulli-purpose project
for ensuringa perennial water supply to
the Bhagirathi-Hooghly system so as to
enable the maintcnance of a draught of at
least 26 feet 1n the port of Calcutta and to
reduce the salinity of water in the river
Hooghly. The project has been substan-
tially completed and 1 hope we shall reap
the benefit from his project as best as we can.

About roads, let me take up the road
system which was referred to by many a
Member in this House. T would take up
the lateral road. My colleague, Shri Om
Mehta, yesterday said something about the
general development of the road system in
the country. I will not go into the details,
nor would T repeat those figures, but about
lateral road, may I say that the total length
of the lateral road is 873 miles. Iwillnot go
further and savhowmuchisinUttar Pradesh
and how much in the other States, but the
progress on theroad works is approximately
96 per cet at present. 'What remains to be
completed is 70 miles out of 398 miles
in Uttar Pradesh; 17 out of 328
miles in Bihar in scattered reaches,
which I think both the States would
take care of. To the observations of my
friend Shri K.C. Pandey, T would say—he
referred to the needs of Basti and Gonda—
that we shall attend to the requiremenis
pointed out by him, as best a5 we can.

In West Bengal, out of 89 miles, 15 miles
have to be taken care of. In Assam, 36
miles out of 58 miles . In all, 138 miles
have to betaken care of out of a totsl
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length of 873 miles, I am also happy to
report about the progress in respect of
bridges.

SHRIMATI JYOTSNA CHANDA
{Cachar): How much remains in respect of
the Silchar-Manipur road?

SHRI RAJ BAHADUR :Thatisadifferent
road. T am now talking about the lateral
road. We shallget the information on what
exactly is required by you. I shall be
grateful to you if you could also write to
me.

Now, onthis also, it may not be possible
for me to refer to each and every stage up to
which progress has been made.

SHR1 INDRAIJIT GUPTA: You cannot
drive on all the roads.

SHRI RAJ BAHADUR :Not driving, but
I will 1y to Jdeal with all these roads, and see
that they are properly maintained.

The major bridges on this road are 23 in
number. T am very happy to say that as
many as 21 have been completed. The one
at Ronkai and the other at Gandak remain
to be completed. (Interruption) Then, out
of about 128 medium bridges, we have
already completed as many as 116, and out
of 151 muinor bridges, as many as 149 have
been completed. I am not goinginto details.
1 am just saying that enough progress has
been maintained on this.

The only bottleneck remains to be the
Forbesganj-Darbhanga road. This has
romained a bottleneck because of engincering
difficulties in locating the proper site for the
Kosi bridge. Fortunately that has been now
fixed, and I hope this bottleneck will also
be got over.

Then, reference was made to the Ganga
bridge at Patna. Iwould only saythat this
bridge falls in the State system of roads.
Even so, we have given an assurance that
we shall try our level best to find out the
necossary finances to the cxtent possible.
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There was a complaint that the special
roads in Rajasthan had not been taken
care of...... (Jaterruptions) ~As regards
1972-73 and the period thercafter, the
Ministry of Defence discussed this matter at
aninter-departmental meeting and I can only
say that we have provided, even recently,
quite a good amount of money for the repair
and maintenance of theso roads.

SHRI ISHAQ SAMBHALI : What about
the Indo-Nepal roads—Bareilly-Aminganj-
Assam road ?

SHRIRAJBAHADUR : That isthe lateral
road about which I have spoken, So
many bridges have been constructed. I
knew that many members had been waxing
cloquent about this lateral road; now let
us come to the central road. So far as the
west coast is concerned, they have declared
the national highway and we shall take care
to see that it is properly maintained,

About the Hooghly bridge, it will be
completed in five years' time after commence-
ment ofthe work. Tendere have already been
accepled and the contract had been given and
we shall try to assist it financially as best as
we can.

SHRI P. M. MEHTA (Bhavnagar):
What about the coastal highway? How
many missing links are there still?

SHRI RAT BAHADUR : The West Coast
road 18 more or less complete.

SHRI P.M. MEHTA : Coastal highway
from Calcuttaa to Okha covering both the
east and the west coast.

SHRI RAJ BAHADUR : Calcutta-
Madras is served by a national highway,. ..
(Interruptions).

AN HON. MEMBER : That road is
not complete.

SHR1 RAJ BAHADUR : May be certain
bridges arc missing ; I am not quite sure.
But there is a national highway No. 5,
if my memory is right.
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SHRI P.M.MEHTA :How many missing
links have you built during the Fourth
Plan ?

SHRI RA)Y BAHADUR :1 think on that
national highway, there are no missing links.
Once I travelled on that road from Madras
to Vizag....(Interruptions.)

MR, DEPUTY-SPEAKER : Thes are
details which can be taken up separately
with the Minister. If each road is to be
discussed in detail, there will be no time.

SHRI RAJ BAHADUR : The Hari-
daspur-Paradip port road has been declared
anational highwayin July 1971 asNo, 5-A.
Shri P. K. Deo's grievance should be there
no more; it has been redressed.

About inland water transport, my friend
has dealt with 1t. Let me say that Patna-
Ghastpur scrvice has been started with
effect from 10 November, 1971; with the
co-operation of the State Government of
Bihar. The extension of the service to-
wards Mirzapur on the upstream side and
Farraka on the downstream side will be
considered in the light of the results of this
service, My first information is that the
service has proved good; T will not say very
much more at this stage.

So far as the recommendations of the
Bhagwati Committee are concerned, let me
assure my friend Mr. Chandrika Prasad
that it has not rusted nor is the Ministry un-
kind to the recommendations of this report.
It 18 giving its best attention to it and as
many as 19 schemes costing as much as Rs.
566.60 lakhs have been sanctioned for the
implementation during the Fourth Five
Year Plan limiting actually the expenditure
to the plan provision to Rs. 4 crores. Till
1971-72 an amount of Rs. 66.32 lakhs has
alrcady been rcleased to the State Govern-
ment as loan assistance and a provision of
Rs. 116.75 lakhs has been provided in the
budget estimate for 1972-73.

1 havc gone into these details in order
to convince Mr. Chandrika Prasad that
there is no rusting in this Ministry or any
other Ministry, Regarding the resump-
tion of service from Calcutta to Assam,

MAY 10, 1972

Shipping and Traspt. 236

the position is that, as you know, trade
agreement was signed by Mr. L.N. Mishra.
Under that agreement, the position is that
commerce between the two countries i.e.
India and Bangla Desh, is being taken care
of. So far as transport is concerned and
aslo the passage of goods and traffic between
two points from one country through the
territories of other are concerned, they have
also been covered, A Protocol has been
drafted and it is receiving the attcntion at the
proper level by both the Governments, and
I hope cre long these services for which we
are awaiting for a long time will be opened
and resumed. May I say that this accounts
for the fact that we kept the Central Tnland
Water  Transport Corporalion  going
although it incurred losses— no doubt about
that. But the fact of the mattet was, could
we throw out of employment hundreds of
people whoare working onthe river services
We could not have done that and naturally,
we thought that some day, there will be
peace, and when the peace came and a new
country emerged, which we all hail, we hope
that this service will be resuned and it will
become a source of employment to the people
in these areas.

May 1 just say a woid about the employ-
ment potential to which reference was made
from the Benches opposite? The argument
was that although road and road transport
and other achivities that-fall within the
jurisdiction of this Ministry provide so much
of employment, we have not done enough
1 would say we have to bring our actions
and our programmes and schemes and plans
in any particular Ministry in a pattern which
is accepted on the national level and the
Planning Commission decides about it,
Even so, I would say that while it is true
that road transport and road services provids
a sizeable chunk of revenue both to the
Centre and the States a good lot is being
spent also on them, although it is not
possible for us to accept in principle that all
that they earn, all that they bring, can really
be brought and can be spent on roads.
Whatever we can do, is being done.

Iam happyto saythat rtoads assuch have
been declared to have an employment
potential: Of one crore of oullay on road
devclopment, 10,000 man-years of employ-
ment are gencrated. On this basis, at the
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ond of the Third Plan, the level of employ-
ment was 3.9 million man-years. When I
say million man-ycars, I would also like to
emphasise the point that since these outlays
continued from year to year, the cmploy-
ment in the very nature of things becomes
sopmewhat permanent —that means employ-
ment opportunities. So this was 3.9 million
man-ycars at the ond of the Third  Plan.
The additional employment created or likely
1o be created by the end of the Fourth Plan
is of the order of 4.23 million man-ycars
taking the total to 8,13 million man-years.
Now, thisissomethir.g which is substantial.
We have already achieved this if I may say,
so, in the three years of the plan and the
fourth year is coming. Inthese four ycars,
we shall be having an increase in the number
of Enginecers or technical staff employed on
the various roads and road sectors. So far
as central roads are concerned, we will
roquire an additional foree of 2,600 Engineers.
Inthe States' rouds, we shall require 2,000
Engineers. So, the additional potential of
Engincers and technical staff is of the

order  of 4,600 Lngineers  and

technical staff  which would be

created by the end of 1972-73. If you

take with it also the potential for employ-

ment of Engincering and Technical staff
on investigation of such works, another

2,000 Engincers will find employment on

investigation. Lastly, advance action on the

fifth plan will also gencrate a further emplo-

yment polential of 370 plus 1050 engineers.

This brings the total additional employment
potential for engincers to 8570 cnginecrs on

road-building alone. Apart from that, if
we take inte account the fifth plan, it is
expected that if the outlay is doubled in the
fifth plan for roads, an additional employ-
ment potential of 5 million man-years will
be created in addition to what has been
created in the fourth plan,

Coming to Road transport, the average
employment per vehicle is 11 persons. On
that basis, on 1-4-69, at the beginning of the
fourth plan, the employment potential in
the public sector was 363,000 persons and in
the private sector 572,000. As a rcsult of
the additional number of buses that will be
put on the roads in the fourth plan, there
will be a further employment potential of
330,000. This will bring the total work
furce on road transport, besides the work
force employed on roed and road mainte-
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nance, will be of the order of 1,265,000.
There are also other wings of my ministry
which provide employment to hundreds of
thousands of our fellow countrymen in
ports as seamen, in shups, in shore estab-
lishements and lLight-houses. Let us not
forget light-houses, because they are also
important. Weare allaptto forget them,
but 1 never forget them. In every budget,
I have been referring to them. I appreciate
the services they render in far off corners
under wvery difficult conditions, Our tri-
butes arc due to them and also to the seamen
and our brothers employed in the ports and
other places.

May 1 just say a few words about the
DTC, because Mr Sambali again referred
to it? I would thank him for welcoming the
step taken by us. So far as the improve-
ments that have been effected are concerned,
my collcague has already dealt with it
yesterddy. 1 will just placc some basic
facts  before the House. The average
number of trips scheduled daily when this
was being run by the Corporation before
3-11-71 was 15,104, Today it is 16,026.
Whereas in the pre-takeover days out of the
15,000 scheduled trips only 10,738 i.e. only
two-thirds were actually performed, today
the situation is much better, Out of 16,000,
we perform s many as 13,192 trips. This
shows the difference. The average daily
number of buses on roads has also mcreased
from 1089 in a fleel of 1576 in pre-takeover
days to 1222, The income per bus has
increased from Rs. 192 to Rs. 213, Let me
refer to the number of accidents also
because this has been a very uscful study,
as we have provided for the first time in-
centives. On 10,000 KM the number of
break-downs has come down from 16.22 in
pro-takeover days to 10.76 now, Regarding
accidents, per 1 lakh KM the average was
2.32. Nowit is1.59. [ congratulate the
warkers, can luctars, Jdrivers, engineers and
othets who have becn able to achieve these
results. When we took over ths undertaking
we did not promise that we will work miracles
In fact, we were modest enough to say that
we have no magic wand with us. We
humbly claim that something has been
achieved for us by our workers, by our
engineers and the management of the DTC.
Let us give them a pat on the lack and let
us hope they will do better,
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SHRI VASANT SATHL (Akola)
Now you should give them better facilities,
they deserve them

SHRL RAJ BAHADUR We are doing
it I have positive information with me
But 1 have no time to go into it because 1
will have to rummage the papers We are
not negleuing that, we shall not Whether
1t conwrns out labour 1n ports, or tn the
Shipping Corporation or on the Mughal
Lines o1 the DTC, we are trying to tunction,
asfar as possible, asidcalemployers Because,
if then satislaction lies the satisfactory
aperation and lunctioning of these organisa-
tions, and in then satisfaction lies our reward
The reward that we expect 15 that they may
be happy  and thuy may gine thur  best
In that 1cspect we also agice in principle
that we should asshraate the  workers’
icpresentative. with the manogement of the
DIC  as best as we can

With these words, T make onlv a-modust
tla1 m that the various wings and sections and
activities of this Minustry of Shipping and
Transpott 1 have been doing fau lv well and
I can only pronuse that we shall try to sec
that they do botter T am very giateful to
the House for the consideration shown to
the Ministiy

SHRI INDRAJIT GUPTA Su, | am
thankiul to you for allowing me to ash one
or two brief quustions  They tre all con
neuted with the same point  The Mimister
when expl ining st now the reasons for the
deeling 1n traffic in C aclutta port mentioned
certain lactors  But he did not mantion as
a contfibutory factor the declhimng state of
the liver, that 1s the navigable depth 1n the
river [ would like to know from him firstly,
although I know h:1s not ditectly concerned
with the Farraka Barrage but he 15 con-
conred directly with the saving of the Cal-
cutta port

SHRIRAJ BAHADUR We are the in-
direct beneficiaries

SHRI INDRAJIT GUPTA whether
he 15 1n a posttion to assure the House that
the onginal puipose for which the Farraka
Barrage has been deugned, namely, the
permitting of the discharge of 40,000 cusecs
of water to flush the Hooghly channel so that
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the Calcutta port may survive, that purpose
still stands Could he assure the House that
pasition 1s not going to be affected 1n any
way? Bacause, a number of reports are
ctrculating to the effect that ultimately only
20,000 to 25,000 cusecs of water would be
available, which means the port would die
out

Sccondly, 15 he aware of the fact that
danother big crisis 18 buildig up in the Cal-
cutta Port? Because, as he knows, for most
of the niver channels the navigation of a shup
has to depend on trained pilots At present,
there are 30 vacancies of pilots lying there
which cannot be filled up because nobody
15 answenng the advertisements There 15
no iesponse becduse people with Master
Marine wrtificates, who ale always employ-
ed ay milots, are not coming foiward to
take up the appointments for the simple
1eason thit they have been paid much higher
salarics by the sipping companies, both
Indian and forugn Dous he know that
reeently the Caleutta Port Commussioners
have becn racking their brains to find out
how to get people to hill up thow vacdancies
because nobody 15 avalable? Would he
consider the sanctioning of & risc 1n the
salaries of these pilots so that people can
be sttracted, new people can be attracted,
to this survice”? Othuwise, another big
crisis will come pilots will not be available
and these ships cannot navigate these rivers
at all

While we shate with him our pride at the
fact that the Indian merchant maripe 18
giowing, 15 1t not a fact that most of these
big tankers and bulk carriers, which are
being purchased by these companies out of
the shipping development fund loans and so
on, cannot cnter Indian ports because there
are no berthing facilities for them? On the
one hand, ships are being allowed to be
purchased and the tonnage 1s growing, on
the other, the Indian ports have not got the
berthing facihties to allow these ships to
come into the ports So, what 1s he going
to do to overcome quickly this contrach-
ction 1n terms?

SHRT VASANT SATHE Whle congra-
tulating the Mimister for the excellent work
that the Minisby 1s doing, may [ ask
whether the Ministry will conuder the
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question of adopitng a rational policy on
octroi on the national basis to make road
transport more efficient 7
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SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Members
tend to go into the details of everything
and want information from the Minister. If
I allow too many Members to ask questions,
it becomes another debate. Therefore, I
will put the limit at three~=Shri Bade, Shri
Shastfi and Shri Jharkhande Rai, That is
all.

SHRI R.Y. BADE (Khargone): For the
last so many years the question of making
Dclhi a dry port is pending. What has the
Government decided; is Delhi becoming
a dry port or not ?

SHRI BISWANARAYAN SHASTRI
(Lakhimpur): With the emergence of
Bangla Desh, the Minister has assured that
inland water transport services will be
resumed from Calcutta to Assam. But
there is & press report in Assam that the
freight will be double of what is charged
by the railways. In that case, how will it
operate as a commercial concern ?
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SOME HON. MEMBERS roge—

MR. DEPUTY SPEAKER I had
already said that I would put a limit, We
have reached that limit. Now, the hon.
Minister,

SHRI RAJ BAHADUR : I never knew
that my Ministry was sc popular. 1 am
Brateful to hon. Members for the questions
they have put,

First of all, a question has been put,
which is of a highly technical nature, by my
hon. frind, Shri Indrajit Gupta. In all
fairness, the questicn should have been
addressed to my hon. friend, Dr. K.L.
Rao. But I would say that Dr. K.L. Rao
as a distinguished Minister and engincer,
will certainly bear in mind the require-
ments of Calcutta Port for which Farakka
Barrage was established. Whatever the
technological requirements would be, I
am sure, he is going to bear that in mind.
Al least, I have no apprehension and I
should not have any apprehension about
that,

About trained pilots, I will certainly look
into the problem and suggestions. How
we can attract them and what is the posi-
tion, I will have it inquired into and, if
necessary, write to him about it,

About the big tankers, let me assure him
that the development that we are under-
taking in respect of the ports of Vizag,
Madras and Mormugao will enable ys to
entertain bulk carriers and tankers at Jeast
up to 100,000 DWT.

SHRI INDRAJIT GUPTA : When?

SHRI RAJ BAHADUR : Very shortly;
by the time they come. We hope that in
course of time ports like Haldiaand Paradip
will at least entertain up to 50,000 or
40,000 tonnes if not 100,000tonnes. Haldia
will go up to 50,000 tonnes or s0. But we
are taking carc of that. After the develop-
ment schemes are completed, Vizag outer
harbour is expected to entortain up to
200,000 tonnes, But that is far off.

15.00 hrs.

So far as Shri Sathe's point is concerned,
it is closest and dearest to my heart, I
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wish, we could, by a magic wand, abolish
the system of charging octroi. It is really
a pericipous system, if T may say so and
Thave no hesitationin sayingthat. But we
have got to find allernative resources and
make up the ways and means position of
the concerned municipalitics, local bodies
and others.

The Transport Development Council has
been more or less unanimous in recom-
mendingit. Iunderstandthat Maharashtra
Government has alrcady taken some Step
in this direction and I would congratulate
the Maharashtra Government if they have
done so with allmy heart; I wish the cxample
they have sect will be followd by others
also.

So far as Mr. Ram Sewak’s point is con-
cerned, may I say that we have sanctioned
an estimate amounting to Rs, 156 lakhs for
the construction of a bridge at a sitc 304.8
metres up-strcam of the railway bridge at
Kalpi. The total length of the bridge is
767 metres and will provide a 7.5 metres
clear roadway to serve two lanes of traffic
with two footpaths of 1.5 metre each.
Tenders were invited and have been received
by the Government and they are being
evaluated. I think he should be happy to
know that.

So far as Mr. Bade 15 concerned, let him
know that I am in-charge of sca-ports and
not dry-ports and T would not like to say
much on this. This concerns the Home
Ministry or the Ministry of Foreign Trade.
If it concerns me, I will certainly ask my
collcagues, but 1 do not think it concerns
me.

Mr. Shastri has spoken about the resump-
tion of IWT services through Bangla Desh.
1 think for some time we may have to put
up with higher freights. But when the
traffic picks up and when it really comes
into its own, 1t might be able to withstand
tho competition that is offered to it by the
road orrailway. Ithink we should not be
pessimistic about it. In any case, this is
a very convenient mode of transport and at
thal, if properly organised, also the
cheapest. But that depends on so many ifs
and buts and conditions, (Interruptions).
We shall keep a vigilant eye,
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Mr. Jharkhande Rai, my good friend,
whom I know from my Nepal days, has
spoken about his soepticism of lateral
road. At least for 5 minutes, 1 have spoken
about this and he was not presont at that
time. (Interruptions). 1 think my hope that
all these works will be completed by the end
of 1973 or 1974 will be fulfilled.

MR. DEPUTY-SPEAKER: There arc a
number of cut motions moved by Shri
Gadadhar Saha, Shri Bhogendra Jha and
Shri B.S. Chowhan. I will put all of them
together to the vote of the House,

All the cut motions were put and negatived.

MR. DEPUTY-SPEAKER : The
question is:

““That the respective sums not excceding
the amounts shown in the fourth column
of the order paper be granted to the
President fo complete the sums nccessary
to defray the charges that will come in
course of payment during the year ending
the 31st day of March, 1973, in respect of
the heads of demands entered in the
second column thereof against Demands
Nos, 69 to 74, 126, 127 and 128 relating to
the Ministry of Shipping and Transport.”

The motion was adopted.

[The Motions for Demands for Grants
which were adopted by the Lok Sabha, are
reproduced below-Ed.}

DEMAND NoO. 69; MINISTRY OF SHIPPING AND
TRANSPORT

“That a sum not exceeding Rs.
1,44,14,000 be grantgd to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of ‘Ministry
of Shipping and Transport®.”

DEMAND NO. 70:  RoADS

“That a sum not exceeding Rs.
21,14,95,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st,
day of March, 1973, inrespect of ‘Roads'.”
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DEMAND No. 71: SIFPING

“That @ sum not cxceeding Rs.
7,58,36,000 be granted to the President o
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1973, in respect of ‘Shipping’.”

DeMAND No. 72 : LiguTHOUsES AND LIGHT-
SHIPS

“That a sum not excceding Rs.
1,12,09,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of ‘Light-
houses and Lightships'.”

DeManp No. 73: Ports

“That a sum not exceeding Rs.
4,44,14,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of ‘Ports".”

DeMAND No. 74 : ROAD AND INLAND WATER
' RANSPORT

“That a sum not exceeding Rs, 40,83,000
h: granted to the President to complefe
the sum necessary to defray the charges
which will come in course of payment dur-
ingthe year ending the 31st day of March,
1973, in respect of ‘Road and Inland Water
Transport’.”

DeEMAND NO. 126: CAPITAL QUTLAY ON
Roaps

“That a sum mnot exceeding Rs.
71,35,88,000 be granted to the President
to complere the sum neccssary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of “Capital
Outlay on Roads’.”

DeMAND No. 127: CaPITAL OUTLAY ON
PorTS

“That a sum not exceeding Rs.
8,50,08,000 be granted to the President
fo complefe the sum necessary to defray
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the charges which will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of ‘Capital
Qutlay on Ports’.”

DeMAND No 128: OTHiIR CAPIAL OUTLAY
OF THL MINISTRY OF SHIPPING AND
TRANSPORT

“That a sum not exceeding Rs.
14,66,93,000 be granted to the Preswdent
to cumolete the sum  nccessary to defray
the charges which will come in course of
payment during the year ending the 3ist
day of March, 1973, 1n respect of *‘Other
Capital Outlay of the Ministry of Shipping
and Transport®.”

15.05 hrs.
MINISTRY OF WoRks anp Housing

MR. DEPUTY-SPEAKER : The Houss
will now take up discussion and voting
on Demand Nos. 82 to 84 and 13210 134
relating to the Ministry of Worksand Hous-
ing for which 2 hours have been allotted.

Hon. Members piesent in the House who
are dosirous of moving their cut motions
may send slips to the Table within 15
minutes indicating the serial numbers of
the cut motions they would like to move.

DeMAND No. 82 : MINISTRY OF WoRKS
AND Housing

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not excceding Rs.
2,54,80,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year eanding the 31st
day of March, 1973, in respect of ‘Ministry
of Works and Housing'.”

DEeMAND No. 83 : PusLiC Works

MR. DEPUTY-SPEAKER : Motion
moved:
“That a sum not exceedng Rs.

35,72,37,000 be granted to the President
to complete the sum nccessary to defray
the charges which will come In course of
payment during the year ending the 31st
day of March, 1973, in respect of *Public
Works'.”
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DEMAND NO 84 STATIONERY AND PRINTING

MR DEPUTY-SPEAKER
moved .,

“That a sum not exceeding Rs,
13,96,75,000 be granted to the President
to complete the sum necessary to defray
the charges which will come 1n course of
payment during the year cnding the 31st
day of March, 1973, 1n respect of ‘Sta-
tionery and Pninting' ”

: Motion

DeMAND No 132 CAPITAL OQUTLAY ON

PusLic WoRKS
MR DEPUTY SPEAKER  Motion
moved
“That a sum not exceceding R

10,45,21,000 be granted to the President
to complete the sum necessary to defray
the chargos which will come 1n course of
payment during the year ending the 31st
day of March, 1973, in respect of “Capital
Outlay on Public Works' "

DemanD No 133 Devur Caprral QuiLay

MR DEPUTY-SPEAKER Motion
moved .

“That a sum not exceeing Rs
6,02,00,000 be granted to the President
to complcte the sum necessary to defray
the charges which will come in course of
payment duiing the year cnding the 31st
day of March, 1973, in respect of ‘Delhi
Capital Outlay *

DrMaND No 134 OTHER CAPITAL OUTLAY
oF THE MiniSTRY OF WORKS AND HousIng

MR DEPUTY-SPEAKER Motion
moved
“That a sum mnot exceeding Rs

2,26,31,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1973, in respect of ‘Other
Capital Qutiay of the Mimstry of Works
and Housing' "

*DR SARADISH ROY (Bolpur) Mr
Deputy-Speaker, Sir, with your permission
I want to speak 1n Bengali.
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This Government have given a slogan for
*Garibi Hatao™ and they also profess for
socialism Against this back drop, we find
that while arrangements have been made
for providing the Minusters and the big wigs
of Government with spacious bungalows
and to furnish them with costly furniture,
practically nothing has been done for the
poorer sections of the community and the
landless people of the rural arcas The
Repotit of the Mimistry only says that the
Government propose to allot land to the
rural population for their accommodation
but the report does not specify the quantum
of land that 15 proposed to be allotted or
has actually been allotted and it also does
not say anything as to whether this has
been done in any place in the country.
This only cxplains how very sincere the
Government are about their slogan for so-
viahism and this also reveals the truc image
of socialism which 1s bung ptofessed so
much Thereport also saysthat the Grovern-
ment have taken decision and responsibt-
Ity for providing accommaodation to plan-
tatton labourers but we find that against the
provision for construction of 7900 houses,
only 1800 houses have been constructed so
far  We also find that the Central Govern-
ment employees who are ontitled to Govern-
ment accommodaton have been waiting for
long for aliotment of such quarters being
made to them and the number of such em-
ployees 1s considerable Even a large
number of Government employees who have
put in 20 years of ssrvice have nol been
provided quarters in Type 1T and Type IV
and I very much doubt 1f they would at
all be ableto get the allotment before they
relire from service

As regards the CPWD, we find that the
All India Radio has set up an Enginecting
Department  of 1ts own to look after its
needs T would like to know whether this
has boen permutted only becduse of the
fact that the Prime Mimster 18 holding
Charge of the Mimistry T also feel that if
enulating this example, all other Depart-
ments of the Government of India start
setting up thair own engineeng units than
the CPWD will soon bocome redundant

18 07 bes.
[SemtK N TIWARY tn the Chair]

*The original speech was delivered 1n Bengalt,
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1 also find from the reportthat the CPWD
is having 17,933 work-charged employees.
1 may romind this Houss that while replying
to the debate on discussion on the demands
of this Ministry last year, the hon. Minister
had stated. “So far 11200 permanent posts
have beencreated which include 17500 work-
charged staff which works out approximately
to 70%.” But surprisingly even in this
year’s report the number of work-charged
staff with CPWD has becn shown as 17933.
Thercfore, 1 feel that the statement about
the creation of permanent posts vis-a-viy
the work-charged staff was not corrcct as
otherwise the figure could not have remained
the same duringthe last iwo years. Inthis
connection I feel, Sir, that in this era of
socialism, which is being spoken of so
loudly, there is no justification for keeping
work-charged employees on the pay roll
indefinitely and T would urge upon the
Government that all such employees should
be made permanont immediately.

1 also find, Sir, that the number of
labourers cmployed by the CPWD contrac-
tors out number those recruited by Govoern-
ment. However, the labourers recruited by
the contractors do not have any fixity of
tenure, they aro not entitled to leave or
bonus and other amenities as other
labourers in the organised sector get. T will
therefore request the Government to ensure
that these workers (recruited by the CPWD
contractors) also get regular leave and
some stability is created with rcgard to
thzir service, wages and other benefits,

1 will now say something about the
Goveroment presses. There are 15 Govern-
ment presses in the country. The report
says that these Government presses are not
functioning well and one of the reasons for
the mal functioning has been attributed to
shortage of paper. But I will ask the
Government why is it so? Last year against
an indent for 36,000 tonnes of paper, an
allocation was made for 11,000 tonnes and
the backlog was 15,000 tonnes, The Ministry
purchase the paper through the agency of
DGS&D and as a result of this, I feel, the
crisis has been aggravated further. But
on the other hand, while we look at the
operation of the private press in the country,
we find that their working has not been ham-
pered for the shortage of the paper. The
shortage of paper has greatly affected the
working of the Government press,
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1 would also like to point out that the
report says (hat second shift has been start-
od in the Coimbatore Government press but
from my personal information I can say it
has not been started yct and it continues to
be a proposal on paper only. I also under-
stand, Sir, that 52 employees of this press
have been subjected to harassment and their
salaries have been withhela. Moreover,
the Seccretary of the Employees Union
have been suspended twice in one month
for no adequate reason and as a resuit of
these occurrences a great discontentment is
prevailing among the employces of the press,

1 would now say a few rords about CMDA
and DDA. Thereis an acute shortage of
drinking water in Calcutta. No satisfactory
arrangements have been made for removing
the garbage from thestreets and it has
become difficult to keep the streets clecan and
to maintain sanitary conditions in the city,

Coming to DDA, I would Jike to point
that the houses constructed in the Gole
Market area are indeed in a very bad state,
There is no adequate supply of drinking
water and even there is not enough water
to flush the drains and that is the state of
affairs  prevailing there. Corruption is
rampant in the functioning of the DDA and
its construction work. The cement is being
sold in black market. The Court building
which has been conmstructed by DDA
has already developed cracks and it is
because cement is not being used in right
proportion for the construction work. The
story is the same with regard to the other
Government buildings and quarters that
have been constructed by the DDA, The
flats allotted by DDA are also being
illegally transferred and this is being done
with the willing connivance of the Govern-
ment employees and before the very eyes of
the Government. With these words, Sir,
conclude my speech.

wwfe AR ;Y fo dgT T |

st W oi¥ (TrofigR) : awmhy
wEre, A7 frdew § oot g o
Il ® 1w areamn § e saesdw
& ey arw gARd ¥ 25 ardw ¥
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[ = ooy ar? |
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q17 IIT TFA & |

st &o TigA 1A |
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aifcer &t &, oY agr wIeE @I
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afergar ag g fr e T do v wem
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[} o Higw &TeT]
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IE FRATT G, IWALE g A
et @M

T g ge7 dar g & (% g fow
o & fod 7w TR #Y g 99
ga 8 9 70w o §—9 89 A—qF
a1 dgrY & @A ATS W g SR gE
W § @RS TOT AR §—uwd
e e ¢ ford e wTfd, T A
fore aeforaT o & O @ &, AR
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g o qeET § @
e et & 89 &, fow eﬁﬁ'ih-
g2q ¥F A%A § | I qR FH qre
iﬂ%mwfﬁwﬁmmﬁ
T g, fasfwar aedy /gt iy an
a/Et R Fqw-agly ar o WA
gfaurd §, o i 7, % &
art | orw afy aE agfy & sprie &
afrar gw wiEl A1 2 o, agi PAw
F) FAAT g1 WIF, TN FT IV
A WMT HT TG TH AR AT B
aravy §—ge WY fagd § adt §, $9
W fazdt & saa §, daT AW
1 fredt & ot €, afe § @ et A
qT A9 HEHIA I997T g al FBT ;T
I€A & fF 37 * T T SRS
FATA ST | TH AETT G ZH FT AFTT
A B TR A fa=re & =fgd o

wgdl 7 ovvy Wi wgd § 7 afr
aEr 9T I W @ & @
Tar g fe ggE weEedT WY aga
T 4t fiw §, o5 vty el
% JET g AT §, A I & «qF
T3 W aTd & oY WY Tg 99 rEs ward,
I gfeewior & g4 AT @ fAd wprr EY
ATYT FIAT A0 | T T Y sqaedqn
T Ay @ Wi w7 avd §—w g
7§ Toasdy gt ], 9 99 & 9Te-aTy
gt % A ® fad s oy s
Wt gt wfgd « o ® e afeerer
TATT FATAY § a7 I ¥ W § fag
NwH F@ aS A E, ITH o 7@
WETH qATAT A AT q% T KW
1 gRAEAT I F = rqmatt

VAISAKHA 20, 1894 (SAKA)  Wks. and Housing 262

WHAT AN, T q% 8T §) goedr
&8 & awelt, afew et € nai )

wdt AgRT wY Az g, (7w faAy
HY 97 & ¥ 9O Q9T 9r—ang
fireft WY e ®Y 3fed, agi o fafew
§ o7 awdl # @-frd qivaiw 0w
A ZH-2A OFF A F I 79 g
g o A ae A wd § 0 W
FAAT 9T weaw Aot a7 faew Ay &
@rit % fad &z a1 f2d @ &
#7139 & I6 TEL T 9T A7 AT
FH EY ATHAY |

T ST A1 AT 10 HA FT AT FY
ved & fom ¥ are anefeer 78 § s
for &1 G2 ST qE € 1 AR o
qrg W1z AFEAT §i I AT AT F
g A A 1 A A WY g
3§ Ty vy I AR @ sqEw
AMaEa g1 Ot @ o FEr A
2 A S wga € i ag &y ow e
A A NF FC R E 1 gW TN I
Aarw & T BN & qrHR o A ow
Ta ¥ s Ew T ¥ gF A
7w a1fed WY 5 a® W SHer
Rara #Y avw &Y 1, FawT {8 9T 3@
g1 wfed A el g d sgm fr o
a1 gfeewion, g arew B AR 3w F
awrl % faafed § gf e s Afgd
afe g0 W T 47 §F $TN g
g1
*SHRI E. R. KRISHNAN (Salem) :
Mr, Chairman, Sir, on behalf of my party,
the Dravida Munnetra Kazhagam,  would
like to make a fow suggestions on the

Demands for Grants of the Ministry of
Works and Housing.

Under demand No. 82—Works and
Housing Ministry—during 1971-72 there
has been tnvm;oflu 7.42 lakhs. A

 *The onllml qmch was delivered in Tomil.
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[Shri E. R. Krishnan]

sum of Rs. 4.49 crores has been spent excess
during 1971-72 under Demand No, 83-
Public Works. The explanation given for
this excess expenditure is that the prices
of building material had gons up during
this year. When this is the position, I do
not understand why a sum of Rs. 7.20 crores
has been provided less under this Demand
for the year 1972-73. I would request the
hon. Minister 1o clarify the contradictory
position. Again, under Demand No. 84,in
1971-72 there isa saving of Rs. 90.37 lakhs.

In the Fourth Plan the provision for
Dock labour housing is Rs. 2.5 crores.
But during the first three-year petiod of the
Fourth Plan, only a sum of Rs. 55 lakhs
has been spent for constructing houses to
dock labour. What is the reason for this
heavy shortfall in this item?

The Housing and Urban Development
Corporation was set up in 1971-72. This
Corporation was entrusted with the duty of
creating a revolving fund of Rs. 200 crores.
But, sofar this Corporation has not succeeded
in its effort to create this revolving fund of
Rs. 200 crores. Unless there is this fund,
how can the Corporation be expected to
extend financial assistance to tho State
Governments and other institutions for
constructing houses ?

1 regret to point out that only 69 of the
funds allocated for constructing houses in
rural arcas of the country has been utilised
so far. 1 do not know for how long this
negligence towards the rural needs will
continue.

Ina seminar recently held at Ootacamund,
our Planning Minister, Shri C. Subramaniam,
has stated that though our national labora-
tories have formulated new methods of cons-
truction, yet the building agencies of the
Government have not adopted them, T
would liketo know the reasons for not doing
this, whith will go a long way in expediting
construction work.

Iwould refer to the Central Public Works
Department in brief. On account of the
lapses on the part of C.P.W.D in the matter
of constructing shell-type godowns in
Bombay the Government have incurred
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heavy losses, The award of the Arbitratar
went against the Government. The existing
rule is that within 30 days from the date of
recoipt of the Arbitrator’s award, the
Government should file the appeal petition,
if they prefer todoso. Since the C.P.W.D,
did not follow this rule and filed the appeal
petition after this prescribed period, the
High Court rejected the petition, resulting
in heavy loss to the Government, In such
important issues, the C.P.W.D. does not pay
adequate attention. The gencral public have
nicknamed the C.P.W.D. as Corruption
Prevailing Woeful Department and I think
that it is not far from truth.

The Planning Commission has commended
the work of the Tamil Nadu Slum
Clearance Board. The Slum Clearance
Board has formulated & 7-Year plan at a
cost of Rs. 40 erorcs for Lhe removal of slums
and for providing alternative accommoda-
tion by constructing multi-storied houses,
In Madias city alone therc arc 1202 slums
and I am sure that you will appreciate the
gigantic task that this Board has undertaken.

There is a similar Central Slum Clearance
Board which seems to be interested in per-
petuating the slums, because this Board 18
altempting to lay roads, to piovide ¢lectri-
city and water and also to give other civic
amenities in the existing slums. This
Board does not seem to be interested in
creating alteraative accommodation to the
slum dwellers.

For the first time in the country, the
Tamil Nadu Government have created this
Slum Clearance Board, which has been
entrusted with the duty of eradicating slum
areas from the city of Madrasin a period of
7 years and a sum of Rs, 40 crores has been
provided for this purpose. Many Ministers
of other States have visited Tamil Nadu
and have studied the working of this Board.
They were all in great appreciation of the
work of this Board, Only four days back,
a Minister from Andhra Pradesh had a
personal discussion withthe Tamil Nadu
Miniter in charge of this work and he paid
glowing tributes to the excelient work
being done by this Board. But, so far, the
Contral Government have not given any
financial assistance to this Board, neither
grants nor loans,
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During the five years of administration,
the D.M.K. Government has achieved in
this ficld more than what has been done
during the past twenty years, You will
agrec with me that such fruitful efforts
should be given financial assistance fromthe
Centre. In 1971-72, the LJI.C. allotted
Rs. 1.50 lakhs for this work. To moct the
demand of the entire country for doing
this work, a sum of Rs. 882 lakhsis required.
I would appeal to the hon. Minister that
he should usc his offices for getting increased
financial assistance from the L.I.C for this
work. 1 would also request the hon.
Minster to let me know the total financial
assistance so far given by the L.1.C and also
I would like to have State-wise break-up
of this assistance from the L.1.C. If the
house construction work i» undertaken on
a large scale, it will also help in relieving to
some exlent the impact of unemployment on
the economy of tho country.

In Madras city, the residential houscs
requircd by the Central Government em-
ployees number about 9902 and so far only
210 houses have been constructed by the
Government. Iwould liketo know whether
at least by the end of this century theycan
entertain the hope of getting Government
accommo<ation.

According to tho survey conducted in
April-May 1970thc number of squatters on
public lands in Delhi was 20072, As the
Public Premises Eviction Act was declared
ultra vires of the constitution, no action could
be taken under this Act for evicting these
squatters, But, this House has recently
amended the Public Premises Eviction Act.
Under this Act, action has been taken
by the Government against 40 business
people. 1 do not know how long the
Government will take to remove these
thousands of squatters on public land.

The arrears of rent in the Branch Offices
of the Directorate of Estates at Calcutta,
Bombay, Nagpur, Faridabad and Madras
have mounted to Rs. 22,86 lakhs. I would
like to know the steps taken by the Govern-
ment in collecting the huge arrcars of rent.

Sir, you are aware that the workers in
the Government Presses are greatly discon-
tented, In the Coimbatore Press, the legiti-
mate grievances and the genuine demands of
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the workers have not been met. On the
ground that thereisacutc shortage of papers,
the second and third shifts have not been
started in the Government Presses. But,
the Central Ministries and the Public
Undertakings get their printing work worth
crores of rupees done through private presses.
I would liketo know how the private presses
arc able to get sufficient quantity of papers
for doing all this work. If these quantities
of paper are made available to the Govern-
ment Presses, naturally all the printing work
of the Ministries and the Public Underta-
kings can be got done through Government
Presses and without difficulty the second and
third shifts also can be started, which will
create greater employment opportun-tics in
the country. If necessary, new presses also
can be started to cope with the increased
load of work which at present is being done
by the private presses.

With these words, I conclude my speech.

DR. LAXMINARAIN PANDEYA
(Mandsaur): I beg to move:

under the Head
and Housing be

That the Dcmand
Ministry of Works
reduced to Re. 1.

[Failure to construct speedily scooter
garages for all Types III and IV quarters
in Lodi Colony, New Delhi. (1)]

That the Demand under the Head Minis-
try of Works and Housing be reduced to
Re. 1.

[Failure to provide wash-basins in
Type III quarters in Lodi Colony. (2)]

That the Demand under the Head Minis-
try of Works and Housing be reduced to
Re. 1.

[Failure to maintain grassy lawns in
front of Government quarters in Lodi
Colony, New Delhi. (3)]

I

That the Demand under the Head
Ministry of Works and Housing be reduced
toRe. 1.

[Failure to replace worn out water
drain pipes in Government quarters,
Lodi Colony, New Dehi. (4)]
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That the Demand under the Head
Minisiry of Works and Housing be re-
duced by Rs 100

[Inordinate delay in providing power
connections 1in  Government quarters,
Naurcy Nagar (3-0)]

That the Demand under the Head
Miunstry of Works and Housing be reduced
by Rs 100,

[Need to eapodite the processing of
apphcations from Government servants
for providing power connection 1n
Government quarters, Naurop Nagar.
(31)]

That the Demand under the Head Minis-
try of Works and Housing be reduced by
Rs 100

[Necd to simplify the procodure for
dealing withrequests {or providing power
connections 1n Government quarters
(32)]

That the Demand under the Head Mims-
try of Works and Housing be reduced
by Rs 100

[Failure to provide Goveinment ac-
tommodation to the Central Govern-
ment employees woiking at  varnious
places 1n the country (33)]

That the Demand under the Head
Mumstry of Works and Housing be rc-
duced by Rs 100

[Failure to improve slum dreas in big
cities 1n the country and to provide
suitable and clean accommodation
there. (34)]

That the Demand under the Head
Minustry of Works and Housing be re-
duced by Rs 100,

[Delay 1n introducing the house build-
1ng programme for low-income group
at regional level (35)]

That the Demand under the Head
Ministry of Works and Housing be re-
duced by Rs 100.
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[Indifference of the Government to-
wards providing renidential accommoda-
tion and officc accommodation for
Governmenl employees (36)]

That the Demand under the Head
Mimstry of Works and Housing be
reduced by Rs 100

[Faulure to provide restdential accom-
modation to the retired Government
servants (37)]

That tho Demand wunder the Head
Ministry of Works and Housing be reducea
by Rs 100

[Need to stop immediately forcible
eviction of retned Government servants
from Goveinment quarters (38)]

That the Demand under the Hcad
Ministry of Wotks and Housing bu reduced
byRs 100

[Failure to considur the question of
providing residential accommodation to
the retired Government scurvants on
humamtanan grounds (39)]

SHRI DASARATIIA DEB (Trnpura
Last) [ beg to move

hat the Dumand under the Head
Minustry of Works and Housing be reduced
by Rs 100

Need to provide housing facihities to
Class I and 11] employces of the Cential
Government (11)]

That the Demand under the Head
Mimstry of Works and Housing be reduced
by Rs 100

[Need to ban construction of big
bungalows for the Ministers and high
officers 1n Delln and other places (12)]

That the Demand under the Head
Mimstry of Works and Housing be re-
duced by Rs 100

[Need to reduce the supply of costly
furniture at the residences of Ministers
and high officers of the Central Govern-
ment. (13)]
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That the Demand under the Head
Ministry of Works and Housing be reduced
by Rs. 100.

[Need to restrict the construction of
costly and palatial boildings as de-
partmental guest housesin the cooperate
scctors of the Public Undertakings. (14))

That the demand under the Head Minis-
try of Works and Housing be reduced by
Rs. 100.

[Need to provide to all categories of
employees the facilities of the guest
houses managed by the different Public
Undertaking Corporations in the diffe-
rent cities. (15)]

SIHRI RAMAVATAR SHASTRI(Patna):
I beg to move :

That the Demand under the Head
Ministry of Works and Housing be re-
duced by Rs. 100,

[Irregular water supply in four storey-
ed Government quarters on Mandir
Marg, near Gole Market, New Dethi,
(16}]

That the Demand under the Head
Ministry of Works and Housing bo
reduced by Rs. 100.

[Sub-standard construction of four-
storeyed Government quarters on
Mandir Marg, near Gole Market, New
Delhi (17)]

That the Demand under the Head
Ministry of Works and ‘Housing be
teduced by Rs. 100,

[Failure to provide lifts in the four-
storeyed Government quartersin D.I.Z.
arcas, Noew Dolhi (18)]

That the Demand under the Head
Ministry of Works and Housing be re-
duced by Rs. 100.

[Failure to construct speedily types I1I
and IV quarters in Gole Market area for
Government employees (19)]

That the Demand under the Head
Ministry of Works and Housing be reduced
by Ra, 100,
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[Failul'e to provide out-of-turn ac-
commodation to Government servants
who have to sit latc in office (20)]

That the Demand under the Head
Ministry of Works and Housing be
reduced by Rs. 100.

[Failure to provide Government
accommodation to Government em-
ployces who have put in more than
fifteen years of service (21)]

That the Demand under the Head
Ministry of Works and Housing be re-
duced by Rs. 100,

[Fuilure to make out-of-turn allotment
of sufficient quarters to Government
employees who have to sit late hours
in offices in connection with Parlia-
mentary work, ncar their offices (22)]

That the Demand under the Head
Ministry of Works and Housing be reduced
by Rs. 100.

[Failure to make availablc housing
accommodation at reasonable rates to
the retiring employees of the Central
Government (23)]

That the Decmand under the Head
Ministry of Works and Housing be reduced
by Rs. 100.

[Need to permit Government servants
at the Centre to retain their quarters
after retircment on nominal chargo

(24)]

That the Domand under the Head
Ministry of Works and Housing be
reduced by Rs. 100,

[Need to earmark a pool of few quar-
ters in Government colonies for making
them available to needy residents on
nominal rents for the purpose of mar-
riages of their children (25)]

That the Demand under the Head
Ministry of Works and Housing be
reduced by Rs, 100,
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[shr Ramavatar Shastri] feaiE & qanan mar & f feeet staree A
[Failure to improve supply of drinking faet & qonag fawra & ford faselY

watcr in the upper flats at Sarojini )
Nagar, New Delhi. (26)] # iy &7 a¥ §wrd o< ke, fasrg aar
{Aeera A remT F7 w18 E v |
That the Demand under the Head Delhi
Capital Outlay be reduced by Rs. 100. gwafy o, fg;gﬁ.&wm saTET

[Failure to maintain grassy lawns in
front of Type 1II Government quarters
in Sarojini Nagar, New Delhi. (27)]

SHRI BHOGENDRA JHA : 1 beg to
move:

That the Demand under the Head Mim-
stry of Works and Housing be reduced to
Re. 1.

[Failure to provide housos and land
for residential purposes to all the land-
less people in urban and rural arcas
28)].

That the Demand under the Head
Ministry of Works and Housing be reduced
to Re.l.

[Failure to provide houses for class
111 and class IV Government employees
(29)].

MR. CHAIRMAN: The Cut Motions
are also before the House.

it aeiia Tag (xw faest) @ awnafa
o, & 774 Y7 grafan fafaedt 41 wreg
£ IR FG & 77 wwr gon g, )
T T HAT N F AT @A AT
g arar @ it & TR 7 | et
ATEET NA 1962 § WG &9 HTAATT
gor aY 1962% &1 39 ) AW F 41
FrErm A1 T | AT WA a5 A9ST
A @ FTaT T AT qg 24T T fF
faedt *7 ®THr W & wwar €, g
¥ amfcet F1 WA & 991 §, MFT
AN @ S qagit wwena &
ATAET AT FT ATATR &1 %4 & | e
T 5 w1 faege swer § od fawren
T T ] AT AT § Mg | ag <

I OF 7 UHTET §< 4 7% afFT
@ Wy § ) A A 7 g
ez 7@ & a7 1 3% fow s Ay
T A wew 7 @ fm aqn, sw A 59
et i w| wf famwr AFmaT W@
fFmr s oY @R e 9@
@R, ITH SR T JUT Fod § w7
famr &ty 8% W aww & fad o
gaFr & gz 7 & o9 &7 o )
A7 62 7 9& AT 7 AATT AT AT
a1 99wy fase &Y rardy 1 are
;e & fgara & agdt 9 safs o
Y faeelt &Y smad 2 Wre Sfd A &
femra @ ag @ & | fasdl § erarr Y
gaear feadt afew & gaar sy o
¥9 A1 & & 994 § % 9 9v gfy
AT 2 ST AY A E) WY& ) ArEe
¥ 2 Mg =afd gL A1 2ot 7 srwe
AR T @ E ) 19 HAFE | geafag
faR ] s T & fF 5019 W@
31-3-72 T TgT T AATLEY T1H 47
e § WX 4500 WA w| famior
m¥ 1972 ¥ @ & wowm @
AT | W I & S 10,000
¥ s @ ag X @ §
wafs faet €1 @ g
2oy wfaoa® fgrw A & 1
Tt grera & ag @ qfowe § fs wwra
Y smeqT gawes Of @ g8 &
ar @ | g F wrvar § i gArR e
aiey faer o7 gwerel ® wver
feeraedy 88 & 3T w7 wfewr aweral
¥ gWTaTT g AW SE e Afew
@ g w® § 1 AT el gure
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i ary adi € g | wT g fawdr A
2 FTE &Y qFEN AR A gL qH
&Y TEY &) &Y AT g i sufey & Y
TF BT 7 wwTA faar svw & qgi 97
w9 Y HH 40,000 FHA] T TETT I
afa 1Y agi TTEF 10,000 FHIA &Y
TA T TE § | ATAARAT F ATAT WH1A
TGT F9 a9 qF F ST IV G 9T
G IHIT AR S § 18 AT AT A
g 9@ W B a1 s fad add
FE, R iy wfrdg@ ®
TR A A §Y, IR agr AT
THH w0 o & ST AqT-39A T
T FT 43 T | § wfaF srARAT TS
safer 7 8, wOw madY & s mgh
faeeht & srw s B gar @ A9
afe <@ & &Y< 150-200 &wav wfa
aTE AT o4 § | wfge & fe 9= @t
faeeit § @ w1 gfee fead o3 a9y
& fasr o3 Wi sifes ferar X
ITE U Y q1q A § | I IAHY
feod @ me 7 fee@ A1 & dd
BB T ¥ T 100-150 ™
& wE WL IH 9T @IS 9AE
TF SRT-AT $137 &1 w33 o § |
W a® & gt feest & oAw |yt 9%
TR G- Frerfaat g af §
< 77 wEAAT AT T AU ST
wrefaar § | ST wY qeYoRw faa ad
dfF mae T S A srave qEE
B ITAWF AHA qAT H [ ARG
% art § wufag ag sraww § @A
g fw oft oy agt fasedh & e W §
I e W AT WY wnq afe
A HUA AT ATAE HHTT AT FT ITH
I 9% v fHT AT AT FT HTUT FTHY
wfas g § WA TTE | ARSI
A | WY Feie fear e S sy
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FAET FY T FA & foAq wgh Arw
wt frar wrr @ agt Ghefme g3 <
fear ;ma

qIE 985 g8 09T FEr I 2 fw
THIA &1 EqUAC I ¥ A1 qAWA
FATAT AT AIGE | T TR FOA
¥ fan faaar qrame afe /97 8 waf
& qg TTAT AT ATT TE FATHT I5AT
g1 % ww IR § oF TA T gEE A
TIET g | Welt WgrRg &) +ifed ¥
[T A & WA WT HE
Giréfoae g3 Y &, ot soflm &Y
AghaT T T, SAFT SATFE qAT I
T # 9T W@ FY oA 3
difig sk 9Ed &l & el
¥ A ot v Afad a1 I S
FAVGIULSE 7 FA1A | 8 78T 9T HIH
AETAL & AXG QU HA B | AF H_G
¥ qrg FqACHZ BT AT A4 § AT
g1 gz $ fagr o AT A &
I & 9 SAqAST | AT 3 foan
ST | TH A & GAATH H19 BT |
faed & 77 JCATOENE 7 FgAW |
T q(@ afg MT FG A1 IAST GAT &
AT § WX TW 9T wfed g
F1 ¥T g & AT § | I F Ay
W1 5 a afg & wfg ae @Er .
@ § IR ATy wHET A B AT
wwF QT awar g

goh 9 § 7g frdza s I
g W fod e forweft are ot agt @R
weft wEraq & %gr 97 ag AT W Fea
fddty 110 ¥ F07 & | UF, OF g
ot Iy dwaraT & @ af & ik
gt ag ATHYor S AV Y 4§,
T3t & wiw IT% ¥ £ aeg faser €
& AUC AT § 1 I WA qH, €T,
e FE-w¢ wfod wgw A e
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[t z fag] aTe fedé & fora we ds omar & s
Afsar A @@t § T 78 Mo TR f‘@t‘mﬁ 7t 7R W TEEY I
3T I § A1 F faerge oF A4 we g fr s wefaaY & 7 a7 9 w7 qrey

T g7 A FC @A E 1 TH TC@
#Y faeelt € oae fassy &Y g &)
T AT @ &Y 94 # 1 ez
I WA & T & | vHiay q wgAv
I & sw@we eI gi9w fafes
sqifea @ATEErT w7 @1 9HE
& i § 31T T T A IAE I AR
Aar< 5l o @ S ST ATHEr AFWE T
I T AET 71 foeEr S dEna
& TR § T ge A Qe A
ST AT 7 ATAT TN JUT AT FT
AT T HYA AT TSI HT I WL AR |
&a% o o To FT @] WY 7FY & T
& wifw graw fafee Sramaifer dar-
TS I THAY F1 FAAT FT qTHE
&MTHFT TE E 7 F =g fF 0F T
7o ) foraeft Srd RFna &Y wE §
ITHT AIHEA | ¢ TR QATE FY o |

T a7 ST FE FIA GUIT FEIAT |
o Fo FIBMI AT FTEZIH & qwefr §
#Y7 I@Fo So FHMI A FAIEAT T
s Ry € 1 (v F wer mr € R
fasdt #t 7 o FEEAT A1 gwa
fast Y art o et anfx &1 gfawn
yerA #Y § fead Aot AgRT w1 arA
faamar At fHgq Ao Ao Frawl
A ag Agfeas @ &1 W@ aw @
FEIAT 1T ARG A o Fo HTAH-
faarg e fe fee@1@ 10-10T 15-15
19 9T & ATH TG SFT §T F9TAT
mar g 1 {one & sasmar ¢ s gaa
w1 qlaurg & 7€ § St exvwa ag
e o7 wofm T & v &0
gEaAT, AT ST AR | fase
AT AR & qrefr &Y g A §

T §9H §, 7 aeH g, 7 faweit § st A
@ erare Srafaerd, @R T e
& AT gflra 78 & fF 7g < arcam
i ad ae & @8 W@ & W7 afz
agr & 1§ FeHY AT 97 gAY I
AT ATH 9T THIT AT BT WfE
LT 97 aFA qq qTAT § | T AT
fama snavawen 2 f oo Sifera afe
T A AT T T TS T AT
gfaame gerw &7 oo | foes a9 feare
BT UEH ] qcaq faoda & g
& foq 25 sta =@ FY =yEEAT &7 T
oy afew g gwr W gad foy faet
T T TE § 9 AN ALY Al § 9
A welY 7ficq & SrAAr W fe 0/
TTaYT & SAOGAT & [0 18 €T TR
T & W AE A gfk @ mr § @
e i & wgm & IH e Fo
weifr & afer Wfade qgan
FT 97T |

ot wreeit o€ (Saayx)  @wmfa
#gRa, A9 1972 % qsgfa o ¥ gag
# fa@ st sfwwram A s et & afa-
oy amt # sraveig feafa o1 qared
%1 g¢ faw= fifar a7 | 967 qg @t fw
fad T F1 7@ dard o frare
ww rafer fFd oo et ST Tew
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¥ fag 9 F0% 78« swawar § | w9
1971-72 #Y fedi€ & SIaT< ¥ §9h
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faeelt /¥ 9T ¥ HFTT 100 FATAT ATE
FEAgug!

St qENR IO 0T AT Filear
® @A g | AT MaET | 91 §X 3|
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2 1 3firw farel sitc Rz 7 ot 0w faed
T & X § Y v gfee ¥ anfedy
ofir & &% gu § A F I THAJ &
fordl dare =@ & 1 i onfa & onr
74 TR ar Gt SRt o7 awE T f
T IR F1E TOAT TH< A FET | A1
T FY TR IT F TA & 9T o E
TS HITT FT FIE F17 6T & foaAw
ity &7 faw® Sy &7 wfw & o a3 )
% fedte # & o quraa & qua qras §
wfe 37 91 s gw 2za & oY 3w fewamdl
¥ syerear w4 | fedt fafaeex & avar
WY farar a1 & g7 a9d Tay F W S6
feerar 37, e qom wEE g
fraczdrafm A TEE ? qgard
o FT R @ E |

g & W 7 91 f5 gw oW
Fwaw § T At ¥ foser ofe
§ @ gA § 9% AwA IAT Wigd
gla &Y foE @ &t ag ard &g
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fr s Mz e N ey F
50§71 (97 AT A G FA 7 @ qove
graT =fed | o 97 T 9E W a9
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ot § wwnt ot ¥ o=t Foarw fean
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NowaE f 0 § A SyraraT ¥
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[+t aritea f5d3h)
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FT YA {0 AW WHTT FATAT ATER
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{foetar & o A gy avne fasar 1 4
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A6t F7 fae s A aga ¥ St
FY STATH X WY St FfEATE § A7 WY g
@ oo fer w1 ¥ @ v @A
2, S A W gum@rasar & @1 I
QY ST § qg WY T #% ¥ TR
& %A € |

arx pAw ag € % Fo sm
F 7% 7 TR R § AR e AW
OF # for & 917 w8 9T FIE wETT TEY
£ | 9 gETd A 7 § fow agr |
F § I QU9 AT AT AGT AHA
a1 3% fau A A BT aEEqT
gt gt wrfew 37 7 & I T AW
# srafermar €1 o wrfgd | ddr ag A
Fgm % wag weed faa & e et @
9T FTA § ITHT A FHTN AW 7
#7 HE TET T E |

fa & a www A g, W T
@1 § IAAT J g T g A aga
q AT HR AXTA AT AR & | §O
= iR 2 1 faw w5t sl gfaar &
a1y s o &Y WY F o9 AFHH qAT
agd g | e forF e A
aTEIX I8 g AT g SR vt
X IAXT AHIA R A AR-AR ITE T
AT IGH FL | T qg & A9 BN
gy @ arrwwrad qh § awdr
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AR A TFAR QAT AR A, F FIY
R A% T & g & AT gmra AW
T A T T £ WY wyfew w3
Tgr § IUNY 3T FB &Y & F7 wAT &
AR fwraa o 9 g & awdY §

vE AT g o & 1w TR Y
et ¥ qT Gwr 9X S forar oo Ay
T AT ¥ga @ IUW g9 s
¥ HAwa § | FHTO N T 3T S A
grea s feaw & worga 7, oifea
1 TYT gAL SV FY @Y AT 7HATE |
UF aE a1 ®10 IR A S SR
AN TTE I R AT @A AT S
T3  3® W g A e

T WS & AT § T AT w7 AWy
FT@IE |

SHRI R D BHANDART (Bombay
Central) Mr. Chairman, Sir, [ must con-
gratulate the Mimstry and the Ministers
for having made a public declaration
that the Master Plan prepared for
Delli would be changed if necessaty
1 also congratulate the Fxecutive Council
for taking note of the fact that the Master
Plan would be changed The acceptance
of the Master Plan has entailed the agonics
and sufferings of those who have becen living
in the JJ colomics 1 need not describe the
conditions prevailing m these different
colonies. During thetime of the elections,
I was taken to the different JJ colomes,
and to my great surpnse and shock, I
found that the conditions of the people
hving 1 the juggifhompri colones 1n
Bombay, Madras, ( alcutta and Delli were
similar Therefore, unless proper notico of
the fact 1s taken of the miserable conditions
of these people, we shall have but little claim
to say that we arc marching towards a
socialistic society and establishing social
justice with growth So, I hope the Minster
will take early steps to change the Master
Plan at least of Delhi.

The problems of the JJ colonies
have been explamned by my fnend Shn
Bhagat, and therefore, I shall not take the
time of the House, There1s some provision
for rural housing  So far as the scheme as
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contained on paper is concerned, itisa
welcome schemec. But in actual praclice,
nothing has been done in any State Even in
a progressive State like Maharashtra, where
we had a committee headed by Dr. Gadgil
who was Chairman of the Planning Com-
mission, which submitted a report on mixed
localities, of having or buildiug houses to
create mixed localities so that the savarnas
and avarnas can live together, that pro-
gramme has nowhere been implemented.
Why not it be implemented? It is quite
practical.

AN HON. MEMBER : Kranri.

SHR1 R. D. BHANDARE : You are
speaking of hranti. Nothing has been done
and the people conlinue to suffer, I have
been hearing this word kranti ever since
1 joined politics in 1940. I fought the elec-
tion on this question in the Bombay mumni-
cipality. 1 have been hearing of this kransi,
revolution, radical change, cver since, but
no change is found. But I need not take
the time of the House nor need I be senti-
mental. T referred to it because the word
has becn mentioncd now.

Now, the Maharashtra Housing Board
had taken a decision that when the Housing
Board builds the houses or the buildings,
it will reserve 25 per cent for the members
of the backward classes, the Scheduled
Castes and Scheduled Tribss, The Minis-
ter should accept the same principle, and ask
the State Governoments who are given some
subsidy from the Centre, to have that scheme
made applicable to thuse States,

These are the few words and suggestions
which I wanted to make. Imust thank
you for giving me the time.

VAISAKHA 20, 18%4 (SAKA)

Whs. and Housing 290

foa omi & oA & 7% & AN
qryr wenEen fear war g, Sfew
IT ®Y wErA qE faed &) =@ a7

a ¥
i3

4aed T

T ELE
11131
wA Y
EEEER
232l
gﬂaiiig



291 DG Min of

[=f sty frarrewT
W E | wECaE w1 ag & adwr
@Y & fs ovn ¥ Iwre faar ol e
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T §1 qAT T TqIC q0E AT H B
Fa T @ | fea fommr Gar far € 3@
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arem g & 7 %18 e e g 7 A
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T ® 9% qar @ § fw A svoe
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRIT K GUIRAL) Sr, 1 am
grateful to hon members for taking
so much interest 1in the problems of
housing As you would remember, in
the President™s Address and also in the
budget specch, Government has re-afhrmed
1ts concern about housing  Unfortunately,
the housing situatron in the country 1s
cxceedingly bad Although very rehable
data are not available, 1t 15 felt on the whole
India suffers from shortage of approxi-
mately 8 crore umits 1n rural and wiban
areas At the ratc of 4 to 5 peisons per
house, thi1s medns 40 crores of the popula-
tion are without satisfactory housing The
man who lives 1n slums or jhuggi-fhompri
or who slecps on the street does not hve 1n
a housc So,the situationis very bad and
sad We have scen that generally speaking,
the houses that are available, a large per-
centage of them, are not only inadequate
but substandard A rough estimate was
once made that 60 per cent of the houses
1n India in urban areas—not to speak of the
rural areas—are without the facility of an
independent latrine 49 per cent of the
units are just one room. Itis also a sad
thing for me to say that in cities ke Cal-
cutta, one room 18 occupied by three or
more persons and the average housing
space available per family 18 between 100 to
125 sq ft Like sardines people are packed
1n a house This 1s the essence of problem 1n
our country, So, when we thiok in terms
of Rs. 3000 or Rs. 6500 per umt, if we
multiply this by the total shortage of houses,
you would then appreciate that the dimen-
sion of the problem is so gigantic that it
neods a huge investment, We must realise
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that unless we make an effort which is not
only integrated but all-round, it will be
very difficult for us to meot the situation.

Under the Constitution, housing is a
State subject. Till tho third plan, we were
trying to give Scheme-wise grants and loans
from the Centre for various social housing
schemes, for industrial housing for, slum
clearance, rural housing, etc. But from the
fourth plan onwards, the oricntation has
been changed and now block graats and
block loans are given to the Statcs. When a
lump sum is given to the States, it is for
them to decide in which sector they would
invest and how much they would invest.
I must say,to my rcgret, that by and large
one sector which has suffered very badly
after theintroduction of this system of block
grants and block loans is housing, since
there is diversion of resources to other
prioritics,. While 1 may not beina posi-
tion to quarrel with the States on the issue
whether irrigation is more important or
electricity should have priority, or link roads
should receive more attention, the fact still
remains that housing as such has not been
given adequate consideration,

Thereflore, we have thought ihat outside
the Plan this year we might think of some
new schemes where we can give earmarked
grants to the States for undertaking the
programmes.

oft farepfer st - war orrw & W WY
S fear & fF wig & Bl g
®W T wEL % NG g @
war A9 A 7y W F&T § fE oS e
g § ford faar mar g WA & AW
TR gAY g !

ot 3myo ¥o qorew : Fdrag v @
g fie oY wyar AT ® R Tt A
faat mar, wrg wtg  fod &Y av TR R
ot &Y, S oz & A g 3@
TaTe 7} § fr g Ty 9T @ wT
famr, gz o= wt i o, < g
T i T
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That is why I was saying that we thought
of this rural house site scheme to help rural
poor. What is this scheme? Generally
speaking, in tho villages peoplc who are
landless are also without house sites. They
actually becomes serfs of the persons for
whom they work.

SHR1 P.M. MEHTA (Bhavnagar) :
Kindly mention the names of States which
have not spent the allotted moncy.

SHRI 1. K. GUJRAL :1 cannot name a
State which has spent the money. So,
there is no question of naming a State
which has not spent it. There is no State
which has spent it,

Under the rural house site scheme we ask
the States first to prepare reliable data as
to how many are houscless in therural arcas.
We have got some figures and, if my hon.
friends want, I can supply those figures.
The figure is very huge. I am sure, then
hon. Members know more about it than an
urbanite ltke me. The harijans are without
houses; the landless labour ar¢ without
house. They live in a small miserable
Jhompri which is on another person's land.
The result is that the big landlord is always
able to twist his hand whenever ho wishes
to. Therefore, we thought we still start
a scheme to got over this difficulty, That is
the genesis of this scheme.

Under the new rural house sites scheme
the States arc required 1o distribute all the
land that belongs to the State, all the lands
that belong to the panchayats and all the
land that is common property to the land-
less workers in the rural areas. After that
whatever land is needed, should be acquired.
For this acquisition and development, and
development includes drainage, paved
streets and, wherever possible, provision of
drinking wells, the Centre will give 100 per
cent subsidy. For this, we have earmarked
some money. This scheme is in exislence
since October. Unfortunately, no progress
was made from October to March. No
State came forward with profects to avail
of this scheme. Since March things have
moved somewhat better and some worth-
while and progressive schemes are being
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SHRI AMARNATH VIDYALANKAR:
What about Union Territories? You have
said that the States have not responded.

SHRI 1. K. GUIJRAL : Union
Territories are also included in this; States
include Union Territories also.

After the recent election there has been
some improvement in the position. For
instance, Kerala has come forward with &
very exccllent scheme, In Kerala they have
about three lakhs such familics which do
not have house sites. I am giving this
figure because my hon. friend, Shri Daga,
wanted me to give figures. They have
resolved that within threc years, starting
this Sunday, they are going to give land to
one lakh families. For that they have come
to the Centre with a project costing Rs. 8
crores. We have approved a scheme under
which we will give them more than Rs. 7
crores, Rs. 6 crores of which will go towards
the acquisition of land and about Rs. 72
lakhs towards the development of plots.

Of course, the Kerala Government, on
its own, has taken another progressive step.
Qut of their own funds and out of the local
body funds, they are going to sce that on
these ‘one lakh sites houscs are also built
within this year. 1 wish them all luck
because, I think, this 1s the most important
and a major breakthrough. I am going there
this Sunday for the formal inauguration
of this scheme, They have promised that by
November this phase of the scheme will be
complete, If they are in a position to build
one lakh units this year, I am hopeful that
things thereafter will move much faster,

SHRI VAYALAR RAYVI (Chirayinkil):
Will you advise the Finance Ministry to
give them more funds through the banks
which are under the Reserve Bank now.

SHRI 1. K. GUJRAL : That problem
has already becn sorted out to the satisfa-
ction of the Kerala. Government. So
you need not worry about it now.

So far as other States are concerned, UP
has come with a scheme for 24 blocks in 24
districts. Bihar and Orissa have also
submitted a scheme. Tamil Nadu has also
submitted a scheme in the Thanjavur
District. We have written to all the States
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and I have addressed the Housing Ministers
in all the States to let us have schemes by
the end of June. I hope, Members of Parlia-
ment will kindly press their State Govern-
ments to sec that schemes come to us by the
end of June so that by the month of July
at least we know how much money we are
supposed to spend this year and how much
is the requiroment. We are keen that
within the next three years the problem of
rural house sites are solved because only
then we will be in a position to say that
we are doing something worth whilc.

I think, Shri Daga said that we were
giving only 100 square yard plots and it
was too small. 1 agree with him that
100 square yards is small. Rural needs
are different. A person has to live, look
after his animals and stock some of his
harvest. 1In the last Housing Ministers’
Conference this question came up and as a
result of discussion it was agreed that if for
local reasons some adjustments had to be
made, we would be able to adjust. For
instance, Kerala has asked for 200 squarc
yard plots and we have agreed, because we
realisc that Kerala's needs arc such that it
should be 200 square yards. Schedule is
flexible and not rigid, The real difficulty is
that schemes arc not forthcoming with as
much speed as 1 would like them to come.

Wec have also evolved another scheme for
the urban area.

sit wrerlt Wit : TeeaT ¥ I7AYR
H zfcaraz gqgdi= & 18 FAET A
TaT &, 99 9 fwae g @ gar ¢
drcaw saAr e feafa g ?

&t WTYo ¥o AT : Tg FATH ATX
% g8 ifwdwm, 723 & 1@ W aw w1
g1

As you know, our cities are fast deterio-
rating. My hon. friends from the Opposi-
tion will not agree about the reason for
Calcutta’s problems, but I think most of
the Socio-political problems generated in
Calcutta are because of bad housing and
bad slum conditions. Calcutia has gone the
way which socially is the expression of what
bad housing in an urban can mean. There-
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fore, it is very important for us to see that
not only Calcutta is reclaimed but that other
cities do not go the Calcutta way. It is
because of this that entire urbanisation
strategy has to be both preventive and
reclaiming.

In Calcutta, through the CMDA the
Centre is making a very big improvement.
Under the bustée improvement programme,
water giving programme, garbage clcaring,
improvement of roads and all thosc things
very huge investment is bcing made in
Calcutta and | hope that Calcutta will
come round very soon.

But in the mean time we have also felt
that in the other cities of India where
Jhuggi-jhompris and slums are coming up it
may not be possible for us to build houses
in place of slums overnight. Wo are very
keen that houses should be built but housing
nceds huge investment.  As [ said just now,
the asscssed shortage of urban housing is
of the order of two crores and even il an
average house in the urban arca costs Rs.
10,000—my mathematics at school also was
weak and I am unable to calculate how
much money will be involved in two crore
houses at the rate of Rs. 10,000 ......
(Interruption).

SHRI K. D. MALAVIYA (Domaria-
ganj): Computers might help.

SHRI 1. K. GUJRAL : Computers might
help or thosp friends, who are better at
mathematics, can help me. But since we
can not possibly provide houses for all much
as we would wish to, what do we do with
people who are living there ? My hon.
friends from Delhi pointed out that people
are without water and light and are living
in insanitary and unhygienic conditions.
The Centre has now started a new scheme,
which is again a Central schemo, outside the
Plan, It is called the environmental im-
provement scheme. Under this scheme we
have agreed that we would give 100 per
cent subsidy for provision of water,
electricity, paved streets and flush latrines,

SHRIH.K.L.BHAGAT: To whom will
you give in Delhi ?

SHRI I. K. GUIRAL: We have chosen
inthe first instance eleven major cities
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with a population above cight lakhs.
This year our intention is to sanclion
about 20 crores of rupees onthis. In Delhi—
Mr. Bhagat has raised a question—we have
already sanctioned, I think, about 12 jJakhs
of rupees for New Delhi Municipal Com-
mittee. For the DMC area, this problem
has to be sorted out becausethe infra-
structure must be such that delivery of goods
can be assured. The slum work that has been
donc in the past in the Corporation area—
1 am not talking in a sense¢ of condemning
anybody or criticising anybody --have not
produced very encouraging results,
(Interruptions). Thercfore, this is a marginal
case. But so far as the jhuggi-hompri
colonies are concerned, we have issued
instruction to the DDA for provision of these
amenitics and they are going to billit to us
and we will pay allthe money. (Interruptions)
We want to spend the sum of Rs. 20 crores
within this year. Somcthing will happen
very soon.

In our country where although 80 per-
cent of the psople live in villages and only
20 per cent live in urban areas, it is very
important that our entire policy should be
such, which is not ad-hoc. Sometimes we
have ad-hoc¢ policies and we take ad-hoc
decisions to meet ad-hoc situations. Itis
very important that we have an integra-
ted urban policy and that is why some time
ago, a seminar of experts was called in
Delhi and recently again in Ootacamund, to
help usin evolving a national housing policy
and from that point of view, we are trying to
see that not only we should be in a position
to do what I have just now indicated, but we
should be in a position to evolve our strategy
on three or four bases,

Firstly, there should be preventive study.
This should include rush and immigration
on the cities which somchow or other should
be regulated. We do understand that
people do not go to cities for fun; they go
for employment and if employment potential
is available in cities onmly, then people
have no choice but to go tocities. There-
fore, it is very important that in our cconomic
planning, there should be close co-relation-
ship between urbanisation and economic
planning. The planning should be such
that the employment potential is made
available in smaller towns and in the rural
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areas so that pcople do not have to go to
the towns Then, secondly, around every
big town we should be in a position to
build sateliite towns where employment
1s available so that people do not have to go
always to the core of the big ciies For ins-
tance, 1f there had been satellite towns
around Calcutta, Calcutta’s fate would not
have been what 1t has boen That 1s why we
are worried about Delhi ' We are koen that a
regional plan for Delhi Capital region should
be evolved so that in 100 mules around
Delht, we should bein a position to build
satellite towns for employment potential
so that people do not have to go the towns
themselves. It 1s noeded not only in Delhi,
but 15 needed around every metropolitan
town.

We have asked the cities and towns to re-
ammate their plans and master plans  With
our help till the Third Plan, 68 cities made
then master plans, ntenm developed
plans, againstthetarget of 72 cities selected
for the purpose, and there have been very
fow who have enforced them by law and we
are asking the State Governments to enforce
them by law so that the situation does not
repeat For instance, Calcutta, as 1 said,
15 a sad caso Kanpur 15 fast detennorating
My friend Mr, Banerjee 1s wornied about 1t
and we arc also wornied that Kanpur may
not go to the fate of Calcutta vory soon
That 15 why, we have recently taken steps
for doing something for Calcutta For
Calcutta, we have set up

SHRI1 JYOTIRMOY BOSU (Diamond
Harbour) How much you have spent for
Delht and how much for Calcutta?

SHRI1 K GUJRAL My friend Shn
Jyotirmoy Bosu 1s as weak 1n mathematics
as myself I will correct him very soon

The main pont 1s that Kanpur needs
certain basic amemties There 15 water
shortage, slums are fast increasingand hous-
ing shortage i1s vely acute That 18 why,
1 have been requesting the UP Government
that for the KAJAL cities, they must set
up development authorities like the DDA so
that there i3 an integrated development plan
about them They have prosused and I
hope something will cmerge out of it.

Cormung back to the policy—I was talking
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of the strategy for urbanisation—1I said the
one was preventive study and the second I
would say 15 improvement strategy. For
towns which have not gone bad, we should
sc¢ that improvecment 1s undartaken 1na
big way with environmentd] improvement
and for the housing boards to be set up
hike the Mahaiashtra Board as my hon.
fuiend has just indicated

The third aspect of the strategy has to be
operation strategy In tho operation
strategy we have to sco that 1avestment 18
made for building more houscs with the
help of institutions hke HUDCO, etc or
with the help ol other financial insuitutions,
50 that new houses arc available as things
grow

One thing 1 might make cleat— this 1s
about what my hon friend, Shri Shashi
Bhushan, had said I have said outside
and I do not mind repeating here that there
may be no urban housing policy without
urban land policy Unloitunately 1n our
country we have let the land values rise,
and the pricos and benefits have gone to
those who trade in land Theiefore, what-
ever you might say, as towns have grown,
the values have gone up The land which
was Re | per sq yd tcn yeais ago may be
Rs 100 per sq yd today This unearncd

snefl goes to the landloids and the land-
owning class without any cffort on their
part To whom should this benefit go?
It 1s very important that this benefit should
defimitely go to the community, not only
from the point of wview of i1deology of
socialism but also from the point of view
that this would really give us a huge fund
from which we can draw and bumld houses.
In D2l we have made this expeniment with
success We acquired land, and land has
not only given us a planned town but has
also given us fund. For instance, DDA
was started with the revolving fund of Rs. 5
crores, and today it has assets worth about
Rs. 90 crores. These Rs 90 crores have
been generated by the land primanly, and
this must be done If, for instance, 1n
Connaught Place area the land values have
gone up n the last 40 years from Re. 1 per
sq yd. to Rs, 1,000 per sqg. yd., it 18 very
important that the commumty must get a
part of it. Fortunately, Delhis concept
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was always leasehold. It is important
that the catire urban land in India should
be socialised. In socialisation, all the
benefit should go to the community, so
that a huge revolving fund for housing can
be generated. Then only we can hope
that the housing problem will be solved, but
if you think that we should go on expanding,
the towns should go on expanding and that
the benefit of land risc should go to private
persons, land traders, land racketeers, then I
am sure that this problem will never be
solved.

MR. CHAIRMAN: How much morc
time will you take?

SHRI 1. K. GUJRAL : About 15 or 20
minutes.

MR. CHAIRMAN: Please finish as
soon as possible.

SHRII. K. GUIRAL: My friends have
talked about Master Plan, and Delhi's
Master Plan has beon objected to, We
can have differences on tho details of the
Master Plan, but one thing 1 must say, and
1 repeat, that if Delhi has been saved today,
it is because of the Master Plan, it is becauso
the land uses have been determined; it is
because we had decided that the town would
cxpand in a cortain way that we did not
find a factory coming up next to Parliament
House. In the Master Plan we did not
find, for instance, somebody putting up a
mandir near the India Gate. The Master
Planis only a pattern of growth. Therefore,
there is nothing wrong with the Master
Plan as such. Master Plan should be there
not only for Delhi but, as I said, for every-
where. Tmight say that we have decided to
reappraise the Delhi Master Plan keeping
in view the changed circumstances, the
experience so far gained and the need to
envisage a broad pattern of development upto
the year 2,000, Moreover, the future of
Delhi’s development is to be conceived
in the overall context of mational capital
region, the broad plan for which has already
been prepared. While preparing the Master
Plan, we will also takeinto account the data
that has become available as a resalt of the
recent census; the population projection,
the density pattern, thezonal regulation, etc.,
will be subjected to fresh look with a view
to ovolving the most suitable and equitable
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paltern of development consistent with our
economic and social objectives. Here I
would like to mako 1t clear that reappraisal
does not mean large scale amendment of the
Master Plan which has becn prepared after
careful analysis of the relevant factors, nor
does it involvo rcgularisation of all unau-
thorised constructions. The reappraisal
will mean that the Plan will be made more
comprehensive, more scientific and more
compatible with our cconomic and social
aspiralions, in koeping with the changing
perspective,

So far as wunauthorised colonies are
concerned, I might say in this context that a
very big number of these colonies have been
regularised. Regarding those unauthorised
colonies which havo not yet been regularised
but which arc still to be looked into, a
machinery has been set in motion to give a
second look, but this can be done only if
we are in a position to assure that the un-
authoriscd constructions do not continue as
they continue now. That is why I propose
to bring forwad before this Parliament in
the current session legislation for taking
very penal action against those who indulge
in selling and buying of land unauthorised,
because unless we are in a position to con-
tain the problem, until then, the problem
cannot be solved. Recently, the Bhagavati
Committee submitted a report. The
Bhagavati Committee also talked of rural
house sites and rural housing schemes. The
Bhagavati Committee report said that hous-
ing has the biggest employment potential.
With an investment of Rs. 1 crore, em-
ployment for 2500 persons can be generated,
No other industry, T am aware of, is in a
position to gencrate so much employment
as housing and I hope after the Bhagavati
Committee report is accepted, we will be in
a position to do better.

SHRI JYOTIRMOY BOSU ! Are you
going to dish out the money?

SHRII K. GUJRAL : T hope money will
be available and thanks to you, money will
always be available.

SHRI JYOTIRMOY BOSU : 1 had a say
in the report.

SHRI 1. K. GUJRAL : I know
That is whyit is so good.

that.



307  D.G. Min. of

[shri I K. Gujral]

When my friends here talked about shor-
tage of houses in Delhi for Government
servants, I am quite in agresment with
them that more houses need to be built and
are being built. But it is very difficult for us
to create conditions for one section of the
socioly entirely differont from the com-
munity as a whole. For Government
servants, at the moment, there is 43 9 satis-
faction in Delhi, That means for 43 out of
100 Government servants, we are in a posi-
tion to provide Government houses. But in
the current plan we have now undertaken
a programme for construction of houscs
costing about Rs. 17 crores and we will be
in a position to add about 8000 more units
in Delhi. This will not go a long way to help,
but I hopeit will go to some extent to amelio-
rate their difficulty.

Another part of thec Government ser-
vants’ difficulty is alter retirement. When
a Government scrvant retires, whether
he is living in a Government house or in a
non-Government house, he does not know
where to go. That 1s why we have not
started a schemc called ‘Scheme for accom-
modation for retiring Government servants’.
After retirement, Government servants and
the employees of public undertakings find
it extremely hard to find suitable accommoda-
tion. The pension admissible to them is
usually one-third of their income before
retirement and they are asked to vacate the
Government accommodation immediately
after retirement. Due to the high rents pre-
vailing 1n D¢lhi, the Government servants
or the employsas of the public undertakings
cannct arrange suitable accommodation
and this results infrustration,insecurity and
social tensions. To give relief tosuchGovern-
ment servants and employees of public
undertakings, we have decided to introducc
a special scheme for providing housing
accommodation for retiring public servants.
This scheme will be executed bythe DDA and
finance forit will be provided by the Housing
and Urban Development Corporation.

Notionalised banks arc also being ap-
proached to associate themselves in this
scheme to link it up with the small savings
scheme. Under the proposed scheme,
public servatns will be allowed to contri-
bute a specific amount every month or after
any other suitable interval keeping in view
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the date of their retirement. The construc-
tion of houses and their allotment would be
so arranged that the employees will be able
to gel accommodation immediately after
retirement. After allotment, he will pay the
balance of the amount in suitable hire-
purchase instalments. Inthe first phase of
this scheme, about 570 houses are going to
be built this year.

Another point I would like to mention is
about the fund. The Central Government
has st up what we call ‘Revolving Fund'
with, what we commonly call, the Housing
and Urban Development Corporation.
This Corporation in the nine months of its
existence has done good work. It has
given loans of the order of Rs. 37.5 crores
for various cities and towns. This will
guarantee a construction programme of
Rs. 70 crores which will in terms of units
moean 38,000 houses and apartments and
20,000 new plots to be developed besides
construction of 240 flats. The HUDCO
proposes to sanction housing loans of Rs.
325 crores and finance other activities like
dircct execution of housing schemes and
financing of building material industry
worth Rs. 15 crores by 1976-77. Assuming
Rs. 10,000 as *secd’ capital for an average
housing unit, construction of 3,25,000
houses would thus be financed by HUDCO
by 1975-76.

SHRI JYOTIRMOY BOSU: All your
budgst provisions are upset because of the
steep rise in construction materials in this
period of 5 years; the prices have gone up
by over 100 per cent; and the cost would be
much more when you come Lo the stage of
the execution of your plan.

SHRI L. K. GUJRAL :1am in agreement
with what he said. But then, that is a wider
issue. You canuot only control the prices
of housing materials, The pricing policy
has to be more comprehensive.

SHRI JYOTIRMOY BOSU: That is a
failure on the part of your Government.

SHRI I.K.GUJRAL : Your Government
did not succeed in this either. There has
been some controversy going on whether
there should be lease or freehold. I mentioa-
ed about this and I may repeat this and say
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that there is no intention whatsoever of
convarting the leasehold plots of Delhi into
frechold plots, On the contrary, we feel
it is a progressive step that all the urban
land should bz leaszhold plots. We are
requasting other States to follow D2lhi's
example, But som:z difficultics had been
exp.riencsd by leaseholders about the mana-
gemant of the lease and for that purpose
we have recently set up a committee under
the Chairmanship of Mr, Chanda to look
into the problem of the lessces so that a
mor: comprehensive and botter way is
evolved whercby we are in a position to help
thes: people.

1 would like to make another announce-
ment which is perhaps a very worthwhile
one. Fortunatcly in developing Inuia a
stage has now come when in the Govern-
ment of India service, after the Pay Com-
mission report particularly, there wiil be
nobody in Government service, in Class
IV particularly, who will bs drawing an
amount lessthan Rs. 250, Atthe moment
we give Type [ houses to those who draw
an emolument below Rs. 250. Since the
standard of living is rising we have decided
that instead of having 8 types of houses,— we
are having types 1 to 8, —we will merge the
types 1 and 2, So far as the lowest type,
that is type 1 is concerned, the plinth area
now is 365 sq. ft. withextra spacefor slecping,
balcony and for staircase and common
passage. In this plinth area we are providing
odae living room of 100 sq. fl. and one bed-
room of 85 sq. ft., a small kitchen, a small
WC, and a small bathroom. It isfelt thatthe
living area of type 1 quarters is inadequate
especially for occupants with large families.
It is therefore proposed to do away with
type 1 accommodation altogether and
evolve a new type of design amalgamating
typsIand typell. The plinth area of type
II is 535 sq. ft..,

SHRI JYOTIRMOY BOSU: Whatisthe
carpeted area?

SHRI I K, GUJRAL : Out of 535 sq.
ft. 10 per cent less. The proposed new
design would be somoewhat smaller than
type two but much bigger than type one.
This would providetwo spacious rooms and
a sleeping balcony which would be able to
accommodate the entire family in summer.
This I think will go along way to help parti-
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cularly those who have bigger families and
smaller accommodation.

While we are building houses in Delhi
particularly wo have felt that the number of
units that comeup are much lesser than the
total requirements and that is why we have
now decided to construct more and more
of what we call multi-storeyed hostels and
apartment houses. I announced about this
last year in the Budget discussion,
Three multi-storeyed constructions were
sanctioned for New Delhi, One
hostel is Jocated in Curzon Road. When
completed it will provide 128 double-
roomed suites and 8 single-roomed suiles
Another hostelisin construction in Minto
Road area and these will provide 64 double-
roomed suites and 128 single-roomed suites,
The hostels arc expected to be completed by
the end of this financial year. It is also
proposad to take up construction of similar
hostels in Bombay and Calcutta.

SHRI JYOTIRMOY BOSU: For whom
are they meant ?

SHRI 1. K. GUJRAL : It is built for all
categories. From ClassIV all categories
will benofit. We are trying to build these
things so that he is in a position at least to
get somo accommodation, We have also
decided to build another hostel for Class IV
servants who live without their families.
In that case, at Jeast dermitory accommoda-
tionswould be availableto them till they get
their families here. We have already
sanctioned two more hostels in addition to
the three which I have already mentioned,
and we are encouraging Bombay and Cal-
cutta also to undertake such constructions.

SHRI §. M. BANERJEE : What about
the lift? Lot him kindly provide a good
lift also,

SHRII.K.GUJRAL:If any construction
has more than four storeys, a lift will be
provided.

SHRI DINEN BHATTACHARYYA
(Serampore): But the lifts are always out
of order.

SHRI I, K. GUJRAL : Also, we have
felt that the construction activity of the
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CPWD is on the increase., To rclieve
the pressurc on the architectural wing of
the CPWD and to make usc of resh archi-
tectural talent avaulable in the open market,
it has been decided that on somc of the
buildings to be constructed by the CPWD,
young and promising private architects
would be cngaged. This would brcak the
monotony of CPWD construction and at the
same time provide opportunitics to promising
archilects to display their architectural
talent. The idea is to give work in at least
20 per cent of the jobs to these private
architects.

Shri Shashi Bhushan has talked of the
question of ceiling on urban property.

SHRI SHASHI BHUSHAN: And a
check on transfers and henami (ransactions.

SHRI 1. K. GUJRAL : On cciling on
urban property, we have not yet been able
to finalise the Bill. Somec State Govorn-
ments have done some work, but at the
moment, attention is being paid to it and
the point which my hon. friend has raised
will be kept in mind.

SHRISHASHI BHUSHAN: But benami
transactions are going on here 1n Delhi.

SHRII. K. GUJRAL : InDelhiit may be
happening, but it may be happening elsc-
where also.

Shri S. M. Banerjee has talked about the
industrial housing problem of Kanpur.
As he knows, w2 arc aware of that problem
and we arc dealing with it. A mecting
has been fixed again for the next week, and
1 hope that this will be solved very soon.
He has also feit that Gandhiji's statue and
the statue of Netaji Subhas Bose should
come up by 15th August. In all humility,
1 differ from my hon. friend on this. Un-
fortunately, 1n this country becausc of lack
of pratonage, statuary as an art has not
come up very wcll, There arc very few
architects who are in a position to really do
justice to have a good picce of statue. To
ask a talented artist to do a piece by 15th
August in a hurry would neither be fair
to the artist nor be fair to the statue as such.

SHRI S. M. BANERIJEE: 1 would like to
know whether a final docision would betaken
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to have Gandhiji’s statue at India Gate and
that of Netaji at Red Fort?

SHRI T, K. GUJRAL : I may tell him
that a decision is to be taken and a Statue
Committee has also been set up in which
Members of Parliament are also there, and
these are all issues with which they are
dealing. ..

SHRI1 S. M. BANERIJEE : They will set
up their own statues.

SHRI I. K. GUJRAL : The statue
advisory committee has been revised
after election and the statue committee is
there and they arc dealing with the subject.

My hon. friend had also raised the issue
regarding what was once called the Birla
House which we have renamed as Gandbi
Sadan, and we intend to call it now Gandhi
Smriti. A full and comprehensive scheme
is being worked out, and a committee under
the chairmanship of the Prime Minister has
been set up, and we are keen that it should
be a vital, dynamic institution which should
not only commemorate Gandhiji’s memory
but should also become a centre of activity.
When  details are worked out, I shall be
glad to place them before the House and to
passthem ontomy friend Shri S.M. Banerjee
for his perusal,

Shri Bibhuti Mishra has talked about the
bathrooms of the MP's houses. Iamina
great deal of difficalty. Iam not tryingto
criticise anybody. But every Member of
Parliament naturally and understandably
has his own needs. Some prefer the
European style while some prefer the
Indian style and every Member who
gets a houso wants this to be changed,
only yesterday, two of the Members appro-
ached me for changing Indian style into
European  style. Shri Bibhuti Mishra
wants to change the European style into
Indian style. But I am willing to leave it
to the Members of Parliament and their
Housing Committee to decide on all the
issues including bathrooms...

SHRI S. M. BANERIJEE : Let it be
Mishra style.

SHRI 1. K. GUJRAL : So far as the
problems of furniture, bathrooms, extra
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charge, anything concerning MPs are
concerned, the Houso Committee of Parlia-
ment is there and whatever it decides, we
always acoept.
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Shri Amarnath Vidyalakar raised certain
1ssues about Chandigarh. I have every

sympathy with Chandigarhfor many reasons.

For one thing, Chandigarh is one city of
which we are really proud, from the archi-
tectural, town planning and aesthetic point
of view; also from ths point of view of
achiovement in housing, it is a pace setter.
We feel in Chandigarh we have something
to offer in modern times to the world as a
whole when we talk of it. I am sorry that
things of late have not been moving in
Chandigarh as well as they should. 1t is
sad to see that slums are coming up in
Chandigarh also. It is very important
that we take steps to correct this trend.
As he is aware, T am very much concenred
about it. I have already taken it up with the
Home Ministry. I am sure with their co-
operation we will be able to do it, because
if we have to build 6,000-8,000 additional
units in Chandigarh to get rid of slums, I
think we must do it because it is at least one
cityinIndia of which we can saythereare no
slums, All my sympathies are with him.
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So far as the villages in Chandigarh are
concerned, 1 am of the view that these should
be urbanised villages. This again 1 have
taken up with the Home Ministry because
I do not think in our present situation any-
where in India, we arcin a positionto de-
molish houses because the total fund of
houses is so small that anyone house de-
molished even if it is a slum house, even if
it is a village house, affects the total fund
very badly. So I am pressing this with the
Home Minustry.

Shri Bhandare talked about Delhi's Master
Plan. 1 have alrcady dealt with it in detail.
But one point is there regarding mixed colo-
nies. I think the Housing Boards have this
policy. I will take it up with the other
States.

Shri Daga talked about afew things which
have been answered. He said that rural
housing disbursement is irksome. This is
a State subject and 1 will draw the State
Government’s attention to this.

Ch. Dalip Singh and Shri Bhagat raised
the point of rcgularisation of colonies. 103
have already been regularised, 6 arc under
consideration; 59 have been regularised after
the 103, bringing the total to 162 now;
36 are in greon belt and wo are examining
them. In all there are 204 unauthorised
colonics, In co-operation with Shri
Bhagat and other, we will deal with this
situation. The problem of each colony will
be sortcd out on its merit and the predis-
position will be to help them and not to
disturb them.

Ch. Dalip Singh mentioned about large
scale acquisition. I do not have to repeat
that we are strongly for it not onmly in
Delhi but elsawhere also becauss this is the
only way for planned development in this
regard. I know some people will suffer in
this process; but the benefit accruing to the
maximum number in the larger good is the
consideration.

He said that some people who are dis-
placed in rural life should be given vocation
in urban areas. I will examine this and sce
what I can do about it.

Shri Bhagat also talked about high rents
of slum quarters, In Delhi, I am in sym-



315 D.G. Min.of

[Shri I. K. Gujral]

pathy with the point., Our policy at the
moment is that whatever we spend on slum
houses, for counting the rent we do it on
the basis of 50 per cent cost.

If a house costs Rs. 7,000, we try to count
on an economic rent of Rs. 3,500, but even
that we have folt, with the present income-
structure of the cuntry being what it is, a very
large section of the population 15 not 1n a
position to pay. This 1s undcr our examina-
tion. Now, in the new strategy not only
for Delhi but for the whole country, 1t is
very important that we must make 1t possible
that those who live in slums and whosc 1n-
come-levels are very low, are in a position to
pay the rent. Otherwise, there 1s no use
going on bulding constructions for which
they are not in a position to pay.

My friend Shri Krishnan from the DMK
has talked about the good work being done
1n Madras and 1n the slum areas.

MR. CHAIRMAN : Your time 1s up.

SHRI I. K. GUIRAL : I will
finish in five mnutes, Sir, I have
already complimented the Tamil Nadu
Government on that. 1 am sure that
they will be doing well. But kindly keep
in mind one thing. Comparing whatever
is being done cvenin Tamil Nadu, the total
dimension of the problem i3 very huge,
and that1s why we have talked about the new
scheme in respect of the slum environmental
problem, because, during this year, for
example certainly they are goingto invest
about Rs. 8 crores which will go only a very
short way, and unless we are able to provide
other amenities to those who are slill living
1n slums, the problem will not be solved.
And that is why for Tamil Nadu Government
Rs. 2 crores this year has been provided
by us for this purpose.

The hon. Member has also talked about the
shortage of paper in our printing presses.
It is very sad that we are suffering from
this shortage; the whole country is suffering
from paper shortage. We aro trying to
procure more paper from the Ministry of
Industries but the prospects are not very
brigbt, though they are somewhat better,
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Shri Sathe has talked about the use of local
materials, Now he 1s not here; 50 I will
not deal with all the points he made, but I
shall refer to one point which he has raised;
he said that the civil lines area in towns are
being left out and the houses arc not being
built. I am in agreement with him, If
thete is a plan about the town, then it s
not possible to leave big lawns and big plots
for the single unit houses in the centre of the
towns, Mosthouses for those are to be built,
who are in hard financial circumstances.
Therefore, we are urging the various
towns and cities, the authorities there, to
evolve a policy which is more rational.

My Friend Mr. Jharkhande Rai has talked
about Kanpur which T have already dealt
with. He has also 1aiscd many points which
I have disposed of just now. Mi. Sohan
Lal's points have also been met.

Then Dr. Roy has talked about corruption
in the DDA and CPWD. 1 think 1t is no
use making just sweeping statements about
corruption  because that does not help
anybody. If anyone of us knows or sus-
pects some particular instance, then it is
easier o deal with that rather than just say
that one 1s corrupt becausc that neither helps
me in dealing with it nor helps the depart-
ment in improving its work.

Also, a problem has been raised regarding
the work-charged staff in the CPWD. We
have already taken up the question of their
transfer to regular establishment, with the
Ministry of Finance, and we hope we will
succeed in meeting their demands and their
needs,

Sir, Tthink I have met all the points that
have heen raised, I will only end by saying
that with the efforts of all us, we should
be in a position to give a great push to
housing as a movement, because, unless
housing as a movement is built up in the
States, atthe Centre and by thelocal bodies,
unless everybody joins, this huge problem
will not be met, and I hope now, particularly
in our country, when we have been able to
resolve the problem food and clothing, we
should be in a position to give a very high
priority to housing as such,
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MR. CHAIRMAN : I shall now put all
the cut motions moved, to the vote of the
House.

All the cut motions were put and negatived,
MR. CHAIRMAN: The question is :

¢That the respective sums not exceeding
the amounts shown in the fourth column
of the order paper be granted to the
President o complete the sums necessary
todefray the chargesthat willcomein course
of payment during the year ending the 31st
day of March, 1973, in respect of the heads
of demands entered in the second column
thereof against Demands Nos. 82 to 84,
132, 133 and 134 relating to the Ministry
of Works and Housing."

The motion was adopted.

im—
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17.26 hrs.
MinistrY oF HEALTH AND FAMILY PLANNING

MR.CHAIRMAN: The House will now
take up discussion and voting on Demand
Nos. 35,36 and 117 relating to the Ministry
of Health and Family Planning for which
3 hours have been allotted.

Hon. Members present in the IHouse who
arc desirous of moving their cut motions may
send slips to the Table within 15 minutes
indicating the serial numbcrs of the cut
motions they would like to move.

DeMAND No. 35: MINISTRY OF HFALTH AND
FamiLy PLANNING

MR. CHATIRMAN: Motion moved :

“That a sum not exceeding Rs. 1,31,43,000
be granted to the President fo compiete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March 1973, in respect of Ministry of
Health and Family Plannin.”

DeManDp No. 36: MepicaL anp PusLic
HEALTH

MR. CHAIRMAN : Motion moved:

“That a sum not exceeding Rs.
26,02,73,000 be granted to tho President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3ist day
of March, 1973, in respect of ‘“Medical
and Public Health'.”

DeMAND No. [17 : CAPITAL OUTLAY OF THE
MmISTRY OF HEALTHR AND FamLLy
PLANNING

MR. CHAIRMAN : Motion moved:

“That a sum not exceeding Rs.
21,40,95,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the ycar ending the 31st
day of March, 1973. in respect of ‘Cap:tal
Outlay of the Ministry of Health and
Family Planning’.”

17.28 hrs
[SHR1 R. D, BHANDARE In the Chair)
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MR. CHAIRMAN: Shri E. R. Krishnan.

*SHRIF.R. KRISHNAN (Salem): Hon.
Mr, Chairman, on behalfl of my party, the
Dravida Munnetra kazhagam, I would
like to express my views on the Demands
for Grants of the Ministry of Health and
Family Planning.

Under Demands 35, 36 and 117 relating
to this Ministry, during 1971-72 the saving
has been of the order of Rs. 7.83 lakhs,
Rs. 188,30 lakhs and 3,39 Jakhs respectively.
This only means that the moneys allocated
for certain schemes have not been spent in
full. For the saving of Rs. 188.30 lakhs
under the Demand No. 36—Medical Health
the explanation given is that therc has been
economy practised in certain plan schemes
of the Ministry. I wonder how economy
can be effected in the plan schemes of this
vital Ministry dealing with public health
and family planning.

Here, 1 would hike to refer you to what
has been stated in the Mid-term Appraisal of
the Fourth Plan. There has been a reduction
of Rs. 159.66 lukhs in the allocation made
for public health schemes of the Central
Government. It is also seen that in no
year the allocations for Ceniral Schemes
have been spent completely. The main
roason given 1s that there has been delay in
commumcating the allocation by the Govern-
ment of India towards the individual health
scheme. Looking at the apathy of the
Government in implementing the health
schemes, the Mid-term Appraisal suggests
a comprehensive review of all the health
schemes. I would like to know from the hon.
Minister of Health when this review will be
undertaken and completed.

You are aware, Sir, that the eradication
of communicable disecases in the country
is a central scheme. It is reported that
on account of inordinate delay in formula-
ting the plan schemes, these schemes are
not being implemented effectively with
zeal. I would like the hon. Minister to
look into this question,

During the years 1966-67 to 1970-71,
the allocations for family planning schemes
have not been spentin full, In not even one
single year, the allocation has been utilissd
fully. The programmes of Sterilisatign and
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IUCD insertions have not shown any pro-
gress during the past fow yearsandin factthe
statistics show trends of stagnancy. The
target has not been achieved in any year.
1would like 1o know the reasons for this,

During the first two years of the Fourth
Plan 264 primary health centres are io be
established, but only 169 primary health
centres have been cstablished during this
period. During these two ycars, 10,500
hospital beds have been added against
five year larget of about 26,000 beds. Even
here, the majority of beds have been estab-
lished 1n urban centres, creating a serious
imbalance in meeting the hecalth needs of
rural people. In rural arcas, 2,050 primary
health centres have no building of their own.
I would lhke to ask: is thisthe administra-
tiveefficiency of the Central Government in
meeting the health needs of the rural people ?
In & recent seminar, the view was cxpressed
that the Health Laboratories in the country
should be brought under a statute and the
medical experts workingin these laboratories
should be made to get themselves registered
with the authorities, Tt is rcally regrettable
that so far no legislative measure has been
thought about for these Health Laboratories.
It is also reported that sufficient number of
medical experts have not been attracted for
servicein these Health laboratories. Asthey
are not offered adequate emoluments, there
seems to be thisshortage. T would request
the hon. Minister of Health to pay attention
to this problem,

It was widely reported in the press that
in a vasectomy camp held at Gorakhpur
recently, B people lost their lives and 6 were
incriticalcondition. The District Magistrate
confirmed that due to lack of adequate
medical attention this mishap had occurred.
The Ministry had also sent a team of officials
to Gorakhpur for investigating the causes
of ths mishap. I would like to know what
steps are being taken by the Ministry to
prevent the recurrence of such ghastly inci=
dents.

The aim of family planning schemes is
to controlthe population explosion. The
population growth and its consequences,
the family planning programmes and their
methods of implementation should form
an essential part of medical curricula, The

*Original speech was delivered in Tamil,
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subjects of Population Dynamics and Popu-
lation Education should be taught in the
colleges. 1donot know why attention has
not been paid by the Government so far in
doing this. There has also been a long
standing demand from the people of Salom
that a regional medical college should be
establisheed in Salom. T would appeal to
the hon. Minster to take necessary steps in
this direction.

InTamil Nadu, theindividualundergoing
vascetomy operation is given Rs. 30, while
his counterpart in Gujarat, inKerala and in
Uttar Pradesh is given Re. 80. 1 am really
pained to sec this discrimination and Ido
not know what ciime the people of Taml
Nadu have commutted to face this injustice
and inequitahle troatment. In the second
family planming drive, theindividuals under-
going vasectomy operation in the districts
of Tanjore, Tiruchirapalh, Salem and South
Arcot, a sum of Rs. 50 was given per indivi-
dual and the people in other districts were
not given this amount. There 1s no uniform
criterion for payment to individuals under-
going vaseclomy opcrations,

On account of vigorous implementation
of family planning programmes by the Tamil
Nadu Government the population growth
has been controlled. The D.M.K. Govern-
ment of Tarml Nadu has met with signi-
ficant successinthisfield. Inthe year 1971-
72, 1,99,740 people had undergone the
vaseclomy operation, out of which 99,105
people were paid Rs. 50 cach and the rest,
1,00,635 people got Rs, 30 per head. Is
it just and proper?

The target of vasectomy for Tamil
Nadu was 1,73,883 and the actual vasectomy
operations numbered 2,45,845. The target
has becn exceeded by 41.4%. Similarly,
in the matter of contraceptives, the target
was 1,13,226 an the actual users numbered
1,21,258. Thus, the achiovement was
7.1% more than the target. In spite of
offective implementation of all our Five-Year
Plans, in spite of receiving massive foreign
aid for our technological developments,
everything will prove futile if the population
grows at the present rate, Realising this
factor, the Tamil Nadu Government are
pursuing a determined policy in the
matter of implementing Family Planning
Programme,
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The population at present is 55 crores and
our late President, Dr, Zakir Hussain had
prophesied that by the cnd of this century
the population would reach the astounding
figure of 100 crores, The Tamil Nadu
Government with its vigorous drive for
implementing family planning schemes has
made a dent in the problem of population
growth. You will agree that it is in the
national interest to arrest the population
growth. But it has led to a serious conse-
quence so far as Tamil Nadu is concerned.
The number of parliamentray constituencics
has come downfrom4l to39. It is ironical
that the good intentions and the earncst
efforts of the Tamil Nadu Government have
been penalised this way. I would appeal
to the hon. Minister that the Constitution
if necessary, should be amended witha view
to ensuring, that the implementation of
family planning programmes does not lead
to any reduction in the parhiamentary consti-
tuencies of the States. If thus situation conti-
nues, naturally the family planning pro-
grammes will reccive a set back with the
consequence of dangerous population
growth. Iwould requestthe hon. Minister
of Health that the earnest efforts of Tamil
Nadu Government should not be rewarded
by reduction in parliamentary constituencies
in Tamil Nadu.

While reiterating again the need for
protecting the interests of Tamil Nadu in
the matter of parliamemtary costituencies,
Iwould appealto him that he should initiate
steps for establishing a Regional Medical
College at Salem.

With these words, I conclude.

DR. LAXMINARAIN PANDEY (Mand-
saur): I beg to move:

That the Demand under the Head
Ministry of Health and Family Planning
be reduced to Re. 1.

[Failure to supply medicines for dia-
betes to diabetic patients from CGHS
dispensaries in the normal course after
the initial 3 months period (1)].

That the Demand under the Head
Ministry of Health and Family Plamming
be roduced to Re. 1,
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[Need to dispense with the requirement
of Specialist certificate in the matter of
supply of medicines for diabetes to
diabetic patients from the CGHS
dispsnsaries after the initial 3 months
period (2)]

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100.

[Want of doctors in Primary Health
Centres, working in rural arcas (5)].

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100,

[Absence of General medical facilities
in Pnmary Health Centres (6)].

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100,

{Failure to provide drinking water
particularly in rural areas (7)].

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100,

{Failure to encourage indigenous
system of medicine, particularly Ayur-
vedic system (8)].

That the Demand under the Head
Medical and Public Health be reduced by
Rs. 100.

[Failure to give adequate facilitics
to medical graduates (33)].

That the Demand under the Head
Medical and Public Health be reduced by
Rs. 100.

[Failure to control various types of
infectious diseases (34)].

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move:

That the Demand under the Head
Migistry of Health and Family Planning
be reduced by Rs. 100.
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[Non-availability of medicines in
CGHS dispensary, R.K. Puram, Sector
11(12)}.

That the Domand under the Head Minis-
try of Health and Family Planning be
reduced by Rs. 100.

[Need to allow residents of B-2 Block
of Safdarjang Enclave to avail medical
facilities from Nauroji-Nagar CGHS
ispensary (13)].

That the Demand under the Head
Mimistry of Health and Family Planning
be reduced by Rs. 100,

[Failure to open a soparale CGHS
disponsary for the residents of A & B
Blocks of Safdarjang Enclave ([4)].

That the Demand under the Head
Ministry of Health and Famuly Planning
be reduced by Rs. 100.

[Failure to check wastage of time of
the patients by the doctors and other
staff in CGHS disponsaries 1n attending
to their friends and relations and indulg-
ing in gossips with them for long
hours (15)].

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100.

[Need to check the pilferage of costly
medicines from  Jangpura CGHS
dispensary (16)].

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100,

[Need to shift the Jangpura CGHS
dispensary at a central place (Jangpura-
Bhogal) (17)].

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100,

[Need to improve the working of
CGHS dispensary at R.K. Puram,
Sector II (18))
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That the Demand under the Head
Ministry of Health and Family Planning

bo reduced by Rs. 100.

[Need to take steps to eradicate mos-
quitoes from Safdarjang Enclave
under National Malaria Eradication
Programme. (19)].

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100.

[Failure to provide a separate CGHS
disponsary for the residents of B-1, B-2
and B-3, Blocks of Janakpuri, New
Delhi. (20)).

That the Demand under the Head Minis-
try of Health and Family Planning be
reduced by Rs. 100.

[Non-availability of cven ordinary
medicines at CGHS dispensaries in
Nauroji Nagar, Laxmibai Nagar and
Sarojini Nagar. (21)).

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100.

[Need to provide round-the-clock
medical service to beneficiaries from the
CGHS dispensary at Nauroji Nagar,
New Delhi. (22)].

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100.

[Necd toimprove the working of CGHS
dispensaries in Government colonies
i.e. Notaji Nagar, Sarojini Nagar,
Nauroji Nagar and Laxmibai Nagar,
@3).

That the Demand under the Head
Ministry of Health and Family Planning
be reduced by Rs. 100,

[Need to provide Ayurvedic CGHS
dispensary in Sarojini Nagar fo cater
to the needs of residents of Netaji Nagar,
Nauroji Nagar and Sarojini Nagar.
29].

That the Demand under the Head
Minstey of Health and Family Planning be
reduced by Rs. 100.
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[Failure of the officials of the Ministry
to pay surprise visits to CGHS dispen-
saries and to look into the difficulties
of the beneficiaries (25)].

SHRI DASARATHA DEB : I beg to
move:

That the Demand under the Head
Medical and Public Health be roduced by
Rs. 100,

[Failure to check the sale of medicines
supplied to Government hospitals and
dispensaries in the black market. (35)].

That the Domand under the Head
Medical and Public Health bs roduced
by Rs. 100,

[Need to extend medical facilities under
CGHS to the Members of Parhament in
their respeclive home towns, (36)].

That the Demand under the Head
Moedical and Public Health be reduced by
Rs. 100.

[Urgency for setting up a medical
college at Agartala during tho presont
Plan period. (37)].

That the demand undor the Head Medi-
cal and Public Health bo reduced by
Rs. 100.

[Need to sct one hospital at Raima-
Sorma area in Tripura, (38)].

That the demand under the Head
Medical and Public Health be reduced by
Rs. 100.

[Nesd to provide central financial
assistance for the setting up of dispen-
saries in tribal belts of Tripura. (39]).

That the domand wunder the Head
Modical and Public Hoalth be reduced by
Rs. 100.

{Need to provide central financial assis-
tance for the setting up of leper segre-
gatod centre in Tripura (40)].
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SHRIMATI BHARGAVI THANKA-
PPAN (Adoor): 1 beg to move:

That the demand under the head
Ministry of Health and Family Planning
be reduced by Rs. 100.

[Need to incroase tho number of
Pnmary Health Centres to provide
medical facilities in rural areas. (42)].

That the demand under the Head
Ministry of Health and Family Planning be
reduced by Rs. 100.

[Need to appoint more doctors in
CGHS dispensaries in order to meel
the heavy rush. (43)].

That the demand under the Head Medical
and Public Health be reduced by Rs. 100,

[Urgency for setting up of an Ayur-
vedic University in Kerala during the
present Plan period. (44)].

That the demand under the Head
Medical and Public Health be reduced by
Rs. 100.

[Failure to give cmployment opportu-
nities to medical graduales in the State
of Kerala. (45)].

That the demand under the Head
Medicul and Public Health be reduced by
Rs. 100.

[Need to set up one Cancer Detection
Centre and provide advanced cancer
treatment facilities in the Statc of
Kerala. (46)].

That the demand under the Head Capital
Qutlay of the Muinistry of Health and
Family Planning be rcduced by Rs. 100.

[Acute shortage of drinking water
facilities in the rural areas of the country.

“n].

MR, CHAIRMAN : The cut Motions
are also before the House.

DR. G. S. MELKOTE (Hyderabad): Mr.
Chairman, Sir, while raising here to support
the Demands for Grants of this Ministry,
I would like to tell the Ministry very
frankly that it is not moving fast enough.
I hope the Mimsters and other hawve read
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what is occurring in China. They must also
have read Mao's Thoughts. [sit that in
India we do not want to follow the pattern
that Mahatma Gandhi sct for us, in the
senso that the medical profession have to
completely align itself with the masses in
tho rural sectorinstcad of isolating themselves
from the mainstream of public life? 1t is
said that in China every medical student is
compelled to go to the villages during the
courso of training, stay there with the villagers,
work with them, feed with them and come
back. While we are talking about this for
several years, we do not know what actually
we have done in this regard.

Twould liketo bring to the notice of the
Minister that acupuncture, which was consi-
dered an out-moded mothod of treatment, is
now coming up again on the world map.
1t 15 not a treatment that 15 newly discovered
or invented by the modern system of medi-
cne. This system actually went out from
India. But 1t i1s a malter of regret that we
not been using this acupuncture system.
This is a system which can cure many
ailments and many of the surgeons of
Furope and Americu go to China to learn
this acupuncture system to give relicl to
humanity.

In saying ths, | have Lo mention aboul the
indigenous system of medicine and try to
placc before you very frankly that the
Indian system of medicine has a good deal
to do with the people as well as with ad-
vanced methods of treatment. May 1 know
whether the Health Ministry has created a
cell wherein what are called philesophers to
bring Indian philosophy, wherein pcople
who know vedas, the shad  darshana
Acharyas, the bio-enginecers, bio-Chemists,
bio-physicists, physicians and others have
beon  brought together to consider the
meanings of many of the swras and their
implications with regard to the treatment
offered by yoga, Ayurveda and Unani.

While speakig on this, | want to say that
during the foreign rule, the British wanted
to completely demolish both the systems,
Ayurveda and Unani. But since there
were mumerous Ayurvedic practitioners in
the country, mainly in the rural sector could
not bo suppressed and, incidentally, Unani
has also thus got survived, even though it is
non-cxistent in all the Muslim countries,
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Lven though there is a course of study in
Unani, there arc no text-books availablc on
the subject anywhere 1n the country. What
are the steps that the Government have
been taking in order to publish text-books
on that subject in order to help the
student for better study?

While spcaking on this 1 would like to
bring 1o the notice of the Munistry that
Yoga and Ayurveda arc systems of science
which to me appear to be more modern than
modern science itself. [ have reccntly taken
out quotations from the Rigvedu, which is
supposed 1o have been wrtten more than
5000 years back, whorein the speed of light,
which 1s supposed to be 1,85,300 nules per
second according to modern science, has
been quoted by Sayanacharya as 1,85,300
miles per sccond and not 1,86,300 miles
per second. The density and volume of an
atom, the theory of relativity, the idea that
encrgy and matter arc one and the same thing
and the implications of the fact that greater
the velocity, the greater the inertia, are all
given. Recently, about two months back,
two acroplanes went in two opposite direc-
tions to find out whether at the highest speed
the supersonic speed there is any inertia and
it proved that the watch that ticks in the
pocket of the Pilot slows down. All this
information can be had in the Puranas.

How have all these things been applied in
the evalualion of the human system? The
application of the principles of astrophysics
and physics 15 coming into vogue but still
we have not becn able to reach far because
the gadgetsthatthemoderns have been using
though becoming finer and finer to delve
deeper and deeper into matter but in doing
so muddy the atmosphere, it issaid, and are
not able to hook the finest clements of the
reality. This is what is  happening.
Their ability to probe further is becoming
more and more difficult. But in Yoga and
Ayurveda, these problems find a solution and
the solution so found finds applied to the
Human system in diagnosis, pragnosis and
treatment.

Tnthe rural sector there are thousands and
thousands of Ayurvedic and Unani practi-
tioners who are treating patients with
success many patients, but not ons of us
have ever gone there to find out whether they
aro giving a better deal than the modern
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system has beon doing. [ woula hike to know
whether there s anything in the modein
system except to cause the degeneration of
the system and give a make-belicfcute forthe
time being.

I do not know whether the Ministry is
awary that 1n America, an Liminent scientist
has investigated 10,000 cases of diabotes
and theso 1nvestigations have proved that
diabenase and Rostronen and other otal
tablets which are given for cure of diabetes
cause degeneration of the system. Therefore
the Standards Department of the Govern-
ment of the USA has said that on all labels of
diabenase, Rostronon and other drugs that
are given for treatment of diabetes, the word
“*poison’ must be labelled so that doctors
are carcful, in thar indisciminate use, But
there1s no alternative to these in the modern
system, although 1t is possible through the
Ayurvedic system and Yoga to curediabetes.
I have been running a small Yoga research
institute in which the Government of India
has bewvn interested and which has before it
evidence that diabetic conditton can be
brought down to a normal condition.

‘We have got to be thankfulto the Govern-
ment of India for setting up the Ayurvedic
Board. I must say that some of the State
Govornments have become so anxious that
they have created a separate mumstry for
Ayurvedic and Upani. Wce have one such
muinistry created, particularlyin my state,
Andhra Pradesh. It is a welcome feature.
1 feel that the ancient glory of the indigenous
system of medicine should bo brought out and
il acupuncture has becoms the choice of the
world, Ayurveda and Yoga should also and
could become the choice method for treat-
meat all over the world.

Thoe indigenous system of medicine has
got a gouod deal to say with regard to this.
It can bring back health;it can give strength
and stamina and it can improve intelligence.
All this can be proved provided the modorn
people keep an open mind and investigate
into these things. Ayurveda, Unani, Yoga
and Siddha can teach a good deal.

I do not want to dilate further upon this
except to say that 1 give the strongest support
to what the Government has been doing.
May I request the Ministry that instead of
dilly-dallying and aclaying, they should open
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a central institute for Ayurveda, which
should include Unani, Siddha and Yoga.
They have not taken any positive action so
far. I havo askod questions about it in the
Consultative Committep and they have said
that action would be taken quickly. 1 have
not been ablc to understand whythere should
be this delay.

‘When so much good work is being done
within the short space of three or [our years
since theinception of the Central Council
of Research in Indian medicine, when
people have started delivering the goods
with regard to their capacity to deal with
problems, may I say that something more
and quickly has to be done and properly
trained personnel have to be made to work.,
Wherever knowledge of modern physics,
chemistry and biology can be utilised, along
with modern gadgets, they must bo taken
advantage of by doctors or Vaids of Indian
systems of medicine. I think, Ayurveda and
Yoga can compete with the modern system
of medictne in the world. I do not want to
dilate any furlher in this subjecl. But one
more word. There arc fights and quarrels bet-
ween various groups of Yoga practitioners
or Yaids, somcone or tho other wanting to
come to the forefront. 1 hope tho Central
Ministry will keep an open mind and give
this system of modicine all the help that it
noeds and that may be necessary without
gelting involved in these controversies.

1 now come to the modern system of
medicine. 1 wus associated with the Indian
Coungcil of Medical Rescarch for some time,
and I have also been a member of the All
India Institute of Medical Sciences for the
past threeterms. And whatisit that I notico?
I think, the samc thing is happening in the
other sphures of activity also. There are
750 beds and there are eminent doctors in
these Institutes. Hospital administration
has become an important subject. The
doctors should not be made 10 waste their
time in attending to small administrative
matters; they should only pay attention to
what the paticnts need. We have been offer-
ing training for the administrative cadre
that is becoming a necessity in this field, but
many of them have no jobs to suit their
training, Lven though they are trained in
such an important activity and their number
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is small yet we find them unemployed.
Why shouid they go unemployed, I have
not been able to understand, They should
beemployed immediately. A separate cadre
for them must be created so that they give
relief to the doctors and enable them to
attend to the patients,

Anothet point is that these research
institutes are said to be autonomous bodies.
But, in practice, complete autonomy is
a misnomer. Govt.'s control s
complete. Govt. should loosen their
hold. Professors and scholars are there
to do research work. After two or
three years of research, have there been
any assessment in the All India Institute of
Medical Sciences or in Pondicherry or in
Chandigarh as to what the amount of
research work that has been put in, what is
the type of teaching that each individual is
capable of etc? If you are not satisfied with
the work of any individual you should
take stcps to remove him so that better
people might be filtted in to do better work.

On account of Lhe big pressure of popula-
tion, more and more patients arc getting
admitted. 1 find that the standard of
treatment and the level of diagnosis etc.
is going down, because nobody can we.rk for
24 hours. Those doctors are also human
beings. They cannot work for 24 hours.
A better doctor-patient ratio has to be
worked out. Also plenty of more moneys
should be spent in thesc research institutes
so that they could catch up with the rest of
the medical world. Because of lack and
insufficicncy of funds in these institutions,
they arc not able to purchase many of the
sophisticaled equipment. At the same time,
people have got Lo be sent to foreign countr-
icsto get them properly trained in the use of
these equipments. In both these spheres of
activity, 1 find that India is not doing its
very best. We feel that a good deal has
to be done in this regard. I would like to
quotein this connection the case of Nutrition
Rescarch Laboratory in Hyderabad. Some
English medical journalists have said that,
instead of sending the Englishmen to Ameri-
ca and other places for further training for
obtaining nutrition knowledge, they should
be sent to India where one of the best Nutri-
tion Research Institutes is availabls, Are we
paying sufficicnt attention to this institute?
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Many foreigners are coming here and getting
trained, Some of these institutes should be
helped adequately so that they come to the
forefront.

Attheend, I would liketo draw attention
to the fact that the Ministry of Health
nseds more fundsif they have to do their very
best. If there is no or insufficient pressure
from Members of Parliament to look into this
aspect of the quostion, how willthe Ministry
get more funds? I plead with the House that
t he hands of the Health Ministry should be
strengthened they should get more money so
that they can render their best.

MR. CHAIRMAN : Shrimati Bhargavi
Thankappan.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): The debats on this should have
baen initiated by our Member, Sir, His
nams3 is no doubt on your desk. But I do
not know, Sir, why the Chair preferred to
call somobody else. Then tho turn of Con-
gress came, We have waited with all patience.
Now you have called the lady member. We
do not mind your calling the lady member
but I would like to know, Sir, what is the
proceaure that you are adopting.

MR. CHAIRMAN : The procedure will
bo followed as it has been followed in the
past. Ithought, Shri Haldar was not there,
There are, as you know, two Haldars,
Therefore, it was my mistake.

*SHRIMATI BHARGAVI THANKAP-
PAN (Adoor) : Mr. Chairman, Sir, with
your permission I would like to speak in
Malayalam. Qur country attained indepen-
dence 25 years back. During thess 25 yocars
we have completed three Five Yoar Plans
and we are now going ahead with the Fourth
Plan. If wo consider what progress wo have
made during these 25 years we will find that
inthematter of health we are very backward ]

“and not much progress has beon made.
The people living in our villages do not got
healthy food "and drinking water and they
are generally very weak. Our country has
a population of 55 crores and a majority
of them are in the villages. If after 25 years
the majority of our people are still very
weak and do not get even pure drinking
water what is it that this Government has
done to improve the lot of our people.

s * The crigial spooch way dlivered in Malayalin.
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These people are not even getting one good
meal a day and pure water for drinking and
ag such the people in the villages are always
affected by many diseases. There are not
enough hospitals in our villages. The
condition of our people thereis very pitiable,
Even in the villages where there are govern-
ment hospitals they do not have cnough
facilitios to look after the patients well.
The hospitals do not have adequatc number
of doctorsand nurses. Even thoughthere are
doctors, but most of them arc not prepared
to go and scrve in villages. As medical
students they havs to pay big capitation
foes to get admission and then they have to
spond huge sums before they get their
MBBS degrec. After getting the degreo
they want to carn the money spcnt by them.
That is why they are not prepared to go to
villages and serve the poor people there.

Ifthe capitation fee system is removed by
Government, many students from among the
poor, who are really intelligent, will be able
to get admisston and become doctors,
Because they have moved with poor people
and they belong to the poor people they will
have no objection to go and serve the poor
people after getting the degrec. T would,
therefore, request the hon. Minister to
sce that the system of capitation fee is
removed.

Another thing T want 1o mention in this
connection is that there are thousands of
doctors who are at present without jobs.
If more hospitals are provided and tho
facilities of the existing hospitals are improved
these doctors can be absorved thore, There
are many government disponsaries and
primary health centres and sub-centres
where there is not ¢ven a single doctor.
‘Why should not these unemployed doctors
be posted thero ?

At Alleppey in Kerala there is a medical
college called the T.D. Medical College.
The Central Government has refused re-
cognition to that college. The Medical
Council which went there is 1969 said that
the college did not have enough facilitics for
teaching and thorefore recognition cannot
be given. Now that college has been
provided with all the facilities. Many
colloges having lesser facilities have been
given recognition. T failto understand why
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the Government is still reluctant to give
recognition to this college. When in all
other fields Kerala is neglected by the Centre
I do not know why in this case also that
policy of neglect is followed, 1 hope the
hon. Minister will look into this and award
carly rccognition to this college.

A considerable scction of the population
in Kerala have full faith in Ayurvedic treat-
ment  and Ayurvedic medicines. Many
discascs not cured by allopathy are cured by
ayurvedic medicines. Therefore, ayurvedic
universities should be established in order
to promote ayurvedic treatment. Kcrala
sent a proposal to establish such a univetsity
but till now it has not becn sanctioned.
T would request the hon. Minister to look
into this matter and give the required
approval.

Another point is, Kcrala has not got a
cancer institute, 1 a poor man in Kerala
is affectod by cancer he will have to go all
the way to Adayar in Tamil Nadu which is
the nearcsl cancer instilute. No poor man
can afford to go that distance and get treat-
ment. He cannot, therefore, even dream of
going to such far off pluce and get treatment.
1 hope the hon. Minister will look into
this matter also and do the ncedful.

18.00 Hrs.

1 have to say a few words about family
planning. The amount we are spending on
publicity for family planning is, accordingto
me, a shcor waste. Family planning is to
be adopted by the poor people in villages.
The middle-class people in towns have
their families in a plannod way. They
have got fixed income, permanent job and
their familics are planned. Nobody need
force them to plan their families. What 1
want to say in that the pcople in the villages,
who are illiterate, will not be able to under-
stand the nced for family planning by the
propaganda work that is being done now
through television, radio and other mass
media, How can suchilliterate people adopt
family planning by your propaganda, T
cannot understand ? If they are given perma-
nent work and fixed income they themselves
will plan their families, Thoy believe that
if the number of membersin their family
increases thoy will be able to earn more.
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Some peoplc even think that family plann-
ing is a sin. Therefore, if the amount that
is spent on family planning propaganda is
directed towards finding jobs for these
people. Tam surc it will help a lot. The
Government is giving lakhs and lakhs of
rupees to the Song and Drama Division under
the Ministry of Information and Broadcas-
ting for doing family planning propaganda.
If that money is given to the Ministry of
Labour they will be able to find jobs for the
people and in that way family planning will
automatically be introduced.

T am not saying this with any disregard for
the famliy planning camp that was held re-
cently at Ernakulam in Kerala. Such
family planning camps have brought some
results, but the cxpenditure on other itecms
of publicity is, as [ said, a merc waste,

With these words, Sir, T conclude.

DR. KAILAS (Bombay South) : T risc
to support the Demands of the Ministry
of Health and Family Planning, and while
doing so, [ would like to draw the attention
of the hon. Minister to certain issues which
are agitating the minds of medical men in
particular and the country as a whole.
When we read the report we find that it is
very  sketchy. The information which
should have been supplied to Parliament is
not contained in the report. Last year,
whon there was a discussion oathe Demands
of this Ministry, Members had drawn the
attention of thc hon. Minister and the
Ministry to certain matters, but nothing has
come out of the suggestions or the speeches
made last year. Hence 1 was wondering
whether the specches in Parliament had any
effoct or were being assossed by the Ministry
and action taken thereon, Last year, [
has said that if we wantedintegration in this
country, there should be an All-India
Medical Service. The reply given was that
the Central Ministry had sent its proposals
for All India Servico and asked for the
remarks of the State Governments, this being
a State subject. Most of the State Govern-
ments are not prepared to have the All
India Medical Service. I cannot under-
stand this. But what progress has been
made during the last year.

Before Independence, there used to be an
All India Medical Service, and medical
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men who were outstanding and experienced
could be transferred from Stinagar, for
instance, to Madras and from Madras to
Gauhati and so on, but today we find that a
parson is tagged on to tho State to which he
belongs. I think the time has come when
Govornment should have re-thinking and
try to solve this problem instcad of saying
that the States are not trying to understand
tho problem as is posed by the Cential
Minustry. May [ suggest that the Centre
should start now without waiting for
States, nmew medical colleges especially
in the semi-urban or rural areas where
transfors of teachers from one medical
college to another could take place
and tho students who are ging to b taught
in those medical collegos would learn to
be able to serve the rural population?
The concopt that a medical student hasto
spend high sums or the State has to spend
about Rs. 80,000 in training him, docs not
hold good if wo say that he cannot go lo the
rural areas and serve the poople because he
cannot carn thero. If we ask a medical
man fo go to the rural areas and praclise
there, the natural answer is that he has
no owrning pofential there, secondly that
he has no social life. T faul to under-
stand this. We should train our students in
such a way that they will love staying in rural
areas and serve the rural community. Henco
my suggostion for cstablishing medical
colleges in rural areas will,if implemented,
will go a long way in lowering the cxpenditure
on medical education; the student will also
havetosettledownin a village covering group
of villages. Not only that; by establishing a
madical collegen a rural area or semi-urban
arca, we will be able to cover a large number
of villages which are now devoid of medical
facihities. Day in and day out we are asking
madical men to go to the rural are4 and are
saying that the rural population is devoid
of medical facilities, Until and unless the
Central Government takes in hand to solve
this problem, in a big way, nothing will
come out. By living in a~illage environment
and identifying himself with the rural popu-
lation, the prospective doctor from such
madical college will have a good grounding
for rural service.

The second point, which T had also stressed
last year, is that the BSI Corporation is not
working satisfactorily,. When we started
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this Corporation, we wanted to give medical
fachiies to our workers, Later on, since
last threc years or a liltle more, we have
included the family members of the workers
who can be treated not only as out-patients
but also as in-patients. The Corporation
is expected to build hospitals specially in
such arcas where industrics are in large
number. Incitieslike Bombay, Ahmedabad,
Kanpur and Madras, we must have TB and
Guneral Hospitals for workersunder E.S.LE.
Till such time the Corporation cannot
spend money for building such TB and other
hospitals, a schome was started for reserving
beds 1n general government hospitals which
have facilities to treat such pationts.

Sir, for maintaining a bed, a hospital
which 15 fun by a private trust or a public
trust sptnds not less than Rs. 21 per day.
But the Corporation is paying Rs. 12 per
bed per day. There has been a persistent
demand that if the worker and hisfamily are
to be given proper medical care, they must
pay a hittle higher charges. This amount of
Rs.12 per bed per day was fixed about five
years ago, and now, the cost of medicines, the
pay and dearness allowance of the medical
and para-medical staff have gonc so high
that it is natural that the Corporation
should start thinking of paying at least Rs.
16 per day per bed. Why I am saying so is
that, after all, the trust hospitals which are
supposed to servethe community must also
shell out from their own funds and if they
are spending Rs, 21, letthe Corporation pay
Rs. 16,and Rs. 5 should be the charge of the
trust to spend.

The Patents Act was passed some years
ago, but T do not know what difficultics are
there to implement it. The rules are not
made as yet? The Patents Act should be
brought into force now. Not only that; so
many foreign concerns which are producing
medicines in Indiza should be nationalised
forthwith., While replyingto the debate on
the budget demands of the Ministry of Petro-
leum and Chemicals, the Minister said that
the technical know-how is not available in
this country and till such time as the techni-
cal know-how in not available in this
country and till such time as the technical
know-how is known, it will be difficult
to nationalise them. I failto understand
this plea and ask which are the drugs being
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manufactured by these foreign firms.
According to me, our Indian Drug manu-
facturing firms have developed their research
section well and they have now been manu-
facturing almost all drugs which are neces-
sary for the country, and hence the plea for
not nationalising the foreign firms should
not hold any water today. Hence my
request is that the foreign firms should be
nationaliscd.

I would say a few words about the Indian
systems of medicine—~Ayurveda and Unani,

MR. CHAIRMAN: You have already
excecded your time.

DR. KAILAS :1 am finishing. I was
just saying that more funds should be made
available for the development of the Indian
systems of medicine, especially Ayurveda
and Unani and alio homosopathy, I fail
to understand why the All-India Council
for Ayurveda and for Homoeopathy is not
working us nothing has been mentioned in
the rcport about their working.

1 am sure that with the able guidance of
our Minister, Shri Uma Shankar Dikshit,
and the Minister of State, Shri Chatto-
padbyaya, and the Deputy Ministes, Shri
Kisku, the Health Ministry will be able to
serve the rural areas, especially profecting
the population for discases,

1 wanted to say something about the
primary health centres also, but the time is
not there, In the Mid-Term Appraisal of
the Fourth Plan, we noted that so many
targets have not been fulfilled, especially in
respect of primary health centres and mobile
hospitals which the Minister had assured
last year,

sSHRI MADHURYYA HALDAR
(Mathurapur): Sir, I will speak in Bengali,
T regret to point out that the Minister in
charge of the Ministry of Health and Family
Planningis not present in the House when the
demands of that Ministry are being discussed
inthe House. He has run away to Geneva
leaving two junior Ministers in the House.
(Interruptions)

MR. CHAIRMAN; Pleaso oxplain why ho
is absent.

MAY 10, 1972

Health and Family Plg. 340

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KEDAR NATH
SINGH) : He is not here,

SHRI MADHURYYA HALDAR : He
has gone to Geneva to attend the World
Health Conference. This is contempt and
disregard shown to Parliament,

MR. CHAIRMAN : Concentrate on the
subject.

SHRI MADHURYYA HALDAR : Sir,
I will call it running away. We get an
opportunity to discuss the working of the
Ministry once & year and if the Minister in
chargeisnot present t hen alithese discussions
do not carry any meaning. Sir, if we study
the performance report of this Minstry
it will be seen that in 1970, 1800 people
died of Small Pox in the country. In 1971
the number of deaths in the country dueto
Small Pox went up to 1959, Then speaking
about vaccination, in 1971 thetarget for vac-
cination was 32 million but only 8 million
people were vaccinated. About revaccina-
tion, the target was 115 million but only
23 million persons have been revaccinated.
Now I will come to Cholera, let me deal
with the diseases onc by one first.
Every year about 9000 people die in the
country of Cholera. In Bihar 4700 people
died of Cholerain 1970. In 1971, 3500 died
in Bihar due to Cholera and Small Pox.
Inthis respect Bihar is leading other States,

18.18 hrs.
[Surt K.N. TiwarY in the Chair]

Speaking about T.B., 20 million of people
are suffering from T.B. in the country. Two
million of them are in very acute condition
and they are also spreading this dreaded
diseass all round. Government have not
been able to check the spread of this disease
or to provide proper treatment to those
people. They have also not been able to
spend safficient amount of money for their
treatment. Now, Sir, I will come to Cancer.
About 50 lakhs of people die of Cancer
every year in the country. In the report it
has been stated that the Government are
providing financial assistance to some
Cancer hospitals. But, Sir, I regret to
say that the Chittaranjan Cancer Hospital

"% The original speech was delivered in Bengall,



341 D.G. Minof

in Calcutta is facing closure on account of
paucity of funds. The Government have
not been able to assist them with adequate
finances excopt for throwing some mecagre
amount to them occasionally like giving of
alms, That is perhaps because the insti-
tution in question is not under the control
of ths Congress Party or the Congress
Government. Then, Sir, about 20 million
of people in the country are suffering from
Venereal discases and 10 million are suffering
from diabetes. Thisis the picture of health
in our country today. Then Sir, about
Malaria it has been admitted bythe Govern=-
ment in this year's report that cases of
Malaria are on the increase. In Delhi, itself
there were rarely any mosquitos to be seen
except in the rainy season. But now we find
lot of them even now, Itis being said that
mosquitos are growing immune to D.D.T.,
Flit and such other insecticides. Therefore,
I will request the Government to find other
effective insecticides to prevent their growth,
Perhaps our Mimister is more busy with
Family Planning, abortion, nirodh etc, to
pay adaquate attention to check the growth
of mosquitos. Then, Sir, about leprosy,
cortain facilities are provided for research
on leprosy. But what results have been
achioved through these rescarches hawe not
boen mentioned in the report furaished by
this Mimistry. It has however been stated
that the incidence of this disease is on the
increase. Now I will come lo Nutrition.
Some time back there was a nyws item that
about 2j crores of children in our country
are facing blindmess due to Vitamin A
deficiency. Sir, when it is claimed that our
country is self-sufficient in food is it not
a paradox that 2} crores of children are vic-
tims of malnutritionand are facing blindness
due to Vitamin deficiency in their diet.

In May 1971 our Planning Minister Shri
Subramaniam appealed to the United
Nations that the year 1972 may be declared
as Nutrition Year. But looking at the per-
formance, report of this Ministry, and its
future programmes, no hopeful trends are
perceptible in matter of Nutrition.

Some medical facilities are availabletothe
Urban children but inthemillions of villages
in the country no facilitics aro available for
vaccination of the children against Small

Pox, diptheria, whooping cough, Polio etc,

VAISAKHA 20, 18%4 (SAKA)
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In West Bengal, Sir, the Children from the
villages have to be brought to Calcutta for
polio vaccination. The villagers face much
hardship in the process and that results in
discouragoment. In cases of Small Pox and
Cholera there are no effort on the part of the
Government to take preventive steps to
check their spread. What is doneis that,
when the epidemic breaks out, the medical
workers do a little running about and visit
particular houses where they can obtain
cortificatesand get signaturesint heir registers
to show that they are taking much pains to
eradicate these diseases. All this is an eye
wash, Actually proper preventive measures
should betaken. About drinking water
Sir, I regret to say that supply of drinking
water is very inadequate. The place I come
from, have one tube-well at a distance of 4
or 5 miles. It becomes very difficult to walk
4, 5 miles to get drinking water particularly
in the rainy scason in Sunderbans.

Sir, the Harijans face still greater hard-
ship in getting drinking water. If they
draw drinking water from common wells
or the wells belonging to caste Hindus they
often become victims of rowdism and are
assaulted. We come across such nows items
very often. Then, Sir, 75% of the drinking
water that is obtained from wells in U.P.
Bibar, Rajasthan etc, are harmful and in-
jurious to human health. Sir, after 25
years of independence there is outcry for
drinking water in villages and even in big
cities like Calcutta. A little while ago we
heard in this House about shortage of water
in various areas of Delhi itself. It has been
stated in the report of this Miaistry that
in 179 primary health centres there are no
doctors. In 2157 health centres there is
only one doctor. Ewven in these centres, the
doctors have to perform  multifarious
duties, They have to do clerial work and
also to dispense medicines. As a result
patients have to wait long hours to consult
these doctors. Very often there is not
sufficient stock of medicines to dispense to
the patients, When we go to North Avenue
dispensary or to the Willingdon Hospital
in Delhi and present our prescriptions, we
are often told that the medicine is not in
stock and local purchass will have to be
made. We have to visit those places again
the next day paying taxi-fare and again we
are told sometimes that the medicine has
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not been available, Ifthisis the condition
in Delhi, you can well imagine the condi-
tion in villages and amall places. Sir, in
the Hospitals in Calcutta we find patients
squatting and lyingin the corridors and on
the floors in hellish conditions. There was
a groat mesd for more hospitals and
health centres in Calcutta. But the Govern-
ment have not been able to provide those
facilities,

Sir, adulteration in everything is rampant
in the country. Foodstuffs are adulterated,
Medicines are adultorated. When we buy
some medicines we do not know the extent
to which it is adulterated and whether it will
cure the diseass or not. Often the medicine
is ineffective duo to it being adulterated.
Now, Sir, I will come to medical education.
The Government had taken a dscision that
59 of the seatsin every medical college shall
be reserved for students of other States.
But that decision has not yct been imple-
mented. Why has this not been imple-
mented and when this decision will be im-
plemented? I would like the Minister to
answer that. In Calcutta Sir, there are 800
seats in medical colleges for the entire West
Bengal. The number of applications this
year for those seats number about 35,000.
Changes have been effected in the system of
admission to the medical colleges. Formerly
students werc admitted on the basis of their
results of the last examination. But this
year they will be required to take separate
admission tests. Thereby the students who
are proficient in copying and unfair means
will get a chance of admission.

Sir, for the last 3 years there has not been
any examination in the medical colleges in
Calcutta. Sir, there are some private medical
colleges in the country, wherc admission can
be had ona payment of a big sum in bribes.
Coming to Family Planning, Sir, in Calcutta

s m—
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wo have seen that some such persons have
been given charge of family planning cgntres,
who have no training or expertise in family
planning. This has been obviously done to
please certain party members,

Sir, this Parliament passed the Medical
Termination of Pregnancy Act some time
back. I had the occasiontotalkto a lsading
physician of Delhi, Hetold me that he had
to undertako such operations for medical
termination of pregnancy against his
conscience. Where he could not create one
life, he was to destroy one. Thorefore I
will request the Government to bring for-
ward an amendment to that act or give an
assurance in the House that those doctors
who are unwilling to undertake such opera-
tions will not be forced to do so. With that
Sir, 1 conclude my specch.

it fergare Ty (gem) : awmfa
eRrRY, e i of@r faew
HATAT Y A FTF g FTOE |
= § g3 A= oferr e #

ot fereerre fog - & 791 @ A,
gafaw s At e e g arar &€
Y & sty AT Fg g0 |

MR. CHAIRMAN : He may continue
his specch tomorrow.
18.30 hrs.

The Lok Subha then adjourned till
Eleven of she Clock on Thursday,
May, 11, 1972fVaisakka 21, 1894
(Saka).
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